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LOK SABHA DEBATES 

LOK SABHA 

Thursday, July 3Q 1987/Sravana 8. 1909 
(Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR DEpUTY SPEAKER in the Chair] 

RE: ACCORD BETWEEN SRI LANKA 
AND INDIA 

[English] 

SHAI P. KOLANDAIVELU (Gobichetti-
palayam): Sir, we have to cor1gratulate our 
Prime Minister on having made a historic 
Accord between. Sri Lanka and India ... 

(Interruptions) 

PROF. K. K. TEWARY (Buxar): Sir, the 
House should pass a Resolution congratu-
lating the Prime Minister, the President of 
Sri Lanka Shri Jayewardene on the signing 
of the historic Accord ... 

SHRI P. KOLANDAIVELU: And the 
Cheif Minister of Tamil Nadu ... 

(Interruptions) 

PROF. K.K: TEWARY: The House must 
express @nd record its appreciation of the 
services rendered by them. 

(Interruptions) 

MA. DEPUTY SPEAKER: I hope the 
whole House compliments our Prime 
Minister. the Sri Lankan President. the 
Cbief Minister of Tamil Nadu Dr. M. G. 
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Ramachandran and the various other -
organisations involved in the successful 
signing of the Accord. 

SHRt PRATAP BHANU SHARMA (Vidi-
sha): We should move an official 
Resolution._ 

(Interruptions) 

PROF P.J. KURIEN (Idukki): There 
should be an official Resolution. 

MR. DEPUTY SPEAKER: Already, from 
the Chair, I have said it. We are now pro-
ceeding to Question Hour. 

SHRI P. KOLANDAIVELU: We have to 
pass a unanimous Resolution. 

MR. DEPUTY SPEAKER: I have already 
said it from the Chair itself. 

(Interruptions) 

ORAL ANSWERS TO QUESTIONS 

[English] 

Degree CoIne In SpoItI IIId Ph,... 
Ec(ucdon 

+ 
*62. SHAI MAHENDRA SINGH: 

SHRI MUKUL WASNIK: 

Will the Minister of HUMAN 
• RESOURCE DEVELOPMENT be pleased 

to state~ 

(8) whether the University Grants C0m-
mission has approved proposals frpm dif-
fatent Universities for introducing a degree 
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course in physical education and sports 
from the ensuing academic year; 

(b) if so, the salient features of the 
course; and 

(c) the universities and colleges where 
this course is to be started? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The course is intendec;l to provide 
facilities to students to select Physical Edu-
cation, Health Education and Sports as a 
discipline for the first degree in colleges of 
general education. The course will enable 
students to study this discipline scientifi-
cally and achieve a reasonable level of 
attainment in four sports/games or in two 
sports/games and one vocation-oriented 
course besides athletics, gymnastics, and 
yoga. 

(c) The names of universities and col-
leges which have been approved by the 
UGC for starting the course from 1987-88 
are: 

1. Visva Bharati, Santiniketan. 

2. S.N.D.T. Woman's University, 
Bombay. 

3. Kanpur University, Kanpur, Uttar 
Pradesh. 

4. Shivaji University, Kolhapur. 

5. Kalyani University (West 
Bengal). 

6. H.H. Raja~s College, Pudukottai 
(Tamil Nadu). 

7 S.G.M. College, Kard, Mahara-
Ihva. 

8. Wlilingdon College. Sangll. 
Maharashtra. 

9. TUak Degree College, Auraiya, 
Etawah, U.P. 

10. M.M.H. College, Ghaziabad, U.P. 

11. C M. College, Darbhanga, Bihar. 

12. R.K. College, Madhubani, Bihar. 

13. Samastipur College, Samastipur. 
Bihar. 

14 S.R.K Goenka College, Sita-
marhi, Bihar. 

15. M.S. College, Motihari, Bihar. 

SHRI MAHENDRA SINGH: I would like 
to know from the hon. Minister as to what 
are the objectives of this Course. Have you 
ensured that the young sports men and 
women who will complete thiS course will 
get job? Our policy is to link degrees with 
the jObs. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P V. NARASIMHA RAO): 
Our policy is to delink degrees with the 
jObs. That is the opposite of what the han. 
Member has said. This\is a course being 
introduced for the first time along with all 
other courses which we already have. 
Now, we have made sports and games an 
integral part of the system of education in 
the new Policy. Now, where do we start 
from? No. (i) at the grass-root level we give 
a lot of infrastructure so that they ~an 
come up. Then at the higher levels at least 
those who are really competent, must have 
some opening for furtner education. So, 
the UGC has started this scheme. After this 
course, what jobs would be avanable to 
them. would have to be again considered 
at the emptoyers' level. What jobs can we 
give them, what jobs the Public Sector 
Undertakings can give them, is a matter. 
that has to be gone into tater. At the 
moment, it ;s a very happy thing that the 
UGC has thought of a course like this 
which is sports-oriented completely ,nd 
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which will fit in with the general scheme 
of the policy. 

SHRI MAHENDRA SINGH: I would also 
like to know from the hon. Minister 
whether the UGC will give special financial 
assistance for this scheme. 

[Translation] 

SHRIMATI KRISHNA SAHI: Financial 
help is provided by the U. G. C. for the 
study of Degree courses. 

[English] 

The Commission has offered the follow-
ing assistance to colleges for introducing 
the course: Library books and journals -
Rs. 40,000/-: equipments worth Rs. 
1,60,000/- buildings Rs. 75,000/-; salaries of 
six teachers and some supporting staff for 
five years. The Commission's assistance is 
60 per cent for buildings and 100 per cent 
for books and equipment. 

SHRI MUKUL WASNIK: Sports and 
physical education play an important role 
in the development of one's personality 
and we all agree with this idea, but unfortu-
nately we have lagged behind in this vital 
department. I. therefore, welcome the deci-
sion of the Government and the UGC to 
start such a-degree course. But at present 
we are having about 150 Universities in the 
country and about 5,000 colleges in the 
country, and out of these, the list which has 
been given in the reply submitted by the 
hon. Minister - I have that with me - men-
tions only 15 Colleges which also include a 
few Universities. I WOUld, therefore, like to 
know from the hon. Minister· how many 
proposals were received by the Govern-
ment from Universities and colleges to 
open a degree course in sports and physi-
cal education and how many of them have 
been rejected. About 'accepted', the list is 
with us. I would also like to know from the 
han. Minister what is the allocation made 
in the Seventh Five-Year Plan for this pal-
ticular course in colleges. 

[Translation] 

SHRIMATI KRISHNA SAHI: Mr. Deputy 
Speaker, Sir, the U. G. C. has constituted an 
Expert Committee on the recommenda-
tion of which three year Degree Courses in 
Physical Education, Health Education and 
Sports ;s approved. The Commission 
writes to Universities and on the basis of 
recommendations of the Universities, 
approval is given to those colleges to start 
degree courses where infrastructure for 
physical education is available. 

At present, the names of fifteen colleges 
referred to in the statement have been 
approved for startir:-g these courses. The 
hon. Member wants to know the names of 
other colleges where these courses are 
going to be started. In this regard I have to 
say that a proposal for starting these 
courses in many other colleges is under 
consideration. but no decision has so far 
been taken. 

[English] 

SHRI MUKUl WASNIK: \Nhatistheallo-
cation made in the Seventh Five-Year 
Ptan? 

SHAI P.V. NARASIMHA RAO: Let me 
explain. This is a UGC scheme. The UGC 
has agreed to finance whatever is needed 
for these 15 colleges and presumably more 
if they agree that some other colleges are 
good enough for starting this scheme. 
There is no separate allocation from the 
Government. It is done by the UGC. So, let 
u~ hope that the number of these institu-
tions will rise steadily so that in the entire 
gamut of implementation of the policy we 
find that there is a logic starting 
from the beginning going upto the highest 
levet. At the moment there is nothing spe-
cially allocated for this. It comes form the 
UGCfunds. 

[Translation] 

SHRIMATI KRISHNA SAHI: Mr. Deputy 
Speaker, Sir, just now the hon. Member 
wanted to know th8 allocation made in the 
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Se~th Five Year Plan. At the moment I 
can ~ythat in the Sixth Five Year Plan, the 
U.G. C. gave As. 24.95lakh for 1985-86 and 
As. 159 lakh for 1986-87 as a grant. Whe-
re8S during 1987-88, a grant of approxi-
mately As. 3 crore is expected to be given. 

SHAI MADAN PANDEY: Mr. Deputy 
Speaker, Sir, we are thankful to the hon. 
Minister for Human Resource Develop-
ment for making provision for such a type 
of education in the fifteen colleges on the 
recommendation of either the U. G. C. or 
the Expert Committee. I am, however, at a 
loss to understand that out of these 15 
colleges, one third i.e. five colleges are in 
Bihar and three in Uttar Pradesh which are 
not located at such places where these 
Courses are essentially needed. There is a 
good university in Gorakhpur and another 
university is being established in Jaunpur 
but no such course has been started there. 
I WOUld, therefore, like to request the han. 
Minister for Human Resource Develop-
ment to start these courses in the back-
ward areas, where physical education is an 
urgent need of the people. Will he direct 
the U.G.C. to start these courses at such 
places where these are required the most? 

SHAIMATI KRISHNA SAHI: Mr Deputy 
Speaker, Sir, as I have already stated, the 
U.G.C. writes to every university to find out 
the infra-structure available there and 
approval is granted on the basis of the 
available infrastructure. As I have said ear-
lier. It has been done in fifteen colleges but 
the required infra-structure is that there 
must be play-grounds, an indoor hall, a 
library having books on physical educa-
tion and vocational orientation course for-
games. Then the criterion is that there 
must be four teachers and employment 
opportunities for the future. After examin-
ing the infra-structure and the acceptance 
by the U.G.C. of the recommendation 
made by the university, these courses arE 
appI'O\48d. " you have any such informa-
tion according to which even atter writing 
by UGC and receiving recommendation of 
the university, approval has not been given 
for starting these courSes, please inform 

me and we will take action on it. But upto 
now we have not come to know about any 
such thing. All the recommendations have 
been accepted and approval has been 
given to these colleges about which uni-
versiti~ have informed that they have 
infra-structure. Further, if you have any 
other such case, bring it to our notice and 
we will definitely take action on it. 

[English] 

SHRI P. KOLANDAIVELU: As far as 
sports and physical education are con-
cerned, in some of the States physical edu-
cation has been made compulsory in the 9 

degree course at the college level. But in 
most of the States it has not been made. 
The country needs healthy people, healthy 
politics; My question is whether the Cen-
tral Government is having any programme 
to have physical education compulsory 
from the primary level I from the 1st stand-
ard onwards? We have to introduce physi-
cal education and then only we can bring 
diSCipline in the people. So, I want to 
know whether the Central Government is 
having any plan in this regard? 

l Translation 1 

SHRIMATI KRISHNA SAHI: The han. 
Member is aware that much- importance 
has been given to physical education and 
yoga under our National Education Policy. 
I want to inform the hon. Member that the 
aim of this policy is to provide physical 
education and health education to the stu-
dents particularly at B Sc. level.and start 
vocational orientation courses for games 
and sports including athletic sports. 

As far as State Governments are con-
cerned, we have given them guidelines and 
requested them to start these courses and 
further action will be taken as per their 
recommendations. 

We are going to ,tart these courses in 
primary Schools. 
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SRAVANA 8.·1909 (SA~) Statemenf Re. Assault on 10 
the PM in Colombo 

[English] 

SHRI BHAGWAT JHA AZAD: Sir, I weI- r 

come this proposal. But we could have 
welcomed it whole - heartedly if there had 

,been some guidelines and pr~isions for 
such graduates who come out of the uni-
versity and colleges to provide them 
employment opportunities. Today neither 
the Private sector nor the Public sector is 
giving enough opportunity for the sports-
man wno are qualified at tna SChool level. 
at the university level or at the Ranj; Trophy 
leVel. At the 'State level also. there is no 
such opportunity provided. No efforts have 
been made by the Education Ministry to 
coordinate the work. There was a proposal 
in the Food and Civil Supplies Ministry of 
giving jobs to the sportsman who are quali-
Tlea at tne national level. For example, the 
FCI. the Warehousing Corporation. the 
Modern Food Products Industry were giv-
ing jobs to them. Now that has been 
scrapped. I would like to know from the 
Minister whether she would take initiative 
to lay dOWn guidelines and principles 
under which not th~rivy sportsman/who 
are not sportsmen but those who are quali-
fied sportsman will have the opportunity at 
this level of providing employment oppor-
tunities, specially in the Public sector as 
compared to the Private sector? 

[Translation] 

SHRIMATI KRISHNA SAHI: Sports Min-
ister will tell in this regard. This question is 
not connected with the course. 

11.13 hrs. 
RE. ASSAULT ON THE PRIME MINISTER 

IN COLOMBO 

[English] 

SHRI MURLI DEORA (Bombay South): 
Is it a fact that there was an attack on the 
Prime Minister? I have got a news from 
outside just now. 

AN HON. MEMBER: Please inform the 
House about it immediately. 

PROF. K.K. TEWARY (Buxar): We 
would like to know immediately from the 
Minister as to what is the position. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
We are collecting the information. 

The Prime Ministe"'s life is safe .... 
(Interruptions J ..... 

11.15 hIS. 

STATEMENT RE. ASSAULT ON THE 
PRIME MINISTER IN COLOMBO 

[Engiish] 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): Sir. tn the creed today ju~t 
now a piece of information has come. I wilt 
read it out. This is from Colombo. 

"A Sri Lankan sailor hit Rajiv Gandhi • 
with his rifle butt as the Indian Prime 
Minister inspected a guard of 
honour during a departure cerem-
ony. A Reuter correspondent saw 
the white-clad sailor in the front row 
of the honour guard swing his 
assault rifle and slam it against the 
left side of Gandhi's neck and 
shoulder. Gandhi halted briefly but 
did not stagger. He told reporters he 
was all right as he was led away by 

. security men to car. 

He had been in Sri Lanka to sign.a 
pact aimed at ending the Island's 
ethnic conflict." 

We are trying to get more information. This 
is the position. 

( Interruptions) 

, 
SHRI K. C. PANT: I have just told you. All 

the information we have is this. But we are 
trying to get more information. As ~ 
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information comes in, we will inform the 
House. 

(Interruptions) 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): We have to condemn this 
incident. 

(Interruptions ) 

PROF. K.K. TEWARY: The House 
should express its total condemnation. 

(Interruptions) 

MR. DEPUTY SPEAKER: Yes. It is very 
unfortunate. I think the whole House con-
demns what has happened. Our Prime 
Minister is safe. . 

(Interruptions) 

, MR. DEPUTY SPEAKER: Order please. 
The Minister is on his legs ... 

(Interruptions) 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND MIN-
ISTER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):I 
entirely agree with you. The whole House 
like one man condemns this dastardly act. 
While he was inspecting a guard of 
honour, one of those involved in the guard 
of honour to do this is the limit. We must 
place on record our total condemnation, 
wholesale condemnation of this. But, so 
far as the factual information is concerned, 
my coUeague will give as soon as further 
information is received. 

SHRI ~KKOM PURUSHOTHAMAN 
(Alleppey): Mr Deputy Speaker Sir, you 
please adjourn the House at least for half-
an-hour. 

(Interruptions) 

PROF. K.K. TEWARY: YJhat is the pro-
gramme of the Prime Minister? We would 
like to know whether he has already left Sri 

Lanka. If he is there,. what security mea-
sures have been taken. Anything can 
happen because ...... (Interruptions) 

SHRI K. C. PANT: Sir, I had questions in 
Rajya Sabha; but the moment I saw this, I 
tried to get through by any means possible 
to Colombo. Since I had to come away to 
the House, I had spoken to the Cabinet 
Secretary. He is trying to reach Colombo 
as well as the plane. Presumably, the Prime 
Minister is on his way back and will be in 
the plane just now. The Cabinet Secretary 
is on the job; other agencies are on the job. 
I will go back and get the information and 
come back to the House. 

(Interruptions) 

THE MINISTER OF WATER RESOUR-
C·ES (SHRI B. SHANKARANAND): As a 
gesture of condemnation, you adjourn the 
House. 

PROF. K. K. TEWARY: We are all wor-
ried. We are in no mood to sit in the 
House .... (Interruptiens) 

Please adjourn the House. 

SHRI SHYAM LAL YADAV (Varanasi): 
We will sit after lunch. 

SHRI B. SHANKARANAND: We want to 
go to the airport. You please adjourn the 
House. 

MR. DEPUTY SPEAKER: I have no 
Objection. Once everybody accepts, I have 
no objection ... (lnterruptions).... If all 
accept, I have no objection. If the House 
feels like that, I have no objection ... (Inter-
ruptions J.... How are you going to get the 
information then? 

(Interruptions) 

SHRI VAKKOM PURUSHOTHAMAN: 
We are not in a mood to ask any question. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please order. 
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THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
The whole House is very rightly agitated 
and disturbed and has condemned the 
tncident. The Members feel it very 
strongly. Therefore, I request you to 
adjourn the House till 3 o'clock. 

MR. DEPUTY SPEAKER: I feel the whole 
House accepts whatever the Minister of 
Parliamentary Affairs has said. Therefore, I 
adjourn the House till 3 p.m. 

11.22 hrs 

The Lok Sabha adjourned till Fifteen of 
the clock. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Introduction of 8 New Express Train 
Between Falzabad and DeIhl 

*61. SHAI NIRMAl KHA TTRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether his Ministry have received a 
memorandum for introducing a new 
express train between Faizabad and Delhi; 

(b) if so, whether any survey has been 
conducted in this regard; 

(c) if so, the outcome thereof; and 

(d) the time by which the new train is 
likely to be introduced? 

THE MINISTER OF STATE OF THE 
MINIST~Y OF RA1LWAYS (SHRI MA-
DHAVRAO SCINDIA): (8) Yes, Sir. 

(b) to (d). The railways propose to intro-
duce a new tri-weekly train between Vara-
nasi and New Delhi via t;aizabad from 
October'S7 Time Table. 

(English] 

Small Mining Service Institute 

*63. SHAI VISHNU MODI: Will the Minis-
ter of STEEL AND MINES be pleased to 
state: 

(a) whether there is any proposal to set, 
up a Small mining Service Institute on the 
lines of Small Industries Service Institute; 

(b) if so, the salient features of the propo-
sal and the likely date by which the said 
Institute would start working; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.l. fOTEDAR): (a) to tc). At pre-
sent there is no proposal under considera-
ti9n for setting up a Small Mining Service 
Institute. This matter was consideredJn the 
meeting of the State Secretaries of ~ining 
and Geology held in February. 1987. The 
consensus that emerged at. the meeting 
was that there is no need to set up a Small 
Mines Service Institute as these services 
are already Provided by the Indian Bureau 
of Mines. State Governments could, how-
ever, set up State Information Centres for-
dissemination of information relating to 
various minerals found in the State con-
cerned and the State Mining Corporations 
also will be in a position to provide Consul-
tancy Services needed by the small mine 
owners, if any. 

Implementation of New Education Poley 

-64. DR. D.N REDDY: 
SHRIMATI MANORAMA SINGH: 

Will tne Minister of HUMAN 
RESOURCE' DEVEtOPMENT be pleased 
to state: 

(a) whether any progress has been made 
in the implementation of new education 
policy; 

(b) If so. the details thereof; 
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(c) the difficulties, if any, encountered in 
the implementation of new policy; and 

(d) the remedial steps taken or proposed 
to be taken to solve the difficulties? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 

,CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MAT I KRISHNA SAHI): (a) and (b). The 
National Policy on Education 1986 (NPE) 
has envisaged that the implementation of 
the policy will be a co-operative effort 
between the Centre and the States with the 
full involvement of the community, includ-
ing the teachers. The Prime'Minister wrote 
on 30.7.1986, to all Chief Ministers of 
States and Lt. Governors/Administrators 
of UTs to set up Cabinet and Official Level 
Committees to coordinate and monitor the 
implementation of NPE. Thereafter several 
exercises have been undertaken to pre-
par¥Ghemes, projects ana oDtaln appro-
vals in respect of them. The Policy 
implementation has been discussed at the 
meetings of the State Education Ministers 
at New Delhi in February and April 1987. 
The Central Advisory Board of Education 
(CASE) also reviewed the Policy imple-
mentation on June 25-26, 1987 at New 
Delhi. The following steps have been taken 
to ensure the effective implementation of 
the Policy and the Programme of Action 
approved by Parliament in August, 1986' 

(i) High Power Committees have 
been set up by almost all the 
State Governments and UT 
Admns. to monitor the NPE. 

(ii) Seven CABE Committees have 
been set up at the Centre to moni-
tor -the thrust areas of the NPE. 

(iii) Teacher's Training Programme: 
Approximately 5 lakh teachers 
were trained in different States 
during 1985-86 and another 5 
lakh teachers are being trained 
during the current year. The pr0-
gramme will continue till 1990. 
Several States/UTs have set up 

, 

Task Forces for preparation of de-
tailed projects for establishment of 
District lnstitute of Education & 
Training and for upgradation of 
standards of secondary teacher 
training colleges. 

(iv) Operation Blackboard: As. 100 
crores have been provided in the 
Central Plan for the current year. 
Details have been worked out. 
Guidelines have been sent to the 
States/UTs. Several States/UTs 
have selected the ar.eas in which 
Operation Blackboard will be 
implemented and are in the pro-
cess of completing the surveys. 
Steps have also been taken to 
undertake construction of 
required buildings in the rural 
areas selected under this pro-
gramme, and for laying down the. 
specifications for the supply -of 
school equipment. 

(v) Non-formal Education (NFE): 
The manner in which this pro-
gramme was implemented dur-
ing the 6th Plan has been 
reviewed with the assistance of 
National Institute of Educational 
Planning and Administration and 
National COuncil of Educational 
Research and Training. On the 
basis of these evalyations the 
scheme has been reorganised. 
Voluntary agencies will now play 
an important role in implementa-
tion of NFE and the relevant 
scheme has now been stream-
lined to enlarge their involve-
ment. The rnain thrust of its 
implementation will continue to 
be in the educationally backward 
States, but its application will be 
extended to the other States also 
in educationally backward 
pockets. The State Govemments 
and UTs are engaged in revamp-
ing the ·programme. 

(Vi)' Navotlaya Vidya/ayas (NVs): 81 
NVs had been opened by 1986-87 
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and an additional 128 have been 
sanctioned for the current finan-
cial year. The system of testing of 
students for admission in NVs 
has been reviewed to ensure that 
talented children, particularly 
from tne rural areas, get selected 
for admission with minimum pos-
sible influence of the socio-
cultural back-ground. 

(vii) Vocationalisation: A detailed pro-
gramme has been prepared in 
consultation with the State 
Governments and UT Adminis-
trations. The Council of Boards 
of Secondary Education has also 
considered the parameters of this 
programme. NCERT has 
approved 59 courses and has 
provided the list of equipment 
required for imparting them. 
State Governments are preparing 
detailed proposals for implemen-
tation of this programme. 

(viii) Content and Processes of School 
Education: The national curricu-
lar framework has been evolved 
by NCERT in consultation with 
the State Governments based on 
the concepts of the National Core 
Curricutum. Instructional pack-
ages have been developed for 
classes I, III and VI. Exemplar 
material has also been developed 
by NCERT for inculcation of the 
nationally accepted values such 
as protection of environment, 
dignity of labour, small family 
norm, pride in Indian-ness, etc. 

(ix) National Literacy Mission (NLM): 
NLM aims at imparting functional 
literacy to 80 million illiterates in 
15-35age-group - 30 millions by 
1990 and an additional 50 mil-
lions by 1995. Consultations have 
been undertaken with voluntary 
agencies and representatives of 
State Governments/UT Adminis-
trations regarding parameters of 
NLM. The working of existing 

voluntary agencies has been 
reviewed with a view to excluding 
those found wanting in the sense 
of propriety and professional 
standards. Measures have also 
been taken to revamp the system 
ot training of instructors and 
sup~rvisors. 

(x) Autonomous Colleges: The Uni-
versity Grants Commission has 
approved the selection of 29 col-
leges for autonomy under the 
new Scheme during the current 
year. State Governments are 
engaged in exercises to extenc 
this Scheme on a wider scale. 

(xi) Indira Gand_hi National Open 
University: Diploma courses in 
management and distance edu-
cation have been started. Prepa-
ration 'of course material for rural 
development and creative writing 
is in progress. 48 Teachers have 
joined at the Indira Gandhi 
National Open University in New 
Delhi. 

(xii) Strengthening and reorganisa-
tion of technical education: A 
comprehensive review of the 
entire system of technical educa-
tion, from Polytechnics to IITs. 
has been undertaken and 
detailed projects have been pre-
pared for removal of obsoles-
cence of facilities and for 
modernisation of courses. Mea-
sures have also been initiated for 
establishing a pattern of inter-
relationship between manpower 
needs and technical--education. 

(xiii) Scheduled Castes/Scheduled 
Tribes and Minorities: The rate of 
pre-matric scholarships for the 
cruldren of parents engaged in 
unclean occupations hat been 
enhanced from As. 145 per 
month per child to Rs. 200 for 
Classes VI to VIII and to As. 250 
for Classes IX and X. The income 
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ceiling of parents has also been 
raised from Rs. 500 to As. 1000. 

The ceiling of cost of construction of 
hostel buildings for SC/ST girls has been 
raised per hosteler from As. 7150 to Rs. 
n9IJ for Dlain areas and from Rs. 12775 to . 
As. 17125 for hill areas with effect from 
1 April 1986. 

The total number of SC/ST scholarships 
for studies overseas has been raised from, 
21 to 25. Similarly the rates of maintenance 
allowance have also been increased. 

Ten Community Polytechnics have 
been opened in the minority concentration 
areas with a view to extending the benefits 
of skill training to persons belonging to 
educationally backward minorities. 

The Special Coaching Scheme for the 
students belonging to educationally back-
ward minorities is being operated in 20 
Universities and 15 affiliated colleges at 
present. 

(c) and (d). The main difficulty in the 
States with regard to the implementation 
of the NPE is lack of funds. Although State 
Governments have demonstrated the will 
and determination to implement the Pol-
icy, adequate funds have not been forth-
coming. Efforts are being made to secure 
additional financial resources for the 
States through State Plans and through 
Centrally Sponsored and Central 
Schemes. 

(Translation) 

Penclng fntgatlon ProJects of 
Malwashtra 

65. SHRI VILAS MUTTEMWAR: 
SHRI GURUDAS KAMAT: 

Will the Minister of WATER RESOUR-
CES be pleased to state: 

(8) the names of irrigation projects in 
Maharasntra pending for more than one 
year; 

(b) the actual period for which these pro-
jects have been pending and the reasons 
therefor: and 

(c) whether the people of the area in 
which these projects are to be set up have 
assured the Govemm..ent of planting trees 
equal to the number of trees required to be 
felled for these projects? 

THE MINISTER OF WATER RESOUR-
CES: (SHRI B. SHANKARANAND): (a) 
and (b). Fifteen major and twelve medium 
irrigation projects received during 1981, 
to 1986, are pending with the State Govern-
ment for compliance of comments/obser-
vations of Central Water Commission/ 
Planning Commission sent after due 
examination. Two major projects, namely. 
Warna and Panzan (Ex-Girna Dam) are 
pending with Centre. The tecbno-
economic appraisal of the Warna Project 
has been completed. Panzan Project has 
been implemented to the extent of 90"10 
and, therefore, ~ts examination is not consi-
dered necessary. 

(c) Yes, Sir. 

SeHing up Mini Steel Plants during 7th 
PHln 

• 66. SHRr RAJ KUMAR RAI: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether Government have decided 
to set up mini steel plants in the country 
during the Seventh Five Year Plan period; 

(b) if so, the names of States where these 
plants are likely to be set up~ and 

(c-) the amount allocated for these 
schemes? 

THE MINISTER OF Sl'EEL AND MINES 
(SHRI M.L. FOTEDAR): (a) No, Sir. 

(b) Does not arise. 

(c) The total Plan provisions in the Sev-
enth Five Year Plan for all new steel pr0-
jects is As. 10 cror •. 
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(English] 

B.R. Singh Railway Hospital .. Sealdah 

• 67. SHRI AJIT KUMAR SAHA: 
SHRI BASUDEB ACHARIA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the reasons for non-allocation Of 
funds for the completion of Eastern Rail-
way's B.R. Singh Hospital at Sealdah 
where open heart surgery and repair of 
damaged heart valves were to take place: 

(b) whether the delay in cpmpletion of 
this Hospital is affecting adversely a large 
number of railway employees of Eastern 
Region compelling them to go to Vellore or 
Perambur for treatment of heart ailmentS': 
and 

(c) if so, the steps proposed to be taken 
by Government to expedite the commis-
sioning of the Hospital? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADt1AV-
RAO SCI NOlA) : (a) Question of non-
allocation of funds does not arise, since 
the work as presently approved for B.R. 
Singh Hospital does ,not provide for facUi-
ties for open heart ~rgery and repair of 
damaged heart valves. 

(b) and (c). Do not BriSe. 

Mehrotra Committee Recommendations 
on University Teachers Paf Scales 

• 68. SHRI VIRDHI CHANDER JAIN: 
SHRI NARAYAN CHOUBEY: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) which of the recommendations of the 
Mehrotra Committee have been accepted 
by Government and the date from which 
these recommendatiDns have been 
implemented : 

(b) the teachers' reaction thereto; 

(c) the number of States which have 
agreed to give new pay scales to the Uni-
versity and College teachers as prescribed 
by the ~hrotra Committee; 

(d) whether the States were consulted 
prior to the announcement of new grades; 

(e) if so, whether States had agreed to 
meet their financial liability consequent on 
revision of pay scales; and 

(f) wnlch recommondations have not 
been accepted by Govemment and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HlJMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) to (fl. A State-
ment is laid on the table of the House. 

[Placed in the library See No. L T-
4569/87! 

New Hospitals In DelhI 

*69. SHIR G. BHOOPATHY : Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the progress made so far in respect of 
the schemes to open new hospitals in 
Delhi, particularly in rural areas: and 

(b) the facilities and services which will 
be available in these hospitals. especially 
for rural population? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) A Statement is given belOW. 

(b) These hospitals will provide indoor 
and out~oor services in all major speciali-
ties. These hospitals will also have the facil-
ities of emergency and casualty services. 
After the hospitals proposed in the rural 
areas are commissioned, the residents will 
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not have to approach the major hospitals 
for the treatment of their general ailments. 

STATEMENT 

The Delhi Administration has proposed to 
construct 10 hospitals in different parts of Delhi 
during the Seventh Five Year plan (1985-90). out 
of which 4 hospitals would cater to the needs of 
the rural population. The details of these 
hospitals including the progress made are as 
follows:-

1. 500-bedded Guru Tegh Bahadur Hospital· 
cum-Medical College, Shahdara (trans-
Yamuna area): 

317 indoor beds have been com-
missioned in this hospital with 
effect from 15th June, 1987 besides 
OPO services which commenced in 
November, 1986. Laboratory, X-ray 
and one Operation Theatre facilities 
have been made operational. Emer-
gency services are likely to be 
started shortly after at least one 
more Operation Theatre is made 
operational. 

2. 5()()"bedded Deen Dayal Upadhayay 
Hospital, Hari Nagar (West Delhi): 

casualty and emergency services 
are available in this hospital 
between 9 AM and 8 PM besides 
regular OPO services. 170 indoor 
beds have been commissioned and 
another 30 beds for maternity servi-
ces are to be commissioned shortly 
after some Group "A' pOStsareanc-
tioned and fil~ up. 

3. 1OD-bedded Sanjay Gandhi Memorial 
Hospital at Mangolpuri (North-West Delhi-
resettlement colony) 

OPO services in this hospital have 
started with effect from June, 1986. 
Casualty. block, X-ray block, labor-
atory block and Administrative 
block are nearing completion of 
construction. Civil construction 
work of kitchen, ward block and 
mortuary block has been com-
pleted. The installation of electrical 

fittings in ward block is at hand. 
Indoor facilities will be started after 
construction ot the buildings Is 
completed. 

4. 100-bedded Rao Tula Ram hospital, 
Jaggarpur: (West Delhi-Rural area): 

20 acres of land has been 
obtained from Gram Sabha. Village 
Jaggarpur .and revised E.F.C. Memo 
amounting to Rs. 4.71 crores has 
Deen cleared by the Government of 
India in September, 1984. The cons-
truction work of the hospital is at 
hand. The likely date of completion 
of work is May, 1989. 

5 l00-bedded hosp;tal at Khichripur (trans-
Yamuna area-Resettlement colony): 

colony): 

10.1 acres of land has been 
acquired and EFC Memo amount-
ing to Rs. 5.73 crores has been 
cleared by the Government of India 
in September, 1984. The plan has 
been cleaPed by the Delhi Urban 
Arts Commission and approval of 
MCD for building plan also 
obtained. The construction work of 
the hospital is likely to start soon. 

6. 1OD-bedded hospital at Jahangirpuri 
(North Delhi-Resettlement colony): 

The ~ of 11.25 acres of 
land has been taken over from Delhi 
Development Authority and EFC 
Memo amounting to As. 5.5 eror. 
has been cleared by the Govern-
ment of India in March, 1987. The 
preparation of building plan is at 
hand. 

7. fDO-bedded hospital at Maidan Garhi 
(South Delhi-Rural area): 

The possession of 20 acres of 
land has been taken over from Gram 
Sabha, Village Maidan Garhi. cNo 
Objection Certificate' for change of 
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land use from agriculture to institu-
tional use by DDA is awaited. The 
preparation of building plan is at 
hand. 

8. 1 DO-bedded hospital at Pooth Khurd 
(North Delhi-Rural area) 

The possession of 16.75 acres of 
land has been taken over from Gram 
Sabha. NOC regarding change of 
lana use (rom agriculture in institu-
tional use has been recommended 
by DDA to the Government of India 

9. 100-bedded hospitals at Siraspur (North-
East Delhi-Rural area) 

The possession of 20 acres of 
land has been taken over from Gram 
Sabha in Janua"! 1985 The boun-
dary wall of this hospital is under 
construction. Issue of NOe for 
change of land use from agriculture 
to institutional use is under consid-
eration of DDA 

10. lao-bedded hospital at Rohini Complex 
(West Delhi) 

The possession of 29.5 acres of 
land has been taken over from DDA. 
The boundary wall is under 
construction. The preparation of 
preliminary drawings is at hand to 
enable the preparation of 
preliminary estimates for obtaining 
sanction of EFC memo. 

[Translation] 

CIoIIng of ......, u... 
*70. SHRI BAlWA~T SfNGH 

RAMOOWALIA: 
DR. CHINTA MOHAN: 

Will the Minister of RAILWAY be pleased 
to state: 

(a) whether the Railway Reforms Com-
mitte has recommended in its report that 
certain railway lines should be closed; 

(b) if 10, the details thereof and the 
action taken thereon; and 

(c) whether Government propose to 

take measures to make these lines profita-
ble instead of running in loss? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAY (SHRI MADHAV-
RAO SCI NOlA): (a) Yes, Sir. 

(b) The Railway Reforms Committee 
recommended closure of 40 uneconomic 
branch lines where adequate road trans-
port facilities exist. This recommendation 
was accepted and seven lines have been 
closed. 

(c) All possible efforts are being made to 
maximise earnings and reduce losses. 

[English] 

Drug AddIcIIon and C8nnabIs 
Cultivation 

*71. SHRI HANNAN MOLLAH: 
SHRI SATYAGOPAL MISRA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state' 

(a) whether Govemment have received 
reports of increasing use of drugs amongst 
students of Delhi; 

(b) whether Govemment are aware of 
the cultivation of cannabis on Delhi Uni-
vasity C8rnp~ as noticed recently; and 

(c) if so, the corrective steps taken in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MA TI KRISHNA SAHI) (a) There have 
been reports about drug addiction among 
students in the University of Oethi. 

(b) According to the information fur-
nished by the University of Delhi, there is 
no cultivation of cannabis on the campus. 
However, some wild growth of cannabis 



27 Written Answ8m JULY 30, 1987 Written Answers 28 

which was noticed recently was imme-
diately weeded out. 

(c) The University has taken steps to 
improve the amenities in hostels and made 
provision for more extra curricular actz-
vities. The evil effects of drugs are explained 
to students through lectures, film ·shows, 
etc. 

CentnII Health Services Doctors StrIke 

*72. SHRI KRISHNA SINGH: 
SHRIMATI GEETA MUKHER-

JEE: 

Wilt the Minister of HEALTH AND FAMI-
L Y WELFARE be pleased to state: 

(a) the reasons which led to dead-lock in 
the talks between Government and the 
representatives of Central Health Services 
doctors and their strike from 20 July. 1987; 

(b) the demands of the doctors and 
Govemment's position thereon; and 

(c) what future course of action has been 
decided by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) (a) to (c). The Joint Action Coun-
cil of Central Health Services and other 
services doctors' associations have uncon-
ditionally withdrawn the strike with effect 
from 29th July, 1987. 

Deaths of Children due to Dreaded 
Diseases 

*73. SHRI CHINTAMANI JENA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of HEALTH AND FAUl-
L Y WELFARE be pl6ased to state: 

(a) the number of children who die every 
year in the country due to dreaded dis-
eases like polio, tuberculosis, tetanus, 
whooping cough, Diarrhoea and throat 
infection; 

(b) the number of such deaths during 
the last three years, year-wise in each 
State; 

(c) whether the facilities for the treat-
ment of these diseases are being provided 
in urban areas whereas most of the deaths 
occurred in rural areas; and 

(d) it so, what steps are being taken to 
provide the facilities for the treatment of 
these dreaded diseases in rural areas also ? 

THE MINISTER OF STATE IN THE 
MINISTRY Of HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) (a) and (b). Two Statements are 
placed on the Table of the Sabha. 
[Placed in Library. See No. L T-4571/87] 

(c) and (d). Facilities for treatment of the 
diseases are being provided both in the 
urban and rural areas through the medfcal 
and health institutio!"ls. However, the mor-
tality and morbidity of children can be pre-
sented to a great extent by preventing the 
diseases for which the Government has 
launched the Universal Immunization Pro-
gramme and the Oral Rehydration Ther-
apy. Efforts are also being taken to further 
strengthen the health infrastructure in the 
rural areas. 

Shortage of Doctors In CGHS Dispen-
saries In Deihl 

*74. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of HEAL TH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Central Government Health 
Scheme Dispensaries in Delhi are facing 
shortage of doctors; 

(b) if so, the extent of the shortage and 
the reasons thereof: 

(c) whether Government propose to 
overcome the shortage of doctors in the 
near future; and 

(d) if so, the steps taken in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes. Sir. 

(b) At present there is a shortage of 45 
doctors in all system of medicines in 
CGHS Delhi. The shortage is due to var-
ious reasons such as resignation, promo-
tion to higher posts and non-joining of 
candidates selected for appointment as 
doctors. 

(c) Yes, Sir. 

(d) Action is in progress to fill up the 
vacant posts. 

DecIsIons on Nurses' Demands 

*75. OR. A.K. PATEL: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Government's decisions 
regarding grant of qualification allowance, 
special pay, extra work allowance, etc. to 
Nurses in Government hospitals have 
been made effective, if so, since when; and 

(b) whether all these decisions will be 
applicable suo mota to all nurses working 
under the Union Government directly or 
indirectly under its subordinate or ass0-
ciate services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Position regarding 
the grant of qualification allowance, spe-
cial pay. extra work allowance etc. to 
Nurses in Central Government Hospitals 
etc~is as follows:-

(I) Qualification Allowance: 

It has been decided in principle to 
grant two (Non absorbable) 
increments to Nurses for 
approv~ Qualifications. Modali-
ties for the same are being 
worked out In consultation with 

Department of Personnel and 
Training and the Ministry of 
Finance. 

(ii) Special Pay: 

Orders doubling the rate of spe-
cial pay to the Nurses working in 
certain speCial areas in pursu-
ance of the general orders issued 
by the Government consequent 
on the recommendations of the 
4th Pay Commission have been 
issued. Besides, a Committee 
was set up to identify the areas 
wherein such benefit can be 
extended. The Committee have 
since submitted its report which 
is separately under consideration. 

(iii) Extra Work Allowance: 

It has been decided that as and 
when the general scheme of 
grant of Extra Work Allowance 
gets finalised, the same will be 
made applicable to the Nurses 
also. 

After finalisation, the decisions on the 
above issues will be made applicable to all 
the nurses working under the Union 
Government, directly or indirectly, and its 
subordinate offjces. 

NatIonal Highway Authortty 

*76. SHRI H.M. PATEL: 
SHRIK.RAMACHANDRA 

REDDY: 

, Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the proposal to set up a 
National Highway Authority has since 
been finalised; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINtSTER. OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
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(SHRI RAJESH PILOT): (a) to (c). The 
proposal on National Highway Authority is 
still under consideration of the 
Go~emment. 

Common Core Curriculum and New 
instructional PIIckagee 

·n. DR. B.L. SHAILESH: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) how far success has been achieved in 
devising a common core curriculum for 
Ile whole country and introducing new 
instructional packages, at least to start with 
in the Kendriya Vidyalayas; and 

(b) the perspective planning being made 
in this regard? . 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MA TI KRISHNA SAHI) :(a) and (b). In con-
sonance with the National Policy on 
Education 1986, the National Council of 
Educational Research and Training 
(NCERT) has developed a national curri-
cular framework, including the common 
core. The core areas of curriculum identi-
fied in the National Policy on Education 
(NPE) cut across subject areas and are 
designed to promote values such as, 
Indials common cultural heritage, egalitar-
ianism, democracy and sacularism and 
equality of sexes, protection of the envir-
onment, removal of social barriers, obser-
vance of small family norm and inculcation 
of scientific temper. The model syllabi 
developed by the NCERT on the basis of 
the National Curricular Framework have 
been widely circulated to the State Educa-
tional authorities for use in revision of 
State syllabi and instructional material. 
The NCERT has recently published the 
exemplar materials on some core areas and 
hal conducted seminars and workshops 
for UI8 of these materials Jor revision of 
Instructional materials in States and UTs. 
In accordance (with the phased pro-
gramme for preparing new textbooks in 

conformity with the National Policy, the 
NCERT has prepared new textbooks for 
Classes, I, III & VI for use in th~ Kendriya 
Vidyalayas in the first phase. The Textbook 
Development authorities in the States are 
expected to closely follow the NCERT 
time-phasing for introduction of new 
instructional material. The NCERT has 
been providing technical assistance to the 
States in this regard. 

Community Oriented Schemes in the 
Polytechnics 

-78. SHRIMATI KISHORI SINHA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Community Oriented 
Scherpes are to be introduced in all poly-
technics in the country; 

(b) if so, the details thereof; and 

(c) whether the scheme is ·designed to 
help in vocational ising the edUcation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
.RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) and (b). The 
Natlonal Policy on Education, 1986 pro-
vides that the Community Polytechnic sys-
tem shall be appraised and appropriately 
strengthened to increase its quality and 
coverage. An Experts Committee has been 
set-up for the appraisal of the Scheme. The 
question of further expansion will be consi-
dered after the recommendations of the 
Committee are available. 

(c) The Scheme is intended to provide 
skill/vocational training through non-
formal courses of varying duration tOlhelp 
the learners to get gainful employment/ 
self-employment. 

r Translation] 

Demand for B9nus 

·79. SHRI HARISH. RAWAT: Will the 
Minister of RArLWAYS be pleased to state: 
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(a) whether notice has been given by the 
Railway employees' unions to start an agi-
tation in support of tbeir demand for bonus 
in respect of more days; and 

(b) if -so, the steps being taken by 
Government to avert the agitation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAfLWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) The negotiations with representa-
tives of recognised Labour Federations 
have been held and the matter is under 
active consideration. 

[English] 

Demands of Office .. of Major Ports 

*80. SHRI SHANTARAM NAIK: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the officers of the major 
ports in the country have submitted a 
memorandum to his Ministry enlisting a 
charter of demands; 

(b) if so, their main demands; 

(c) the reaction of Government thereto; 
and 

(d) whether they orllny association on 
their behalf have threatened to go on strike 
if their demands are not met? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

• 
(b) Their main demands include settle-

ment of some issues arising out of pre-
vious pay revisions, grant of ad hoc relief at 
the same rate as granted to the officers of 
Putllic Sector Undertakings on industrial 
D.A. pattem, grant of interim relief varying 
from As. 1500/- to Rs. 2000/- per month 
w.e.f. 1-1-1986 and appointment of a pay 
commission for revision of the pay 
structure; 

(c) The demands relating to earlier pay. 
revisions have been examined and some 
demands have been accepted. The other 
demands relating to ad hoc relief and 
appointment of pay commission are under 
consideration. 

(d) Yes, Sir. 

Total Number of Engineering Colleges 
Charging capitation Fee 

662. DR. SUDHIR ROY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state the State-wise number 
and details of Engineering Colleges at 
present where admission in given to stu-
dents only by charging capitation fee in 
complete disregard of merit? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): The information 
as available in this behalf does not estab-
lish that private engineering colleges 
which admit students by charging capita-
tion fee make all admissions in complete 
disregard of merit. 

[Translation] 

Utarathia-Alamnagar Ring Railway 

663. SHRI JAGANNATH PRASAD: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the amount likely to be spent on 
Utarathia-Alamnagar ring rail line under 
construction in district Lucknow of Uttar 
Pradesh; and 

(b) the date by which construction of 
this ring railway is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RA..O SCINDIA): (a) the estimated cost 
of this bye-pass line is As. 1059lakhs. 

(b) 1988-89. 
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[English] 

Quantum of Iron Ore Deposits 

664. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of STEEL AND MINES be · 
pleased to state: 

(a) whether Government have mad~ any 
estimate of total quantum of iron are dep-
osits in different States' 

(b) if so, the total quantum of iron ore 
deposits foun(t in Orissa (size and area-
wise); 

Keonjhar 

Sundargarh 

Sundargarh 

Keonjhar Joint Sector 

Koraput 

Mayurbhanj 

Sambalpur 

Dhenkanal 

Cuttack 

The total reserves in free-hold areas are 
about 407 mnlion tonnes and under lease-
hold areas about 2717 million tonnes. 

(c) and (d). Most of the mines in the 
public-sector are already working with 
modem mining methods for properexploi-
tation of the deposits. A large number of 
mines in the private sector are also func-
tioning in Orissa. Iron are produced in this 
area is being used indigenously and for 
exports. With a view to facilitate more 
exporls of iron ore from this sector, a pr0po-
sal has been received to deepen the Para-
deep port to accommodate larger vessels. 

(c) the steps being taken for the proper 
exploitation and development of the iron 
ore deposits in Orissa; and .. 

(d) the details thereof? 

THE MINISTER OF STEEL AND MINES 
(SHRI M. L. FOT~DAR): (a) Yes, Sir. 

(b) The total estimated iron are deposits 
in Orissa are about 3124 million tonnes. 
The District-wise break-up is as IInder:-

1453 million tonnes. 

827 million tonnes. 

764 million tonnes. 

3 million tonnes. 

16 million tonnes. 

50 million tonnes. 

1 million tonnes. 

10 million tonnes. 

(Figures - approximate) 

Proposal to Retain Aroor Byepass to 
Cochln Port Stretch of the Road as 

NatIonal HIghway Loop Road 

665. SHRI G. M. BANATWALLA: Will the 
Minister of SVRFACE TRANSPORT be 
pleased to state: 

(a) whether with the construction of the 
Cochin 8yepass connecting Aroor with 
Edapally in Kerala. the original road from 
Aroor 8yepass point to the Cochin port 
wilt not form part of the National Hi9hway; I 

(b) if so, whether Government propose 
to retain this portion of the road as a 
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National Highway lqop road especially in 
view of its vital importance to industrialists 
and exporters to move goods to and fro 
from the point; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) and (c). No. Sir. As per Section 5 of 
the National Highway Act, 1956. Central 
Government is responsible for the develop-
ment and maintenance of National High-
ways. Changes in alignment do take place 
occasionally. The abandoned portion of 
the National Highway ceases to be a part of 
the National Highway system and the 
responsibility for its maintenance no 
longer vests in the Government of India. 

81. Name of Work 
No. 

1 2 

1. Satna-Rewa 

2. Jammu Tawl-Udhampur 

3. Nangal Dam-Talwara 

4. Lalabazar-Shairabi 

5. Jogighopa-Guwahati wit 
a rail cum road bridge 
.cross Brahmaputra at 
Jogighopa 

6. Ernakulam-Alleppey 

7. Alleppey-Kayankulam 

8. Karur-Dindlgul-Manlyachi-
TuticorlnlTlruneiveli 

9. Blblnagar-Nadlkude 

10. Talcher-Sambalpur 

'ncraM.ln AllocatIon. for ConItrucIIon of 
New Railway Unes • .. 

666. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAILWAY~ be 
pleased to state: 

(a) whether any increase in the alloca-
tions for the construction of new railway 
lines has been made over the allocations in 
the Railway Budget for 1987-88; and 

U» if so, the details of the increase in 
case of each such railway line alongwith 
the target date for theiJ completion in each 
case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (a) Yes, Sir. 

(b) Details are as under:-

Increase in 
allocation 
1987-88 

(Rs. in crores) 

3 

1 

2 

1 

1 

5 (from NEe funds) 

4 

2 

1.5 

1 

2 
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2 

11. Koraput-Rayagada 
. 

12. Kot&-Neemuch 

For Bibinagar-Nadikude the target for 
commissioning is March 1988. No .firm 
target dates for completion of other pro- . 
jects can be fixed as it will depend on avail-
ability of resources in the coming years. 

Slag-a.ed Cement Plant Set up by SaIl 

667. SHRI SYE[:) MASUDAL HOSSAIN: 
Will the Minister of STEEL AND MINES be 
pleased to s\ate: 

(a) whether any slag-based cement 
plants have been set up by the Steel 
Authority of India Limited; 

(b) if so, the details thereof; 

(c) whether there is any plan to set up 
more such plants in the c?untry: and 

(d) if so, the details thereof? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR)' (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The Govemment has sanctio-
ned the setting up of a number of new 
cement plants and expansion of existing 
cement plants which would be using slag. 

A proposal has also been received from 
TISCO for setting up a cement plant which 
would use slag available from the Jam-
shedpur Steel Plant. 

Supewne Court Judgement RE. ... of 
0eIIragen and ProgeaWone 

688. SHRl HAFIZ MOHO. SIDDIQ: Will 
the t6tister of HEALTH AND FAMILY 
WELFARE be pIease(t to refer to the reply 

\ _ 3 

9.5 

5 

Total 35 

given to Unstarred Question No. 4889 on 4 
December, 1986 regarding ban on use of 
oestrogen and progesterone pregnancy 
drugs and state: 

(a) whether the full judgement of the 
Supreme Court has since been received; 
and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND E'AMIL Y 
WELFARE (KUMARI SAROJ KHA-
PARDE): (8) Yes, Sir. 

(b) The Supreme Court of India have 
directed the Drugs Controller (India) to 
decide whether the combination of Oestr&-
gen and Progesterone may be permitted 
for marketing in the country, by conduct-
ing Public Enquiries at places other than 
New Dehli if desired. 

Accordingty the Drugs Controller (India) 
held Public Hearings at Madras, New 
Delhi, Calcutta and Bombay on 5th Febru-
ary, 10th April, 10th July and 14th July, 
1987 respectively. In these hearings, the 
concerned firms, Voluntary Organisations, 
Doctor etc. have submitted voluminous 
documentary evidences for and against 
the ban on the combinations of high doses 
of Oestrogen and Progesterone other than 
Oral Contraceptives). 

Decision in the matter will be taken after 
e)jamining the documents received at the 
hearings. 

SporIa StadIum 81 Ongole (Andhra 
PI ... ..,) 

e89. SHRI C. SAMBU: Will the Minister 
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of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) the amount sanctioned for the con-
struction of sports stadium at Ongote 
(Andhra Pradesh); 

(b) whether there is any proposal to allo 
cate more funds to that sports stadium; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) to (c). 
Orr- consideration of proposal from 
Government of Andhra Pradesh, an 
amount of As. 5 lakhs has been approved 
for construction of the sports stadium at 
Ongole. Rs. 2.50 lakhs has been released 
as first instalment. The remaining amount 
of Rs. 2.50 lakhs will be released on the 
receipt of utilisation certificate for the 1 st 
instalment. In accordance with the 
approved pattern of the scheme As 51akhs 
is the maximum amount admissible for 
sports stadium. 

Construction of Railway Unes In West 
Bengat 

670. SHRI SAIFUDDIN CHOWDHARY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total allocation made by the Plan-
ning Commission for the construction of 
railway lines during 1987-1988; and 

(b) the target for construction of railway 
lines in West Bengal during this period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAOHAV-
RAO SCINDIA): (a) Rs. 176.5 crores. 

(b) Tamluk-Oigha and Lakshmikantapur-
Namkhana new line projects are being pro-
gressed within the available resources. 

PropouI to Declare M.C. Road In Kerala 
as NatIonal Highway 

671. SHRI MUlLAPPALL Y RAMA-
CHANDRAN: Will the Minister of SUR-
FACE TRANSPORT be pleased to state' 

(a) whether any proposal has been 
fPceived from the Government of Kerala to 
opclare the M. C. Road between Trivan-
drum cind Angamali as National Highway; 
and " 

(b) if so, the decision of Union Govern-
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI RAJESH PILOT): (a) anti (b). Yes, 
Sir. However, owing to financial stringency 
and other priority considerations, it is not 
possible at present to declare the road in 
question in Kerala as a National Highway. 

Introduction of More Local Trains In 
Keraia 

672. SHAI SURESH KURUP: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
introduce more local trains in Kerala; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (8) There is no such 
proposal at present. 

(b) Does not arise. 

(c) Lack of adequate resources and line 
capacity. 

R ••• 1Wd Seals to L8dIeIIn D.T.C. BuIes 

673. SHRI MATILAl HANSOA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 
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(a) whether there are instructions to the-
conductors of Delhi Transport Corpora-
tion buses to ensure that the ladies should 
get the seats reserved for them; 

(b) if so, the details thereof and 

(c) the steps taken to ensure compliance 
of such instrudions by the conductors in 
ttjis regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (c). The 
condudors have standing instructions 
that they should get the lady seats vacated 
from male passengers whenever so 
requested. The conductors have have also 
instructions that in case a male passenger 
is reluctant to vacate the lady seat, the bus 
should be stopped till the male passenger 
either vacates the lady seat or leaves the 
bus. On specific complaint of non-
cooperation on the part of conductor, 
action is taken against the conductor 

Central Financial Assistance to Dr. P. V. 
Mandlik Memorial Hospital at Ort 

674. PROF. MADH~ DANDAVATE' Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given to Unstarred Question No. 8736 on 3 
April. 1987 regarding Central financial 

. assistance to "Dr. P. V. Mandlik Memorial 
Hospital" at Or; and state' 

(a) whether Government had given an 
assurance that under the special scheme 
of the Union Government, the Dr. p. V. 

. Mandlik Memorial Hospital at Orj in the 
Rajapur Taluka of the Ratnagiri District of 
Maharashtra will be given the Central 
assistance and the Maharashtra Govern~ 
ment had also agreed to pCly its 
contribution: 

(b) if so, whether the financial assistance 
under the scheme is yet to be made availa-
ble to the hospital: and 

(c) when the assistance will be given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ I<HA-
~RDE): (a) to (c). Yes, Sir. As stated in 
reply to Unstarred Question No. 8736 ans-
wered on 30.4.&7. the Government of 
Maharashtra did agree to contribute its 
share of Rs. 3,42,000/- towards the com-
pletion of this Project. The State Govern-
ment has recently communicated its 
formal acceptance of formalities relating 
towards the running of the hospital in case 
the Voluntary Organisation runs into diffi-
culties. The State Government's recom-
mendations dated 13th July, 1987 have 
been received and are being processed 
for a final decision of the Central Government. 

Non-Compliance of Orders Re Wamlng 
on use of Aspirin by Children Below 12 

Years 

675. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether Government had issued 
directives to all aspirin manufacturers to 
issue a warning on the label stating that it 
should not be given to children below 12 
years; 

(b) whether many manufacturers of dif~ 
ferent brands of aspirin have not complied 
with these orders; and 

(c) if so, what action Government pro-
pose to take against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes, Sir. 

(b) and (c). As per information available 
with the Ministry, leading manufacturers of 
Aspirin formulations have incorporated 
the necessary 'warning' statement in car-
tons and labels. 

The State Drug Controllers who are the 
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licensing authorities have been requested 
to ensl:lre that the firms marketing Aspirin 
formulations in their States must incorpo-
rate the necessary warning. 

[Translation] 

Reservation of berths at BakhUyarpur 
railway station 

676. SHRI VIJOY KUMAR YADAV: Will 
the Minister of RAILWAYS be pleased to 
state 

(a) whether for Bakhtiyarpur Railway 
station there has been a reservation qLlota 
of ten seats in Vikramshila Magadh 
Express; 

(b) whether Government are aware of 
the difficulties being faced by the people of 
Bakhfiyarpur due to this low reservation 
quota; and 

(c) whether Government propose to 
increase this reservation quota from ten to 
twenty seats; if so, by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHHI MADHAV-
RAO SCINDIA): (a) Yes, Sir. 

(b) and (c). Since the existing quota is 
not being utilised fully, there is no proposal 
to enhance It. 

[English] 

ldenlltlcllllon of Drugs far Inc:IuIIon m 
CIdegary-I 

an. SHRI NARESH CHANDRA CHA-
TURVEDI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the drugs identified for inclusion in 
Category-I; 

(b) what are the diseases for the treat-
ment of ~hich these drugs are useful; and 

(c) whether Government are aware that 

if too many drugs are included in category 
I and I f it will defeat the objeclive of reduc-
ing the span of control and making control 
more effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WElFARE (KUMARI SAROJ KHA-
PARDE): (a) to (c). The lists of Category I 
and II Drugs are under preparation and 
have not yet been finalised. 

Implementation of Ar.d-Devdasl Act 

678. SHRI NARSING SURYAWANSHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether nearly 1,000 girls were dedi-
cated as uDevdasis" at Yellamma hill in 
~udatti Taluk of Belgaum District, Kama-
taka in February, 1987, despite the preval-
ance of the Anti-Devdasi Act; ahd 

(b) if so, the steps taken by the Union 
and the State Governments in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) and 
(b). The State Government of Karnatake 
have reported that no young girts were 
dedicated as 'Devdasi' at Yellamma Hill in 
Belgaum District on Maghi Poomima nor 
has any such incident been noticed by the 
Police. Besides, no complaints were 
received against dedication. ~ such no 
cases were registered by the State 
Government. 

Health lnaur .. ce Scheme 

679. SHRI SRIKANT DATTA NARA-
SIMHARAJA WADIYAR : Will the Minis-
ter of HEALTH AND fAMILY WELFARE 
be pleased to state: 

(a) whether some State Governments 
have introduced Health Insurance 
scheme; 
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(b) if so, the name of such States; and 

(c) the details of the guidelines sent by 
the Union Government to these State 
Governments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
ROE) : (a) and (b). Information is being 
collected and will be laid on the Table of 
the House. 

(c) No guidelines have been issued by 
the Central Government. 

AdmIIaIon to Undergraduate Courses In 
Colleges In DeIhl 

680. SHRI UTTAM RATHOD: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of students estimated to 
seek admission to undergraduate courses 
in the colleges in Delhi during this year; 

(b) whether there are adequate seats 
now in the colleges; 

(c) if there is shortage of seats" the steps 
being taken to meet the same; and 

Cd) whether it is proposed to start some 
new colleges in Delhi to meet the admis-
sion rush? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
OUL TURE IN THE MJNISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) According to 
Delhi University, 46,267 students had 
obtained 40% marks and above in the 
Senior Secondary School Examination in 
Delhi this year and are eligible for admis-
sion to various undergraduate courses in 
Delhi University and its Colleges during 
the current academic session. 

(b) and (c). Yes, Sir. The seats available in 

the regular courses, the correspondence 
courses and the Non-Collegiate Women's 
Education Board ana the External Candi-
date's Cell will be adequate to accommodate 
all the eligible candidates. 

(d) Yes, Sir. The Delhi Administration has 
decided to open two new Colleges, viz., a 
College of Physical Education and a Col-
lege of Business Studies, from the current 
academic sessioR. Besides, the Delhi 
Administration has also decided to open a 
new College of Arts and Commerce from 
this year in .lieu of G.D. Salwan College, 
whose management has decided to close 
the College in a phased manner from this 
year. 

CompensatIon to VIctIms of Railway 
AccIdents In South Central RaIlway 

681. SHRI S. PALAKONDRA YUDU: Will 
the Minister of RAILWAYS be pleased to 
state the amount paid as compensation to 
the victims of train accidents in South-
Central Railway since January, 1987? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCI NOlA) : The amount paid 
since January 1987 as compensation to 
the victims of train accidents on South , 
Central Railway was As. 1,29,165/-. 

RaIlway work undertaken at New Allpur-
duar, DhupgUrt, F.1akat8 and 

Kamakhyagurl 

682. SHRI PIYUS TIRAKY: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) the details of the progress of work 
undertaken by the authorities of the North-
ern Frontier Railway at. New-Alipurduar, 
Dhu pgUri , Falakata and Kamakhyaguri; 
and 

(b) when the work is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWA YS (SHR4~ADHAV­
RAO SCINDIA): (a) and (b). State-
ment is given below. 
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STATEMENT 

Station 

1. New Alipurduar (i) 

(ii) 

(iii) 

(Iv) 

2. Ohupgurl 

3. Falakata 

4. Kamakhyaguri 

Navodaya Vidyalayas Upto June, 1987 

683. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Navodaya Vidyalayas 
established by 30th June, 1987 with their 
locations; 

(b) the expenditure incurred over 
these Vidyalayas during 1986-87 and bud-
geted for the year 1987-88; 

(c) the number of students and teachers 
in each unit as on 30th June 1987: 

(d) the breakup of student body by 
urban/rural origin by sex, by religion and 
by mother tongue; and 

(e) the number of students belonging to 
Scheduled Castes and Scheduled Tribes 
and other backward classes separately in 
the system as a whole? 

THE MINISTER OF STATE IN THE 

Works in Progress 

Provision of cover 
over platform No. 2 

Raising passenger 
platform No.2 from 
Rail level to High 
level. 

Provision of siding 
line. 

Improvement of 1st 
Class Waiting Room. 

Provision of 1st 
Class Waiting Room. 

Provision of 1st 
Class Waiting Room 

Nil. 

Likely date of 
completion 

June. 1988 

Completed In 
April, 1987 

March,1988 

March. 1988 

December, 1987 

December, 1987 

Nil 

DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) Statement-I 
showing State-wise locations of 83 Navo-
daya Vidyalayas established upto 30th 
June, 1987 is given below. 

(b) (i) Expenditure incurred during 
1986-87 Rs. 729 Lakhs 

(ii) Budget for 1987- 88 

:Rs 6,000 Lakhs 

(c) Statement-II is gIVen below. 

(d) and (e). The break-up of student 
body by urbal), rural origin and by sex is as 
under:-
Total number of 
students in Navodaya 
Vidyalayas 5788 

, 
Rural 

Urban 1298 
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Boys 

Girls 

Scheduled Castes 

Scheduled Tribes 
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9B8 

1152 

662 

General 3974 

The break up of students according to 
mother tongue and by religion is not main-
tained. The Navodaya Vidyalaya Scheme 
envisages reservation for SCslSTs only. 
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STATEMENT-II 

Sl. State No. of No. of 
No. teachers students 

1 2 3 4 

Andhre Pradesh 

1. Nalgonda 5 75 

2. Nizamabad 5 73 

3. Chittor 5 74 

4. Karim Nagar 7 7S 

Biher 

5. Samastipur 5 76 

6. Monghyr 7 SO 

7. West Champaran 5 69 

S. Dumka 6 7S 

9. Bhojpur 5 79 

10. Madhubanl 6 SO 

11. Gumla 4 77 

12. Rakholi (Dadra & Nagar Haveli) 3 69 

13. Dibang Valley (Arunachal Pradesh) 3 52 

Gujere' 

14. Khera 5 40 

15. Junagarh 6 72 

Heryana 

16. Pabra (Hlssar) 7 73 

17 Jind 5 SO 

18 Rohtak (Jhajjar) 6 78 

Goa 

19 Cancona 4 54 

Himachal Pradesh 

20. Chamba 6 73 
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1 2 3 4 

21. Simla 6 78 

22. Mandi 7 80 

23. Sirmour 4 73 

Karnataka 

24. Sangalore 5 66 

25. Chikmanglur 6 73 

26. Kolar 6 71 

27 .. Mandya 6 74 

28. Raichur 6 79 

29. Shimoga 5 79 

Kera'a 

30. Ernakulam 8 78 

31. Idukki 6 78 

32. Kasargod 7 77 

33 .. Pathanamthitta 6 72 

Madhya Pradesh 

34. Narsingpur 7 62 

35. Jhabua 7 59 

36. Hoshangabad 6 59 

37. Jabalpur 7 74 

38. Panna 7 64 

39. Tlkamgarh 6 70 

40. Raipur 5 77 

Maharashtra 

41. Latur 7 69 

42. Amravali 6 68 

43. Buldana 5 77 
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1 2 4 

44. Osmanabad 5 80 

45. Gadchiroli 4 71 

46. Nanded 7 72 

47. Nagpur 6 73 

Megha/aya 

48. East G&ro Hills 4 57 
(William Nagar) 

49. East Khasi Hills 3 44 
(Niangbari) 

SO. West Garo Hills 5 
(Baghmara) 

Orissa 

51. Dhenkanal 7 73 

52. Keonjhar 6 71 

53. Koraput 7 66 

54. Cuttack 6 75 

55. Phulbani 6 66 

Pondicherry 

56. Karaikal 6 70 

57. Pondicherry 7 73 

PunJab 
58. Ludhiana 4 66 

59. Faridkot 7 63 

60. Sangrur 3 77 

Rajasthan 

61 Nagaur 7 74 

62. Churu 6 74 

63. Banswara 5 76 

64. Udaipur 6 59 
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1 2 

85. Jaipur 

unar Pradesh 

86. Meerut 

67. Nainital 

68. Faizabad 

89. Buland-Shahar 

70. Jaunpur 

71. Jhansi 

72. Sultanpur 

73. Rai Bareilly , 
74. Gorakhpur 

75. Bareilly 

Jammu and Kashmir 

76. Phulwama 

77. Kupwara 

78. Baramulla 

79. leh 

SO. Udhampur 

81. Rajouri 

82. Doda 

Andaman and Nicobar Islands 

83. Port Blair 

ProductIon of Iron ore ~h PIqect 

684. SHRI MURLtDHAR MANE: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(8) the quantities of iron ore produced 
by Kudremukh fran Ore Project during the 

3 4 

6 76 

7 64 

8 77 

4 80 

3 73 

4 79 

7 77 

4 72 

5 76 

5 76 

5 Not Available 

4 64 

4 64 

5 66 

3 37 

4 75 

6 73 

4 56 

4 71 

last three years, year-wise: 

(b) the steps being taken to increase the 
production of iron ore at Kudremukh; and 

(c) the manner in which the iron ore 
extracted there is being utilised? 



73 Wrinen Answers SRA VANA 8, 1909 (SAKA) Wrinen Answers 74 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) The quantity 
of iron ore concentrate produced at the 
Kudremukh Iron Ore Project during the 
last three years was as follows:-

Year 

1984-85 

1985-86 

1986-87 

Production 
(Million tonnes) 

1.61 

180 

346 

(b) A vigorous marketing drive has b 
launched to locate overseas mark~t~, 

which wou.ld in turn result in higher pro-
duction since the production is tied to 
sales. In addition, a 3-million tonne Pellet 
Plant, based on iron ore concentrate from 
Kudremukh, has been commissioned at 
Mangalore 

(c) Iron ore is exported to various coun-
tries in the form of concentrate or pellets 

More Passenger Trains on OBK Section 

685. SHRI K. PRADHANI' Will the Minis-
ter of RAILWAYS be pleased to state' 

(a) whether there is any proposal to run 
more passenger trains on the Danda Kar-
nia Bolangir Railway section; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) Due to line capacity constraints. 

Proposal to set up National institute of 
Sports 

686. SHRI P.R.S. VENKATESAN: Will 

the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government propose to set 
up National Institute of Sports in various 
parts of the country; and 

(b) if so, the details thereof, the places 
selected for the purpose and the criteria 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) and 
(b). There is no proposal to set up National 
Institutes of Sports in various parts of the 
country. However, Netajl Subhas National 
Institute of Sports has already regional 
centres at Bangalore and Calcutta. There 
will also be NIS Centres at Gandhinagar, 
Imphal, Simla, Aurangabad, Guwahati; a 
Rowing Complex at Jaipur and a Yatching 
Centre at Bombay. In addition, a High Alti-
tude Sports Centre at Simla and a Winter 
Sports Centre at Manali will also be set up. 
All these Centres are at various stages of 
planning and construction. 

Plan to Strengthen Mulapertr- Dam 

687. SHRI P. A. ANTONY: Will the Minis-
ter of WATER RESOURCES be pleased to 
state: 

(a) whether Union Government are 
aware that the Tamil Nadu Government is 
trying to keep the water level in Mullape-
riyar Dam very high making life risky in the 
nearby areas of Kerala; 

(b) whether the Karala Government has 
made any representation in this regard; 
and 

(c) the steps planned for strengthening 
this dam which is one of the oldest in the 
country? 

THE MINISTER OF WATER RESOUR-
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CES (SHRI B. SHANKARANAND): (8) No, 
Sir. 

(b) No, Sir. 

(c) Steps planned for strengthening of 
the dam are: R.C.C. cappinQ with suitable 
anchorage; additional spillway; and con-
crete backtng of the existing dam. 

Tellicherry-Mysore Railway Une 

688. SHRI K. KUNJAMBU: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether there was a proposal for 
construction of the Tellicherry-Mysore 
railway line; 

(b) if so. whether the same has since 
been dropped or shelved; and 

(c) if so, the reasons thereof,] 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (8) Survey fOi this 
line was last completed in 1960. 

(b) Yes, Sir 

(c) The project was assessed to be finan-
cially unremunerative. 

Derailment of 106 Up Jhansl Passenger at 
Piparsand Station 

689. SHRI SAL RAM SINGH YADAVA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(8) whether railway traffic between 
Lucknow and Kanpur was disrupted fol-
lowing the derailment of the engine and 
two bogies of 106 Up Jhansi Passenger at 
Piparsand Station on 14 July, 1987; and 

(b) if so, the details of tne casualties ant: 
causes thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) Yes, Sir. 

(b) There was no casualty. Prima facie, 
the accident occurred due to Point failure 
at Piparsand Station. 

Congestion In Bombay Port 

690. SHRI P.R. KUMARAMANGALAM: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether congestion has once again 
hit Bombay Port causing serious losses 
alround; and 

(b) if so, the alternate plans that have 
been prepared to meet the needs on a long 
term basis? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAt RAJESH PILOT): (a) and (b). The 
number of ships waiting at Bombay Port 
for want of berths has been as follows: 

Date 

6-6-87 

20.-6-87 

27.6.87 

4-7-87 

11-7-87 

18-7-87 

25-7-87 

No. of ships 
waiting 

2 

12 

8 

3 

2 

5 

7 

17 

From 16th July. 1987 the Gearmen, 
Gear Watchmen, Godown Khalasis and 
Carpenters employed by private steve-
dores have gone on strike. This has 
affected loading and uploading at most 
ships and stuffing and de-stuffing of con-
tainers, thus, causing congestion. The 
present congestion is the result of the 
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strike and will not continue on a long term 
basis. 

Department of "Aesthetics" of Jawahar-
lal Nehru University 

691. SHRI MANIK REDDY: Will the Min-
Ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the status of the school of Aesthetics 
of Jawaharlal Nehru University, New Delhi; 

(b) whether there have been complaints 
about its working. 

(c) if so, the reasons therefor; and 

(d) the detarts of action taken in the mat-
ter to improve its working? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) The School of 
Arts and Aesthetics was started in early 
1986. One Professor and three Associate 
Professors were appointed. However. no 
programmes of studies have been started 
so far. 

(b) and (c). According to Jawaharlal 
Nehru University the performance of the 
three Associate Professors was not found 
satisfactory and the Executive Council 
decided not to confirm them. They were 
given one month's notice at the end of 
which they were to cease to be in the ser-
vice of the University. However, the order 
of the {Jniversity has been challenged in 
the High Court. 

Meanwhile the Professor appointed for 
the - School, who was on lien from the 

Rabindra Sharati University, has done 
back to his parent University as his lien was 
not extended. 

(d) The matter is Sub-judice and the Uni-
versity will consider the matter after the 
case is decided by the Court. , 
Places Under the Protection of A.SJ. 

(Kerala) 

692. PROF. K. V. THOMAS: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the details of buildings and places'in 
Kerala which are under the protection of 
Archaeological Survey of India; 

(b) the progress. if any. in the opening of 
a regional office of Archaeological Survey 
of India in Kerala; and 

(c) whether the Archaeological Survey 
of India proposes to take into protection 
any new places and buildings in Kera'a like 
Vadakumnada Temple in Trichur. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) A Statement 
indicating the names and locations of 
protected monuments/sites in Kerala is 
given below. 

(b) The matter is still under process. 

(c) The proposals for protection of 
ancient and historical monuments are 
examined from time to time and such of 
them as, on detailed examination. are 
found to be of national importance are 
considered for protection under the 
Ancient Monuments and Archaeological 
Sites and Remains Act, 1958. 
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s. No. Locality 

1. Cannanore 

2. Pallikere 

3. Tellicherry 

4. Cochin 

5. Mattancheri 

6. Kitanganad 

"7. Yakkara desam 

8. Patthambi 

9. Ariyannur 

10. Cheramanagad 

11. Chovannur 

12. Eyyal 

13. Do 

14. Do 

15. Kandanasseri 

16. Katavallur 

17. Kattakampal 
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STATEMENT 

Name of monument/site 

Cannanore District 

Fort St. Angelo 

Bekal-fort 

Tellicherry fort 

Ernakulam District 

St. Francis Church 

Mural paintings (16th-17th Century) on the 
walls of the Mattancheri Palace 

Kozhikode District 

Jain temple 

Palghat District 

Palghat fort 

Siva temple at Netrimangalan 

Trichur District 

Ariyannur umbrellas. A pre-historic site 
consisting of seven or more kudakals or 
umbrella stones. 

Kudakallu Parambu. A pre-historic site 
consisting of fifty to sixty kudakals or 
umbrella monuments 

Burial cave 

Burial caves 

Mural Paintings (17th-18th Century) on the 
walls of the Srikoil of the Siva Jemple at 
Chemmanthatta 

Siva temple Complex 

Burial cave 

Twenty-nine wooden bracket images on the 
outer walls of the Srikoil of the Vishnu temple 
and other works of art in the same shrine. 

Burial cave 
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S. No. Locality 

18 Urakam 

19. Do 

20 Thiruvanchikuiam 

21. Thiruvanchikulam 

22 Trichur 

23. Triprayar 

24 Vadakkanchery 

25 Kunmakulam 

Name of monuments/site 

Mural paintings of the 17th-18thCentury on 
the walts of the Srikoils of the Siva temple at 
Peruvanam; and wooden bracket images of a 
still earlier period on the Srikoils of the same 
shrine. 

Siva temple Complex, Chemman Thatta 

Mural Paintings (16th-17th Century) on the 
walls of the Siva temple 

Siva temple complex 

Mural Paintings (16th-17th Century) on the 
walls of the Kailas·anatha temple 

Mural paintings on the walts of the Sri ram a-
swami tern pie 

Mural paintings on the walls of the Srikoil of 
the Palltmanna temple 

Burial Cave of Kakkad 

Tr;tlandrum District 

26. Angengo 

27 Truvallam 

28 VlzhlnJam 

[Translation] 

Wortd Bank Assist.ce for Installation of 
Tubewells 

693. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether tubewells and hand pumps 
are being installed in various parts of Uttar 
Pradesh with the financial assistance given 
by the World Bank to deal with drought 
conditions; 

(b) if so, the details of these tubewells 
and handpumps installed; 

(c) the criteria followed to select their 

Angengo fort 

Temples of Parasurama, Brahma, Siva and 
Matsya 

Rock-cut cave 

location; and 

(d) which are the remaining drought 
affected areas not covered by this facility 
and the time by which these will also be 
covered? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
Under the World Bank assisted U.P. Tube-
wells Phase-II Project. it is proposed to 
construct 2,200 new tubewells in 45 dis-
tricts of the State. in addition to modernisa-
tion of 750 existing tubewells. The Project 
does not include construction of 
handpumps. 

(b) The details of the tubeweUs are as 
foUows:-
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New Tubewells Modernisation Old tubewells 

Total to be take'! up under 
the Project 

Energised so far 

(c) Among the major considerations for 
selecting tubewell sites is that there should 
be sufficient unirrigated land for clusters of 
about 25 wells in the area, the ground 
water available should be of suitable qual-
ity and there sho~ld be no oth~r public 
source of irri~ation water available in the 
area. 

(d) This Project covers only 45 di~tricts 
of U.P. and is expected to be completed by 
March, 1988. 

[English) 

Recognition to Santhall Script 

695 DR. PHULRENU GUHA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether Government are consider-
ing to recognise the Santhali script; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) and (b). 01-
Chiki. Bengali. Devnagari, Roman and 
Driya scripts are used for Santhali lan-
guage by different groups in different 
regions. There is no consensus so far on 
any particular script. The Government of 
India do not propose to recognise any 
script for Santhali language. 

Development of VIllages Around Rourkela 
Steel Plant 

696. SHAI LAKSHMAN MALLICK: Will 

2200 
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100 650 
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the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the Rourkela Steel Plant 
authorities have launched a peripheral 
development programme to develop the 
villages situated near the plant; and 

(b) if so, the details regarding the plan, 
number of villages going to be developed 
and the amount that has been sanctioned 
for this purpose alongwith the facilities 
which are going to be extended in this 
regard? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) and (b). Yes 
Sir. Rourkela Steel Plant had launched a 
peripheral development programme in 
1975 to develop the villages within a radius 
of 8 Kilometers from it~ acquired area. 

The development plan aims at socio-
economic upliftment of the villagers. 

There are in all 121 villages within a 
radius of 8 Kilomet,ers from the acquired 
boundary of the steel plant. The develop-
ment work has already been taken up in 65 
villages so far and an amoun! of Rs. 46 
lakhs (apprOXimately) has already been 
spent on various welfare measures during 
the period 1975-76 to 1986-87. 

Some of the welfare schemes imple-
mented under the peripheral development 
programme are as under:-

(i) Drinking water Facilities: 
through dug wells, tube wells and 
permanent drinking water supply 
schemes; 
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(ii) Educational Facilities: through 
construction of school buildings 
in a large number of villages; 

(iii) Communication Facilities 
through provision of link roads 
to the villages, 

(iv) Recreational Facilities: by con-
struction of Village Community 
Centres; 

(v) Health Care: by providing regular 
medical treatment with free distri-
bution of Inedicines by running 
medical aid centres in the 
villages; 

(vi) Various economic development 
programmes, such as, dairy and 
poultry development and devel-
opment of agriculture and cot-
tage and village industries. 

!n the coming years it is proposed to 
cover more and more areas so that within 
the next five years all the remaining vil-
lages in a radius of 8 Kilometers from the 
boundary of the plant are covered under 
the peripheral development programme 

FadlHles for Vocational Education In 
Schools 

697. SHRI BANWARI LAL PUROHIT: 
SHRI BIMALKANTI GHOSH· 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Union Government have 
finalised the Centrally sponsored scheme 
to provide vocational education and facili- , 
ties in the schools in different parts of the 
country; 

(b) if so, the details of the proposed 
scheme: 

(c) the manner in which the scheme will 
be implemented and by when; and 

(d) to what extent the scheme is likely to 
benefit the students? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MAT I KRISHNA SAHI): (a) No, Sir. 

(b) to (d). Do not arise. 

UGC Honorarium to M. Phil and Ph.D 
students 

008. SHRI V. SOBHANADREESWARA 
RAO: Wili the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the University Grants Com-
mission decided in 1984 to introduce a 
National level test for award of honorarium 
to M. Phil. and Ph. D. research scholars; 

(b) whether an age limit of 25 years has 
been imposed recently; 

(c) if so, the reasons therefor; 

(d) whether this condition has affected 
adversely students from rural areas in get-
ting honorarium; and 

(e) if so, whether Govt. propose to 
review the said deciSion to restore the 
poSition whicn was prevalent earlier so 
that all the willing students could take the 
examination and compete for award of this 
honorarium? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATt KRISHNA SAHI): (a) Yes, Sir. In 
1984, the UGC decided to conduct a 
National level test as a qualifying require-
ment for the award of junior Research Fel-
lowships awarded by the Commission in 
different disciplines. 

(b) and (c). The CSIR has also been con-
dueting a simitar test for the fenowships 
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awarded by them. In February 1987. the 
UGC and the CSIR decided to hold the test 
jointly. The age limit prescribed by UGC 
for its test was 30 years, and that by the 
CSIR was 25 years. Because of these varia-
tions, it was decided that the age limit for 
the joint test may be fixed as 25 years relax-
able upto 5 years in the case of candidates 
belonging to SC/ST and those who had 
experience of research or training. 

(d) and (e). On the basis of representa-
tions from prospective candidates, the 
matter was reviewed and it was decided 
that the age limit for the joint test may be 
prescribed as 28 years relaxable upto 5 
years in the case of women candidates. 
SC/ST candidates and those who have 
experience of research or training. 

Rood UghtIng In Archaeoi0gicai Monu-
ments In Aneth,. Pnldeah 

699. SHRI V. TULSIRAM: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there is any proposal under 
consideration of the Union Government 
for flood lighting of some selected 
archaeological monuments in Andhra 
Pradesh; 

(b) if so, the details of the proposals 
received from the State Government of 
Andhra Pradesh in this regard; and 

(c) the time by which steps will be taken 
in regard thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI -KRISHNA SAHI): (a) to (c). The 
Archaeological Survey of India has no 
proposal to flood light any Centrally Pro-
tected monument in Andhra Pradesh. The 
Government of Andhra Pradesh propose 
to flood light Lepakshi Temple in the Anan-
tapur District of Andhra, Pradesh for which 
clearance of Archaeological Survey of 
India nas been asked. The matter will be 

examined when the detailed proposal is 
received. 

RaIlway Over-Bridge near AIw. Railway 
Station 

700. SHRI RAM SINGH YADAV: Will the 
Minister of RAILWAYS be pleased to state 
the time by which the Railways would take 
up the construction work of the railway 
over-bridge near Railway Station, Alwar 
(Rajasthan) on metre-gauge line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): The State Govern-
ment are yet to sponsor a firm proposal for 
the road over bridge near Alwar. 

~nlverslty .or Foreign Languages 

701, SHRI E. A YYAPU 'REDDY: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether there is a proposal to start a 
separate University for foreign languages; 

(b) if so, the details thereof; and 

(c) whether Union Government have 
given any special grants to Universities for 
giving coaching and training in foreign lan-
guages such as Arabic, Persian. French. 
Russian, Chinese, Japanese. Bhashamali, 
Spanish and German? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) and (b). No, 
Sir. The Central Institute of English and 
Foreign Languages. Hyderabad, set up J>y 
the Govemment of India has been 
declared as a deemed to be university' 
under Section 3 of the UGC Act. Besides 
English, it provides for the learnjng and 
teaching of Russian, French, German. 
Arabic and Spanish. 

(c) The University Grants Commission 
does not have any separate scheme for 
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providing grants to the universities for 
teaching foreign languages such as Arabic, 
Persian, French. Russian, Chinese, Japa-
nese, Bhashamali, Spanish and German. 
Tbe foreign language departments receive 
development grants from the Commission 
like any other teaching department of the 
concerned university. 

MIni Steel Plants In Uttar PrIIdeIh 

702. SHRI SALEEM I. SHERVANI: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

, (a) how many mini steel plants are func-
tioning in Uttar Pradesh and how many are 
lying closed; 

(b) whether the functioning of these 
plants has been satisfactory; and 

(c) whether there is any proposal to set 
up a mini steel plant in Uttar Pradesh in 
assisted sector during the Seventh Five 
Year Plan? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) 26 Mini-steel 
plants with a-capacity· of 5.43 l{lkh tonnes 
per annum are installed in Uttar Pradesh. 
According to a report of March, 1987 one 
unit in Uttar Pradesh is lying closed. 

(b) The Mini-steel plants in Northern 
India have represented that they have pro-
blp.ms of lower shortage and freight 
charges on import" scrap. However, lhe 
capacity utilisation of these plants in the 
month of May, 1987 is 62«Ht as against the 
all-India figure of 86%. 

(c) No. Sir. 

F .. In Steel Authot1ty of India Proftt 

703. SHRI SATYENDRA NARAYAN 
SINHA: \NUI the Minister of STEEL AND 
MINES be pleased to state: 

(a) whEither the profit of Steel Authority 
of India Umited for 1986-87 has fallen to 
As. 5 crores only; 

(b) if so, the reasons thereof; 

(c) whether this has caused demands 
from the Steel AuthOrity of India Limited to 
raise output prices; and 

(d) .f so, Government's views thereon? 

THE MINISTER OF STEEL AND MINES 
(SHAI M.l. FOTEDAR): (a) No, Sir. 

(b) to (d). Do not arise. 

Survey of Off-Shore Seabed of AncIn 
Pradesh 

705. SHRI T. BALA GOUD: Will the Min-
ister of STEELIAND MINES be pleased to 
state: 

(a) whether the off-shore seabed of 
Andhra Pradesh has recently been sur-
veyed to find out the existence of minerals 
embedded therein; and 

(b) if so, tna details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINIES IN THE MIN-
ISTRY OF STEEL AND MINES (SMT. 
RAM DULARI SINHA): (a) and (b). Yes, 
Sir. As a result of survey carried out by 
Geological Survey of India so far, traces of 
minerals. like Zircon, Monazite, Ilmenite, 
etc. have been found in shelf sediments 
within territorial waters. The survey is still 
in progress. 

706. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH YADAV: 
SHRI M. RAGHUMA REDDY: 
SHAI MANIK REDDY: 
SHAI PRAKASH CHANDRA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether there is any proposal to ban 
tinted car glasses in view of the deteriorat-
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ing law and order situation in the country 
that could easily identify the persons sit-
ting in the vehicles; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Oneot 
the provisions of the Motor Vehicles Bill, 
1987 is to empower the Central Govern-
ment to make rules regulating, inter alia, 
the use of safety glass including prohibi-
tion of the use of tinted safety glasses. 

Poslponement of ExpMIIon of Salem 
Stee! Plant 

707. DR. DATTA SAMANt: Will the Min-
ister of STEEL AND MINES be pleased to 
state: 

(a) whether Government have taken a 
decision to postpone proposal. to expand 
the Salem Steel Plant; 

(b) if so, the reasons for such a decision: 
and 

(c) the total amount spent on this project 
and what is the eXisting annual production 
of this plant? 

THE MINISTER OF STEEL AND MINES 
(SHAI M. L. FOTEDAA): (a) No, Sir. 

(D) Does not arise. 

(c) The Capital expenditure till 31.3.1987 
on Salem Steel Plant was As. 180.43crores 
(Provisional). Annual· production of the 
plant for 1~87 Vias 26.630 tonnes of stain-
less steel sheets/coils. 

Standllrd of Technical EducatIon In 81 ... 

708. SHRt LAL'TESHWAR PRASHAD 
SHAHI: 

DR. G. S. RAJHANS: 

Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Union Government have 
suggested to the Bihar Government to 
improve the standard of technical educa-
tion in the State to cope with the economic 
development; 

(b) if so, whether any assistance has 
been given to the Bihar State to cope with 
the situation; and 

(c) if so, the details thereof and to what 
extent the standard of technical education 
in the State is likely to improve? 

THE MIN!STEA OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAI-
MATI KRISHNA SAHI): (a) to (c). The 
Union Government advise the various 
State Governrnents for the improvement 
and maintenance of standards of Techni-
cal Education. The State Government of 
Bihar has also been advised in this behalf. 

The normal development of Technical 
Education including consolidation, 
modernisation and strengthening of facili-
ties in Technical Institutions fall under the 
purview bf the State Sector and the expen-
diture on the same has to be met from the 
State Plan. To demonstrate on pilot basis. 
the effective implementation of the mea-
sures for improvement of Technical Edu-
cation in crucial areas, Central Schemes 
are also instituted under which 1 ~ finan-
cia' assistance is given to the respective 
Technical Institl1tions for the purpose. 
During 1986-87 grants amounting to As. 
204.14 lakhs were released to various 
Technical Institutions in the State of Bihar 
for improving the facilities and standards 
of Technical Education. The extent to 
which the standards are improved win 
depend upon the effectiveness with which 
the States implement the Schemes and 
further institute complementary and su~ 
plementary measures/programmes under 
their State Plan. 
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[Translation] 

AId to V....., InIIIIuIIonI flam CenIrIII 
Soc:IIII ...... BoIrd 

, 7(1). SHRI K. N. PRADHAN: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(8) the number of voluntary institutions 
in Madhya Pradesh receiving aid from the 
Qlntral Social Welfare Board; 

(b) the manner in which Government 
exercise control over their acti;rities and 
accounts; and 

(c) whether Government have received 
any complaint of irregularities being c0m-
mitted by some of the said institutions and 
if so. the action taken in this regard? 

THE MINISTER OF STATE IN THE DE-
PARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILO 
DEVELOPMENT IN THE ~AINISTRY OF 
HUMAN RESOURC~ DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (8) A 
Statement is given below. 

(b) The Field Officers of the Central 
Social Welfare Board inspect, counsel 
and guide the institutions in conduding 
the activities aided by the Board. The State 
Board members also advise the institu-
tions from time to time for ensuring proper 
implementation of the weHare activities. 
The Central Social Welfare Board obtains 
utilisation certificates and the accounts 
duly audited by the Chartered Accoun-
tants from the aided institutions. 

(e) No such complaint has been 
received in this regard. 

STATEMENT 

51. Name of the Programme No. of voluntary organisations 
No. 

1984-85 1985-86 1~87 

1 2 3 4 5 

1. Annual Grants upto Rs 50001- 151 136 144 

2. Annual Grants upto As. 1O.(XX}I- 8 7 5 

3. Holiday Camps 24 18 16 

4. Mahila Mandals 8 7 7 

5. Intergrated Pre-school Projects 2 2 

6. Working Women's Hostel& 1 3 5 

7. Nutrition Programme 54 30 92 

8. Training of Rural Women in 2 (camps) 9 (camps) 
Public Cooperation 

9. Socio-Economic Programme 25 15 13 
(units) (units) (units) 

10. Condensed Courses 94 76 97 
(Courses) (Courses) (Courses) 
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, 2 

11. Creches 

12. Awareness Generation 
Projects 

[English] 

IIodIm Flood ~ Iystem tor 
y ................ n 

710. SHRI P. KOLANDAIVELU: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether a modem fI~ forecasting 
system in the Yamuna River Basin has 
been installed by the Central Water 
Commission; 

(b) whether there is any proposal to con-
ned this system with INSAT-1B Satellite 
and for a more reliable communication of 
data by the remote stations; and 

(c) the number of flood warning stations 
which have been established in the inter-
state river basins so far? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) and 
(b). Yes, Sir. 

(c) The number of such Stations is 147. 

&tepa to Cwtlll Drop-ouII 

711.SHRI D. B. PATIL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a> whether targets had been fixed by 
l)lion Government for States and Union 
Territories for curtailing drop-outs at ele-
mentary level, secondary level for 1~87 
and for 1987-88; 

(b) If 10. the details thereof and ach~ 
menta of the .. me 10 tar: and 

3 4 5 

117 150 197 

3 
(camps) 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

(c) Children drop out of schools for a 
number of reasons, some of which relate to 
attitude of teachers, parents and students. 
There is no single programme which if 
implemented, would lead to a specified 
reduction in drop out rates. The causes 
leading to drop-outs being many, a whole 
range of programmes is needed to have an 
impact on the situation. Various incentive 
programmes like free supply of uniforms 
to girl students, free mid-day-meals, free 
text books and attendance scholarships 
are being implemented by the State 
GovernmentlUT Administrations and this 
Ministry has been persuading the State 
Government to increase the coverage to 
the extent possible. These various mea-
sures have been under implementation in 
198&-87. 

Apart from the new initiatives and 
strengthening of existing arrangements by 
the State Governments, as primarily they 
look after school education, the Govern-
ment of India is also taking some new initi-
atives such as 'Operation Blackboard' to 
make available essential facilities in all 
Primary Schools, strengthening and re-
organisation of Non-formal education for 
school drop-outs, children from hibitations 
without schools, working children and 
gir1s who cannot attend wholeday schools, 
reorganisation and restructuring of 
Teacher Education and development of a 
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Core Curriculum. All these measures 
together are expected to lead to substan-
tial reduction in drop-out rates. , 
RecommendatIons of the CommIttee set 
up to look Into Problems of Women In 

Custody 

712. SHRI PARASRAM BHARDWAJ: 
SHRI H. B. PATIL: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Committee set up by the 
Department of Women and Child Develop-
ment in May last year to look into the 
problems of women in custody has subnfit-
ted its report to Government; and 

(b) if so, the details regarding its 
recommendations? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT !N THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) Yes. 
Sir. 

(b) A Statement is given below. 

STATEMENT 

The Committee has recommended the adop-
tion of a National Policy on Custodial Justice 
to Women and the formulation of suggestions 
towards a code containing comprehensive 
legislative and administrati~ guidelines for the 
handling and treatment of women in the crimi-
nal justice and correctional process. 

The recommended policy contains benefi-
cial provisions for women in the administra-
tion of criminA' ""If correctional justice and 
outlines the broad objectives and procedures 
which should regulate the custody of women. 
The Committee has proposed remedial steps 
to counter the recognised discrimination 
against women and has made specific recom-
mendations applicable to each of the opera-
tor of the criminal justice and correctional 
systems, viz. the police, thejudiciary,law, pri-
son and correctional staff. 

Included among the ameliorative measures 
are: Safeguards to protect the person and 
legal rights of women at the time of arrest and 
while in custody: Directives for handling of 
women by the police· at arrest: Amenities to 
meet the special needs of women in the police 
lock ups and in other custodial situations; 
Separate modalities for dealing with women 
by way of Mahila Nyayalayas (Women's 
Courts) Nari Bandigriha Adalats (Women Pri-
sion Courts): Separate lock ups; Special 
police stations or counters in police stations 
to be managed by an integrated police force 
of men and women; and separate prisons for 
convicted and undertrial women. 

The Committee has also recommended fair 
and equitable wages for women prisoners 
and a mandatory programme of functional 
and legal literacy and skills training; Right to 
legai aid inside the prison and in police lock-
ups as well as in social welfare and mental 
homes: Right to hospitalisation of the men-
tally iii and the immediate transfer of such 
women presently custodialised in prisons 
and beggar homes etc. to mental homes 
where psychiatrtc care is possible; Greater 
participatory involvement of inmates in custo-
dial life through inmates councils which can 
stimulate Mahila Mandals; Mainstream.jng 
custodialized women, while in custody or 
after release, in socio-economic programmes 
for the welfare of women managed by various 
government departments and Recognition of 
the rights of children with women in custody 
in terms of basic amenities, nutrition, child 
care, learning and visitation etc. 

Acceptance of the unique role of the 
women as mother and adequate reflection of 
her role vis-a-vis her family in sentencing and 
disposition policies leading to wider use of 
non-custodial and community based opti-
ons is another recommendation of the Com-
rr,;+tee. Emphasis has also been laid on 
greater reliance on law schools and schools 
of social work to offer sociolegal counselling 
to women in custody. and provision to make 
such work graded and accredited. 

Some other recommendations of the 
Expert Committee are: Enhanced and pro-
tected representation of women at aU levels 
and all cadres of judicial, police, custodial 
and correctional service: Creation of a specia-
lised scout corps to serve the collective needs 
of a variety ot custodial centres and situa-
tions; Greater reliance on non-official visitors 
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to the custodial centres to ensure institutional 
accountability and assured access to accre-
dited visitors and bodies to custodial informa-
tion and records; creation of an apex national 
body designated as National Authority on 
Custodial Justice to women (NACJW) to 
serve as a monitoring advisory and coordinat-
ing body with responsibility to introduce 
charges and a sense of accountability in the 
system; and Presentation by NACJW of an 
annual report to Parliament concerning the 
status of women in custody, and progress in 
the enforcement of the National Policy on 
Custodial Justice to Women. 

The Committee "as also said that familiar-
ity with the report's recommendations, when 
accepted, wnould De an Integral part of the 
pre-service and refresher training of all rele-
vant Central and State Services such as 
Indian Admini~trative Service, Indian Police 
Service, Health Service and of Prison, Custo-
dia! and correctioilal staff. 

[Translation] 

Introduction of • superfast train on 
DelhI-Lucknow ... Goraikhpur-Chapra-

Banaunl Une 

713. SHRI KAlJ PRASAD PANDEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are consider-
ing to start another superfast train on 
Delhi - Lucknow - Gorakhpur - Chapra -
Barauni rail line keeping in view over-
crowding in Vaishali Express, the only 
express train running on this line; 

(b) if so, the time by which another 
superfast express train is likely to be intro-
duced;and 

(c) if not, the difficulty being expe-
rienced by Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAutiAV-
RAO SCINDIA): (a) and (b). No, Sir. 
However, to ~uce the overcrowding on 
this section, frequency of 509/510 New 
Delhi-Guwahati Avadh-Assam Express is 

being increased from 4 days in a week to 
daily from 1-10-1987. 

(c) Does not arise ... 

[English] 

Doubling of Shoranur-Milngalore 
RaIlway Une 

714. DR. K. G. ADIYODI: Wilt the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether there being a single railway 
line from Shoranur to Mangalore, the con-
sumption of fuel. the act~al time spent and 
man hours lost are more on this route; 

(b) if so, the steps being taken to over-
come these probiems; and 

(c) whether Governrnant propose to 
double this route, if SC, by which time the 
same is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCI NOlA) : (a) to (c). Informa-
tion is being collected and will be laid on 
the table of the Sabha. 

NIIvcay. SchooIa In KenIIa 

715. SHRI A. CHARLES: 
SHAI S.G. GHOLAP: 
SHAI RADHAKANTA DIGAL: 
PROF. NARAIN CHAND 

PARASHAR: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of Navodaya Schools 
proposed to be started all over the country 
during the academic year 1987-88; 

(b) the details of their locations State-
wise; 

(c) the number of schools sanctioned for 
Kerala; 
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(d) whether any delay has been caused 
for opening the abova school in Karala; 
and 

(e) if so, the reason for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-

MA TI KRISHNA SAHI): (a) and (Ii). 128. A 
Statement showing the State-wise location 
of the Vidyalayas is giver. below. 

(c) Three. 

(d) No, Sir. 

(a) Does not arise. 
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Less Potency Vaccines 

716. OR. T. KALPANA DEVI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether it has come to the notice of 
Union Govemment that Polio Vaccine, Tri-
pl~ Antigen and Measles vaccines available 
in the markEft are of potency less than the 
requisite standard; 

(b) how many samples of these life sav-
ing vaccines were drawn from chemists 
during the last three years, years-wise 
alongwith the names of each vaccine; 

(c) the number of such cases detected 
during the last three years, State-wise, 
year-wise; 

(d) the action taken in such cases; 

(e) the corrective steps taken to curb 
this malpractice; and 

(f) whether any direction has been 
given by Union Government to State 
Governments in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILYWEL-
FARE (KUMARI SAROJ KHAPARDE): 
(a) to (f). The manufacture, sale and distri-
butions -of drugs is controlled by the State 
Drugs Control Authorities. Available 
information with the Government on 
number of samples of Polio Vaccine, TripJe 
Antigen and Measles vaccine tested for the 
last two years is given in the statment 
below. 

All the samples were reportedly drawn as 
per the procedure laid down under the 
Drugs and Cosmetics Rules and were 
tested by Government Analyst at Central 
Research Institute, Kasauli. The state 
Drugs Inspectors who are the inspecting 
authority are required to take suitable 
action under the Drugs and Cosmet-
ics Rules in respect of sub-standard 
vaccines. 

STATEMENT 

Year 

1985-86 

1986-87 

. 

Name of Vaccine 

Triple Antigen 
(OPT) 

Polio VSlccine 

Measles Vaccine 

Triple Antigen 
(OPT) 

Polio Vaccine 

Measles Vaccine 

Fall In Ground Water Level 

717. SHRI VIJAY N. PATIL: Will the Min-
ister of WATER RESOURCE be pleased to 
state: 

No. of Stan- Sub Under 
Sample:; dard Stan- Test 
Received dard 

22 20 1 

13 6 7 

Nil Nil Nil 

23 16 7 

20 8 12 

Nil Nil Nil 

(a) whether the Central Team of Water 
Resources Development has come across 
cases of steep fall in ground water levels in 
a few States like Madhya Pradesh, Rajas-
than and Andhra: 



121 Written Answers SRAVANA 8, 1909 (SAKA) Written Answers 122 

(b) 1f so, the reasons of steep fall in 
ground water levels in those states; 

(c) whether :akes are drying up and 
ponds silting up in those States; and 

(d) if so, how Government intend to 
adopt re-charging process in the affected 
areas? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
Yes, Sir. 

(b) The reasons are mainly fluctuation in 
rainfall resulting in drought conditions and 
consequent increased ground water 
withdrawals. 

(c) Water levels in lakes have registered 
fall. 

(d) Measures already under Implemen-
tation include land and water management 
projects viz., afforestation, contour bund-
ing. nala plugging and construction and 
renovation of percolation tanks, and oper-
ational artificial recharge projects. 

Reserved Seats for Scheduled Castes/ 
Scheduled Tribes in Delhi U,:,iversity 

718. SHRI RAM PYARE PANIKA: Will 
the Minis~er of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether several seats In colleges of 
Delhi set apart for Scheduled Caste and 
Scheduled Tribe students remain unfilled 
during the current academic session; 

(b) if so, the reasons therefor: and 

(c) the steps being taken to fully utilise 
the above seats for the benefit of Sche-
duled Caste and Scheduled Tribe 
students? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN "tHE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) According to 

the Delhi University, admissions to various 
courses in Delhi University and Colleges 
for the current academic session are still in 
progress. 

(D) and (c). Do not arise. 

Expansion of Public Sector SleeI Plants 

719 SHRIMATI N.P.JHANSI LAKSHMI: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) the number of public sector steel 
plant units which are under expansion anCl 
are yet to be commissloned~ 

(b) whether there are any units which 
have already been commissioned but are 
lying idle or are working below their utilisa-
tion capacity; and 

(c) if so, the details thereof? 

THE MINISTER OF STEEL AND MINES 
(SHRI M. L. FOTEDAR): (a) The fo!lowing 
three plants of SAIL are being expanded at 
present -

1. 

2. 

3. 

Bhilai Steel Plant from 2.5 MT 
ingot steel capacity to 4 MT 
capacity: 

Bokaro Steel Plant from 1.7 MT 
ingot steel capacity to 5 MT 
capacity: and 

Alloy Steel Plant. Durgapur, 
from 160,000 tonnes per annum 
to 260,000 tonnes per annum of 
crude steel capacity. 

(b) and (c). 1 he Bhilai Steel Plant is 
being expanded from 2.5 MT to 4 MT per 
annum of crude steel 

Against the expanded capacity of 1.5 MT 
of crude steel, capacity utilisation of this 
facility in 1986-87 was 47%. Capacity utili-
sation of the. saleable steel facilities under 
the expansion programme (1.188 million 
tonnes) was 47% in 1986-87. 
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The expansion scheme also provided for 
facilities for additional production of 0.93 
million tonnes of hot metal. These facilities 
have not yet been commissioned but with the 
use of hot metal from the existing facilities, 
it was calculated that in 1986-87 the interim 
crude steel and saleable steel capacities of 
the expansion facilities were 0.9 MT and 
0.7 MT respectively and these had a capac-
ity utilisation of 78% in both cases in 1986-
87. 

The low capacity utilisation of the crude 
steel and saleable steeJ facilities already 
set up under the expansion scheme are on 
account of inadequate availability of hot 
metal. The hot metal facility would be com-
missioned by about the end of 1987-88. 

The Bokaro Steel plant is under expan-
sion from 1.7 million tonnes. to 4 million 
tonnes of crude steel per annum 

The facilities for manufacture of hot 
meta' have been fully commissioned and 
in 198&-87 these had a capacity utilisation 
of 74%. 

The additional crude steel under the 
expansion scheme was estimated to pro-
vide 2.3 million tonnes per annum Part of 
this (about 0.8 million tonnes) was to come 
by expansion of the earlier units and 1 5 
million tonnes was to come from the new 
Steel Melting Shop-II (SMS-II). The capa-
city utilisation of SMS-II was about 54% 
in 1986-87. 

Similarly, the additional 1.80 million 
tonnes of saleable steel that IS to be pro-
duced under the expansion scheme was 
expected to be made up of a new Cold 
Rafting Mill (CAM) to give 1 185 million 
lonnes of saleable steel and the balance 
0.616 million tonnes by expansion of the 
existing units. The CRM is still under con-
struction and is expected to be commissi-
oned by the end of 1987-88. 

The reason for low production of crude 
steel which also affects production of sale-
able steel, is on account of shortage of 

oxygen, this shortage is expected to be 
overcome by about June, 1988. 

The third Scheme of expansion is being 
carried out at the Alloy Steels Plant of SAIL 
at Durgapur. Its crude steel capacity is 
being increased from 0.16 million tonnes 
to 0.26 million tonnes per annum. This 
expansion is expected to be completed in 
September, 1987. 

Appointment of' Staff Nurses on ad-hoc 
Basis in Central Govemment Hospitals 

720. SHRI VAKKOM PURUSHOTHA-
MAN' Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether for the last few years Staff 
Nurses are being apPointed only on ad-
hoc basis in Dr. Ram Manohar Lohia Hos-
pital. New Dehli and other Central 
Government Hospitals; 

(b) If so, the reason thereof: and 

(c) what measures are being taken by 
Government to regularise the services of 
such ad-hoc employees? 

THE MINISTER OR STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) Nurses are mainly 
recruited on a regular baSIS However, ad-
hoc appointments of staff nurses have 
been made primarily against unfilled 
vacancies reserved for SC/ST until suita-
ble candidates belongIng to these catego-
ries are available. 

(c) At present there is no proposal to 
regularise the services of such ad-hoc 
employees. 

Manufacturing Cost of Wheel Sets 

721. SHRI Y S MAHAJAN' Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether the price of a wheel set made 
at the Railways Wheel and Axle Plant 
(WAP) at Bangalore was Rs. 30.400 during 
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1985-86 against the cost of an imported 
wheelset inclusive of customs duty which 
was Rs. 15,000 in that year; 

(b) if so, the reasons for such a high 
price of wheelsets manufactured 
indigenously, 

(c) whether it is also a fact that the origi-
nal cost of setting up WAP was estimated 
at Rs. 38.6 crores but it shot up to As. 146 
crores: and 

(d) what factors led to such an escala-
tion of costs and what steps have been 
taken to check this tendency? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINOIA): (a) and (b). The price of a 
wheelset from Wheel and Axle Plant Ban-
galore was fixed at Rs. 31.000/- in 1985-
86. This included an element of develop-
ment suspense which has to be cleared in 
the initial years The actual cost of produc-
tion was Rs 27,036/- only. 

With regard to the cost of an imported 
wheelset, this has been varying from time 
to time and it is well known that in some 
countries, the price is not strictly based on 
cost considerations. Even though the duty 
inclusive price of an imported BOX N 
wheelset was Rs. 14,500/- (approximately) 
in 198~86, the present day imported price 
is As. 29.000/- (approximately). The pos-
siblility that the earlier import price was 
merely a supported "Dump" price cannot 
be ruled out. 

(c) and (d). In 1973 it was decided to set 
up a Railway Wheel and Axle Plant. In 
November 1977, the Planning Commis-
sion gave approval to set up the Wheel Unit 
only and this was sanctioned at a cost of 
Rs. 38.39 crores (without the Axle Unit). 
After a review, complete project. including 
the Axle Unit. was sanctioned in June 
1978. The revised estimate for the compre-
hensive Project, covering both the Wheel 
Unit and the Axle Unit, that was sanctioned 
in July '85 was for As. 146 crores, The fac-
tors that led to this increase were complete 

change in the scope of the Project coupled 
with the escalation in prices spread over a 
period of almost a decade. 

NatIonal Water Policy 

722. SHRIMATI BASAVARAJESWARI: 
SHRI H. N. NANJE GOWDA: 
SHRI S. M. GURADDI: 
SHRI R. M. SHOVE: 

Will t:,e Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the draft of the National 
Water Policy has been finalised; 

(b) whether the draft has since been con-
sidered by the National Water Resources 
Council; and 

(c) the time by which the National Water 
Policy is likely to be announced? 

THE MINISTER OF WATER RESOURCES 
(SHRI B. SHANKARANANO): (a) Yes, Sir. 

(b) and (c). The draft is before the Coun-
cil for consideration in the next meeting 
which ;s proposed to be held in Sep-
tember, 1987. 

Direct Trains from Kanyakumarl to 
different Places 

723. SHRI N. DENNIS: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether there is a continuous 
demand of the tourists and pilgrims for 
operation of more direct express trains 
from Kanyakumari to different parts of the 
country; 

(b) if so, the reaction of Government 
thereto; and 

(c) whether 19/20 Trivandrum Mail is 
proposed to be extended from Trivandrum 
upto Kanyakumari? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (a) and (b). No, Sir. 

(b) There is no traffic justification for 
running more through treins from 
Kann yakumari 

(c) No, Sir. 

Sports Protocol with Cuba 

724. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether ,,,dia a"d Cuba have signed 
8 protocol in the field of sports; 

(b) if so, the details and objectives 
thereof; 

(c) whether it is proposed to sign such 
agreements with any other country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) Yes, 
Sir. 

(b) A Statement is given below. 

(c) and (d). Possibilities of signing sports 
protocols with some other countries, 
namely, Czechoslovakia, Yugoslav,a, 
Romania, Mauritius and Greece are being 
explored for quite sometime now. It is diffi-
cult to state what the outcome will be as 
finatisation depends upon the responses 
of the countries concerned. 

STATEMENT 

The objective of the protocol signed 
between Cuba and India is to promote co-
operation in the field of physical education, 
sports and recreation during the years 1987-
1989. The agreement provides for the follow-

ing exchanges:-

In Cuba 

1. 

2. 

3. 

4. 

A delegation of India consisting of 
two officials te exchange experien-
ces about Organization, Planning 
and Control of sports training, two 
persons, 7 days, September/De-
cember, 1987. 

A Boxing delegation of India to par-
ticipate in the international tourna-
ment "Giraldo Cordova Cardin", 15 
days, ~p to 10 persons, May-June, 
1988. 

Two officials of the Sports authori-
ties of india to exchange experien-
ces about sports for all and physical 
education, up to two persons, 7 
days, 1 Semester, 1988. 

Two Chess p~aY8rs of India to par-
tiCipate in the international tourna-
ment "Capablanca in Memoriam", 
two persons, 20 days, May/June, 
1988 and 1989. 

5. A specialist of India of physical fit-
ness (yoga) to assess and exchange 
experiences, one person, up to 30 
days, date by agreement, in 1988 
and 1989. 

In India 

1. A Cuban coach of men·s Volleyball 
to assess the National team of India 
and the National Volleyball Federa-
tion, one year, II Semester, 1987. 
The contractual conditions of the 
Cuban coach shall be agreed upon 
through the Economic Cooperation 
Institutions of both countries. 

2. A Cuban Boxing coach to assess 
the National Federation of India, one 
person, up to 6 months in 1988, and 
up to 2 months in 1989, date by 
agreement. 

3. A Cuban Basketball coach to 
exchange experiences with the 
National Federation of India, up to 
60 days, May-July, 1988. 

4. A Cuban field Hockey team to par-
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tlcipate in dual meets or an iterna-
tional tournament. up to 22 persons. 
date by invitation, 1988 and 1989. 

5. A Cuban Boxing Delegation to par-
ticipate in an internationai tourna-
ment, 10 persons, date by invitation, 
1989. 

6. Two Cuban Chess player~ to partici-
pate in an international tourna-
ment, two persons, date by 
invitation, 1989. 

General 
Both parties will exchange litera-
ture and information in the field of 
physical education and sports. 

Cancellation of Trains 

725. DR. CHANDRA SHEKHAR TRIPA-
THI' Will the Minister of RAILWAYS be 
pleased to state' 

(a) the total number of trains cancelled 
during the last two months in various parts 
of the country: 

(b) the reasons for their cancellation; 

(c) the total financial loss incurred by the 
Government as a result tAereof : and 

(d) the details of these cancelled trains? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH-
AVRAO SCINDIA): (a) to (d). The Rail-
ways had to cancel trains in various areas 
in the last two months on temporary basis 
due to compulsions arising out of 
breaches, drought. agitations, bandhs and 
other operationar reasons. These trains are 
restored as soon as the situation improYes. 
Details of individual trips/trains cancelled 
and the financial losses incurred therefrom 
are not compiled. 

Scheme for ~ailway E • .,.,sion In Haryana 

726. CH. RAM PAAKASH: Will the Mini-
ster of RAILWAYS be pleased to state: 

(a) whether Government propose to. 

modernise and expand railway network in 
Haryana: and 

(b) if so, the details thereof? 

THE MrNISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH-
AVRAO SCiNOIAl: (a) and (b). 1. Rail-
ways, a national network, is modernised 
and expanded cons;dering the overall 
national requirement and noton state-wise 
basis. However, the following important 
work have been approved in the state of 
Haryana, which will contribute to moderni-
sation of the railway network. 

(i) Doubling between Panipat and 
Ambala. Major portion has been 
commissioned and balance is to 
be commissioned in 1988. 

(ji) Doubling between Gariharsaru 
and Khalilpur. 

(iii) Doubling of selected sections 
between Rohtak and Jakhal. 

(iv) Construction of five Road Over 
Bridges in lieu of level crossing. 

(v) Development of Bhiwani station 
as model station. 

2. Regarding expansion of network, sur-
veys have been approved to determine 
implications for construction of new lines 
between Bahadurgarh and Jhajjar and 
between Rohtak/Jind and HansilHissar. 
Further action on these will be considered 
on comp'etion of surveys depending on 
the financial rem)Jnerativeness of the 
projects. 

New Ucenslng Procedure for ~ 
of Ships 

727. SHAI P. A. SAYEEO: 
Dr.T. KALPANA DEVI: 
SHAI BIMALKANTI GHdsH: 

Will tt)e Minister of SURFACE TRANS-
PORT be pleased to state: 
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(a) whether a new licensing ,procedure 
for acquisition of ships has been pres-
cribed: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT)' (a) and (b) A new 
ship Acquisition Licensing Committee has 
been set up with effect from 1 4. 1987 under 
the Chairmanship of secretary Ministry of 
Surface Transport with representatives 
from Shipping Credit and Investment 
Company of India, Ministry of Finance, 
Department of Company Affairs, Ministry 
of Petroleum and Natural Gas, Director 
General of Shipping etc. This Licensing 
Committee grants in principle approval to 
applications for acquisition of ships on the 
basis of certain broad parameters like the 
need for such vessels for national trade, 
tonnage allocation ratios between public 
and private sector, target fixed for opera-
tive tonnage in the Five Year Plan, indigen-
ous shipbuilding capacity available etc. 
However, the finanCing arrangements for 
the proposed acquisition are to be fina-
lised separately by the company by 
approaching Shipping Credit and Invest-
ment Company of India/Banks. 

Unilaterally Increasing capacity of 
Upper Bhadravati by Kamataka 

728. SHRI C. JANGA REDDY WIll the 
Minister of WATER RESOURCES be 
pleased to state . 

(a) whether the Karnataka Government 
is increasing the capacity of upper Bhada-
ravati on Tung-8hadara River unilaterally. 

(b) whether this will affect Shnchalam 
and Nagarjunsagar Projects of Andhra 
Pradesh: and 

(c) if so, -what actIon has been taken by 
union Government in this regard? 

THE MINISTER OF WATER RESOUR-
CES: (SHAI B. SHANKARANAND): (a) No 
such proposal has been received. 

(b) and (c). Do not.arise 

Festival of India in Moscow 

729 SHRI KAMAL NATH Will the MiniS-
ter of HUMAN RESOURCE DEVElOP-
MENT be pleased to state 

(a) In the recent India Festival oppned 
recently by Prime Minister in Moscow 
how many partiCipants have been sent and 
in what particular departments and 

(b) the likely expenditure to be Incurred 
on the artists? 

TH.E MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SMT 
KRISHNA SAHI)' (a) 1096 partICIpants 
have been sent so far in the Festival of 
India, USSR the breakup of which IS as 
under 

(i) Department of youth Affairs and 
Sports: 422 

(ii) Indian Council for Cultural 
Relations: 668 

(iii) National Handicrafts and Hand-
looms Museum: 6 

(b) the information is b~ing collected 

Harabhangi Irrigation Project 

731. SHRI SOMNATH AATH: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the amount already disbursed from 
the World Bank assistance for funding 
Harabhangi Irrigation project in Orissa 
and the amount which has been spent so 
far; 

(b) when the Project is Ukely to be com-
missioned and whether besides irrigation 
the projecct is going to generate Hydro 
power, if so, the details thereof; and 
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(c) whether the plan for construction of 
the main dam has been final ised and work 
started? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
under the Orissa Irrigation-I project, World 
Bank has provided an assistance of US $ 
58 million under which 18 medium irriga-
tion prOjects. including the Harabhangi 
Project were taken up. This amount has 
been fully disbursed. There is no project-
wise allocation of the Bank assistance, for 
the medium irrigation Projects. On com-
pletion of Orissa Irrigation-I, Orissa 
Irrigation-II Project, covering the same 18 
MiPs, including the Harabhangi project 
has been taken up, and out of Bank assist-
ance of US $ 105 Million an amount of US $ 
52 million has been disbursed up to March, 
1987. 

(b) The Harabhangi Project is likely to be 
completed by March, 1991. There is no 
provision to generate hydro power in this 
project. 

(c) Yes sir. 

Fall in Water Level of Maha .... htra's 
Projects 

732. SHRI BIMALKANTI GHOSH: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) whether in Maharashtra, 20 of the 35 
major irrigation projects have recorded a 
tall of over 75 percent in the level of water; 

(b) if so, whether the ground water situa-
tion; has been aggravated by its over ex-
ploitation due to the deterioration in 
environmental conditions; 

(c) if so, whether Union Government 
have thought of any permanent remedies 
to tackle the situation on long term basis; 

(d) whether any new strategy is being 

contemplated spelling out a policy on 
ground water utilisation; and 

(e) if so, the broad outlines thereof? 

THE MINISTER OF WATER RESOUR-
CES (SHAI B. SHANKAAANAND): (a) 
Information received in the Central Water 
Commission on 5 reservoirs in Maharas~­
tra indicates that their live storage capaci-
ties, in Middie of July, 1987 were lower 
than in the corresponding period last year 
by about 55 to 88% in three cases. 

(b) the periodic monitoring of behaviour 
of ground water systems by the Central 
Ground Water Board indicates that while 
long-term ground water level declines 
have been recorded only in two small 
areas, a net decline in the pre-monsoon 
average levels has taken place during 
1982-86 in 12 drought affected districts. 

(c) Experimental artifical recharge pro-
jects are proposed in areas where long 
term ground water levels have declined. 

(d) and (e). The State Governments 
have been urged to make proper assess-
ment of a surface and ground water 
resources and plan for optimal conjunctive 
use. The National Water Policy under for-
mulation would also cover this aspect. 

Budgetary Allocation tor Health 

733. SHRI BALA9'AHEB VIKHE 
PATIL: 

SHRI ANANDA PATHAK: 

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) the percentage of rise or decline in 
tne effective budgetary allocation in suc-
cessive Five Year Plans; 

(b) the reasons therefor; and 

(c) its effect on Health and Family Wel-
fare Schemes? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAPtOJ KHA-
PARDE): (a) to (c). Statement showing the 
outlays/expenditure for Health and Family 
welfare programmes during the various 

Plan periods from 1st Five Year to 7th Plan 
a~d perGentage increase of outlays/expen-
diture made in every plan over that for the 
earlier plan period is given below. 

STATEMENT 

Period 

1. First Plan 
(1951-56) actuals 

2 Second Plan 
(1~61) actuals 

1 Third Ptan 
(1961-66) actuais 

4 Fourth Plan 
(1969-74, actuals 

5 Fifth Plan 
(1974-79) 

6. Sixth Plan 
(1~85) Outlays 

7 Seventh Plan 
(1985-00) Outlays 

Produdivity Unked Bonus Scheme for • Port anit Dock Workers 

734 SHAI INDRAJIT GUPTA Will the 
Mlntster of SURFACE TRANSPORT be 
pleased to state 

(a) whether the Central Federations of 
Port and Dock workers have been 
demandmg Introduction of productivity 
linked Bonus Scheme for them, on the lines 
already prevalent for Aailwaymen and Post 
and Telegraph employees; and 

(b) if so, when the Bonus. Scheme is 
likely to be Introduced ? 

THE MINISTER OF STATE OF THE 

Outlay /actuals for 
Health and F W 

(As In crores) 

653 

143.0 

250.8 

€135 

12526 

28311 

66492 

Percerftage 
Increase 

11899 

7539 

144 61 

10417 

126 01 

134 86 

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (a) and (b) The 
federations of Port and Dock workers 
have been demandmg the introduction of 
Producttvity Linked Bonus Scheme As 
deCided rn consultation wIth the labour 
federations, the National Productivity 
Council prepared a Scheme at the request 
of the Central Government Thts Scheme 
IS currently under· discussion with the 
labour federations 

8an on Use of Smokeless Tabacco by 
W.H.O. 

735 DR G VIJA VA RAMA AAO' will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state 
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(a) whether there has been imposition of 
ban by W.H.O.on smokeless tobacco and 
if so, the number of people affected by ban 
in India: 

(b) the estimated population of India 
who use smokeful and smokeless tabacco 
in India; and 

(c) the precautionary measures recently 
taken on smoking by Union Government 
and the mode of propagation on the risk? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) The Expert Study Group ofthe 
W.H.O. which met in Geneva during June. 
1987 to discuss the use of 'Smokeless 
Tobacco' has recommended to ban its 
use. 

(b) There is no data available In regard to 
the number of ~people who use tobacco 
products in India. 

(c) According,to "Cigarettes (Regulation 
of Production, Supply and Distribution) 
Act. 1975, all manufacturers or persons 
trading in Cigarettes are required to dis-
play prominently a statutory warning 
'Cigarette smoking is injurious to Health' 
on all cartons or packets of Cigarettes that 
are put on sale. A SImilar warning :s also 
required to be displayed prominently on all 
advertisements 

In addition. H1e proposed statutory mea-
su res, to control the use of tabacco pro-
ducts. include'-

1. Extension of the existing statutory 
warning to other tobacco products also 
viz. bidis, tobacco used for chewing, pipe 
tobacco,cigars, tobacco-based pan-
masala/Gutka. tobacco-based tooth 
powder /tootn paste etc. 

2. Use of other telling slogans, in addi-
tion to the existing statutory warning 
'Smoking is injurious to Health' on all varie-
ties of tobacco products and wherever 
possible in the containers and packages, 

where such tobacco products are packed. 

3. Use of universally known danger sig-
nal like 'Crossed Bone and Skull' on every 
Cigarette packet, carton and advertisement 
on every tobacco product 

4. Printing of the statutory warning in 
two languages, viz. English and Hindi or 
the Regional language at the point of sale. 

5. Control in the advertisement and pub-
licity of smoking and use of tobacco 
products. 

Inquiry into Causes of Sinking of M. V. 
Avamiti 

736. SHRI UTTAMRAO PATIL' 
SHRI DHARAM PAL SJNGH 

MALIK' 
SHRI SUBHASH YADAV: 
SHRI RAM BHAG.AT PASWAN: 
SHRI M. AAGHUMA REDDY: 
SHAI MADAN PANDEY: 
SHRi PRAKASH CHANDRA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state' 

(a) whether it is a fact that a vessel 
named M V Avamiti sank near Ratnagiri in 
the Arabian Sea recently; 

(b) if so. the details thereof including the 
number of crew members missing; 

(c) whether any mquiry has been con-
ducted into the cause of the mishap; and 

(d) if so. the outcome of the inquiry and 
tne amount of compensation proposed to 
be given to the next of the kin of the miss-
ing persons ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRt RAJESH PILOT):(a) Yes, 
M.V. Avamiti sank near Jaigad in the Ara-
bian Sea on '8-7-1987. 

. 
'(bl M.V Avamitt sailed out of Bombay 

on 6-7-19a7 with a cargo of salt loaded at 
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Mundra. The vessel experienced heavy 
weather due to Monsoon and was pro-
ceeding at slow speed. The vessel deve-
loped a heavy list on 8.7.1987 to starboard 
and capsized. 4 crew members reached 
ashore safely. 5 dead bodies were washed 
ashore along the coast. 14 crew members 
are missing. 

(c) Director General Shipping has 
ordered an investigation under Section 360 
of the Merchant Shipping Act, 1958 into the 
causes of mishap. 

(d) The investigation has not yet com-
menced and hence outcome is not availa-
ble. The total amount of compensation to 
be given to the next of kin of 19 crew 
members who lost their lives will be around 
Rs.20o 190 182/-

Sambalpur Railway Division 

737. SHRI SRIBALLAV PANIGRAHI 
Wilt the Minister of RAILWAYS be pleased 
to state: 

(a) whether the newly formed Sambal-
pur Division has started functioning: 

(b) if so, since when; 

(c) the jurisdiction carved out for the 
new division; and 

(d) whether there is any representation 
regarding the jurisdiction and if so, the 
reaction of Government thereto? 

THE MINISTER OF STATE OF THI: 
MINISTRY OF RAILWAYS (SHRI MAqH-
AVRAO SCINOIA): (a) No, Sir. 

(b) Does not arise. 

Cc) The proposed Sambalpur Division 
will comprise Jharsuguda-Bolangir, 
Bolangir-Titlagarh, Titlagarh-Rayagada· 
and Titlagarh-Raipur Sections of South 
Eastern Railway and Sambalpur-Talcher 
new line under construction. 

(d) A represeatation for inclusion of areas 

from Bondamunda to Hemagir in the juris-
diction of Sambalpur Division was recently 
received. The proposal, however, has not 
been found feasible. 

[ Translation) 

Introduction of Train Services from Gwal .. 
ior to Calcutta, Kerala and Gujarat 

738. SHRI KAMMODILAL JATAV: 
SHRI MATILAL HANSDA' 

Will the Minister of RAILWAY be pleased 
to state: 

(a) the present number of up and down 
trams from Gwalior for Calcutta, Kerala 
and Gujarat; 

(b) if there is no such train,the reasons 
therefore; and 

(c) the time by which train senflces from 
Gwalior to Calcutta, Kerala and Gujarat 
are likely to be \ntroduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH-
AVRAO SCINDIA): (a) 2 pairs of trains 
connect Qwalior with Kerala and one 
through service coach with Calcutta. 

(b) and (c). It is not feasible at present to 
introduce direct trains to the other destina-
tions mentioned. 

[English] 

Distribution of Imported nnplate Sheets 

739. SHRI HUSSAIN DALWAI: Will the 
Minister of STEEL AND MINES Qe pleased 
to state: 

(a) whether it is a fact that on account of 
limited availability of indigenous tinplates, 
every year Union Govern!"lent is allowing 
import of tin-plate sheets to meet the grow-
ing needs of the container processing 
industry in the country; 

(b) whether there is any policy laid down 
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for distribution of such imported tinplate 
sheets; 

(c) if so, the methodology adopted in 
distributing such imported tinplate sheets; 
and 

(d) whether it is allotted on adhoc basis 
to various industries? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L FOTEDAR)' (a) Import of tin-
plate takes place from year to year as 
domestic availabilities are not adequate 

(b) Import of tinplate is allowed as per 
the provIsions of the Import-Export policy 
of the Government 

(c) Import of tinplate is canalised 
through the Minerals and Metals Trading 
Corporation (MMTC), who refers all such 
cases to the Development Commissioner 
for Iron and Steel (DCI & S). The DCI & S 
clears Import applications takmg into 
account factors Like domestic availability, 
past consumption and recommendations 
of the Sponsoring Authority. Direct Import 
is permissible -under Replenishment and 
Advance LIcensing provisions of the 
Import-Export policy. 

ImpoftlProduction of Interferon 

740. SHRI C. MAOHAV REDOI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state' 

(a) whether any R&D work has been 
initiated in production of Interferon 
through new genetic tools and if so, the 
details thereof; 

(b) whether any Interferon has ever been 
Imported into the country to fight any dis-
ease/ailments; .and 

(c) what is the present status of Inter-
feron R&D in the World and India's 
place in this sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (KUMARI SAROJ KHA-
PARDE): (a) No Research and Develop-
ment work has been initiated in the 
production of interferon in India. 

(b) Interferon has not been imported 
into the country to fight any disease! 
ailment. 

(c) In U.S.A. human interferon has been 
closed. 

Emakulam-Kayamkulam Railway line 

741 PROF. P.J. KURtEN' 
SHRI MULLAPPALL Y RAMA-

CHANDRAN' 

Will the Minister of RAILWAYS be 
pleased to state 

(a) the total amount so far sanctioned for 
Ernakulam-Kayamkulam railway line: 

(b) the total amount so far spent: 

(c) when this line is expected to be com-
pleted; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAJLWAYS (SHRt MADH-
AVRAO SCINDIA): (a) Rs .. 44.24 core. 

(b) Rs. 31 91 crore upto June, 1987 

(c) Its completion will depend on availa-
bIlity of resources In coming years. 

(d) It is 100 Krn. in length and nowesti-
mated to cost Rs. 73.50 crores. 

Deterioration of D. T.e. services 

742. SHRI BHADRESHWAR TANTI' 
DR. V. VENKATESH: 
SHRI C. MADHAV REDOI' 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether his attention has been drawn 
to the news,1tem captioned "The daily tra-
vails of people travelling by DTC buses!' 
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appearing in the Times of India dated 
1 June, 1987; 

(b) if so. whether he is aware of the prob-
lems of thousands of commuters of the 
metropolis who have to rely on DTC for 
transportation; 

(c) whether functioning of the DTC has 
deteriorated considerably: 

(d) if so. the reasons therefor: and 

(e) the steps proposed to be taken to 
improve the functioning of DTC so as to 
provide a improved service to commuters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Yes, 
Sir 

(c) No, Sir 

(d) and (e). Measures to Improve diSCI-
pline and efficiency in the Delhi Transport 
Corporation are taken on a continuing 
basis. Some of the measures being 
adopted are reptacement of over-aged 
buses, development of infrastructural facil-
ities like depots and terminals, prescription 
of norms and targets for various perfor-
mance parameters, refresher training of 
crew, mobile squads to check crew behav-
iour, speedy repair and maintenance of 
fleet, staff welfare, etc 

Steps to improve prevailing conditions in 
Lala Ram SaNP T.B. Hospital 

743. SHRI MOHO MAHFOOZ ALI 
KHAN: Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state' 

(a) whether Government are aware of 
the prevailing conditions in Lala Ram 
Sarup T.B. Hospital. Delhi due to lack of 
funds and equipment making it on the 
verge of total collapse: 

(b) if so, whether Government have 
made any inquiry into the circumstances 

leading to the prevailing situation in the 
hospital; and 

(c) if so, the outcome thereof and the 
steps taken/proposed to be taken by 
Government to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WEL.FARE (KUMARI SAROJ KHA-
PARDE): (a) to (c). The Government are 
aware that the Lala Ram Sarup T.B. HospI-
tal is facing financial difficulties. A Com-
mittee has been constituted to look into the 
problems of the hospital. Lala Ram Sarup 
T.8 Hospital Mehrauli, New Delhi is func-
tiOning under the administrative control of 
T B Association of India. The Government 
of India gives grant-in-aid to the T.B. Asso-
ciation of India for the maintenance of this 
Hospital annually. During the last 3 years 
of the following grants have been 
sanctioned: 

Year Rs. in lakhs 

1984-85 

1985-86 
1986-87 

16.66 

19.50 

22.50 

To mitigate the financial difficulties 
faced by the Hospital, Rs. 22 lakhs have 
already been released to the T.B. Associa-
tion of lndia for the maintenance of this Hos-
pital so for during the current financial 
year. 

More compartments in trains 

744 SHRI KAMLA PRASAD SINGH' 
Will the Minister.of RAILWAYS be pleased 
to state: 

(a) whether Government have taken a 
decision to increase the .number of com-
partments in certain trains and to improve 
the reservation, telephone facilities at 
Delhi/New Delhi stations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF (SHRI MADHAVRAO 
SCINDIA): (a) and (b). The load of 91/92 
Prayagraj and 119/120 Gomti Express has 
been recently augmented by 5 coaches 
and one coach respectively on an experi-
mental basis. Continuous efforts are made 

, to augment the load of trains having regard 
to the availability of requisite resources. At 
the same time, train reservations in Delhi 
area have been computerised. 

Telephone facilities are also being 
improved at Delhi Station with the provi-
sion of one 25 lines intercom system. This 
will enable quick and timely information 
regarding train operations being conveyed 
to the general public. 

At New Delhi tR.C.A. Reservation Com-
plex, automatic searching facility on 5 of 
the P& T lines is being provided exclusively 
available for reservation enquiry. This will 
enable general public to have immediate 
access to the reservation enquiry terminal. 

Administrative Tribunals for Universities 
Disputes 

745. SHRI V.S. KRISHNA IYER· Will the 
Minister of HUMAN RESOURCE DEVEL-
0pMENT be pleased to state: 

(a) whether there is any separate Admi-
nistrative tribunal to resolve disputes con-
nected with the Universities; 

(b) if not. there is any proposal to estab-
lish University Administrative Tribunal for 
the speedy disposal of disputes in the Uni-
versities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SMT 
KRISHNA SAHI): (a) No, Sir. 

(b) and (c). As part of their efforts to 
decentralise the system of administration 
of justice, the Law Commission has pre-
pared a WorkinQ Paper for the establish-

ment of a Central Education Tribupal. 
According to this paper, the proposed trib-
unal, when establi~hed, would deal with 
causes, controversies and disputes. involv-
ing Government, Universities, teachers in 
the Universities and affiliated colleges, and 
students. 

The Law Commission had in March, 
1987 circulated this paper to concemed 
agencies to elicit their views. No recom-
mendation on the subject has so far been 
made by the Law Commission. 

Inde-I ... play In DavIa Cup 

746. SHRI HAROOBHAI MEt:lTA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the reasons for allowing Indian play-
ers to play with Israeli players in the Davis 
Cup Tournament; and 

(bj the reaction of Arab Countries 
thereto? 

THE MINISTER OF STATE IN THE DEP-
ARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DEV-
LOPMENT IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI-
MAT I MARGARET ALVA): (a) and (b). In 
fulfilment of their binding obligation under 
the rules governing the Davis Cup Tourna-
ment, the All India Tennis Association 
decided to play with Israel. The Associa-
tion explored the possibUity of playing the 
match at a neutral venue but on finding 
that this was not possible, opted for the 
match being played in India. As this was a 
binding obligation related to the promo-
tion of an important activity in the field of 
sports, the Government of India approved 
grant of visas to Israeli players and sports 
officiaJs to enable tne match to take place. 
India's consistent policy of support for the 
Arab countries and commitment to the 
Palestinian cause remains unchanged and 
has in no way been affected by this deci-
sion. India's position was explained to 
Arab and some other concemed Govern-
ments. Some of them expressed reserva-
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tions about the decision. However, it is the 
Government's assessment that the ratio-
nale behind the decision has, by and large, 
been understood. 

Flood control rneasu .... In AIaam 

747. SHRt PARAG CHALlHA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have received 
several representations from the State 
Government of Assam as also from 
Members of Parliament since early 1986 
requesting early provision of funds for 
undertaking various flood-protection and 
flood-control measures including urgent 
and special proposals under the Tribal 
su~plan in the State of Assam: and 

(b) if so, what steps have so far been 
taken towards implementation of these 
proposals and plans? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
Yes, Sir. 

(b) Towards central loan assistance for 
flood control works in the Brahmaputra 
Valley, including tribal areas, a provision of 
As. 70 crores has been made in the VII 
Plan. Against this, an amount of Rs. 28.50 
crores has been released to the State 
Government till March, 1987. A provision 
of As. 21 crores has been made for 1987-88 
for thiS purpose, out of this, Rs. 5.00 crores 
have been recently released. 

PI'ogr.a of Narmada Sagar and Sardar 
Sarov. P.rojects 

748. SHRI G. S. BASAVARAJU' 
SHRI H. N. NANJE GOWDA' 

Will the Minister of WATER RESOUR-
CES be preased to state: 

(a) whether the two prestigious projects. 
the Narmada Sagar and Sardar Sarovar 
cleared by Government in April are likely 
to augment foodgrains production; 

(b) if so, to what extent the foodgrain 
production will increase; and 

(c) the time by which these projects are 
likely to be completed? 

THE MINISTER OF WATER RESOUR-
CES (SHRf 8. SHANKARANAND): (a) and 
(b) The Narmada Sagar and Sardar 
Sarovar Projects are expected to augment 
agricultural production by about 5.5 mil-
lion tonnes. 

(c) Completion of the projects will 
depend lIpon the resources made availa-
ble in the plans. 

Functioning of Navodaya Vldyalayas 

749. SHRI SHANTARAM NAIK' Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state' 

(a) whether Government have obtained 
any report on the functioning of the Navo-
daya Vidyalayas in the country; 

(b) if so, the details thereof; 

(c) whether Government are satisfied 
with their performance; and 

(d) if not, the details of the 
shortcomings? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI)' (a) to (d). An auto-
nomous organisation caned Navodaya 
Vidyalaya Samiti was established on 28th 
February, 1986 for implementation of 
Navodaya Vidyalaya Scheme. The first 
Navodaya Vidyalayas were set up in 1986 
The Scheme is too recent to be subjected 
to overall assessment. The implementation 
of the scheme is watched through the 
mechanism of normal governmental monI-
toring and through the Executive Commit-
tee of the Sam;t;, 

Overall the government is satisfied with 
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the progress in implementation of the 
Scheme. However, the Samiti has started 
from the beginning and is therefore building' 
up the physical and management infras-
tructure. Similarly, it is developing the aca-
demic programmes and their supervision ~ 

, in the schools. The weaknesses in these 
areas are expected to be removed in 
course of time in near future. 

Progress of Irrigation ProJects of Manlpur 

750. SHRI N. TOMBI SINGH: Will the 
Minister of WATER RESOURCES. be 
pleased to state: 

(a) the progress of on-going Irrigation 

Name of the 
Project 

Centrally monitored 

1. ThoubaJ Dam 

2. Khuga 

Others 

1. Singda Dam 

2. loktak lift Irr. 

3. Khoupum Dam 

4. Imphal Barrage 

5. Sekmai Barrage 

(b) No, Sir. 

(c) Does not arise. 

latest 
Estimated 

Cost in 
Rs crores 

80.00 

34.00 

12.70 

27.37 

2.98 

6.34 

8.40 

Steps to Check 'ncla'S Population 

751. SHRI P. NAMGYAL: Will the Minis-
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether 5 billionth baby of the World 

Projects. Centrally monitored and State Pro! 
jects in Manipur and the amount sancti-
oned by the Centre for the projects. 
project-wise and the time schedule when 
the projects would be commissioned and 
the benefits envisaged; 

(b) whether the Centre is aSSisting the 
Manipur State in exploring new projects 
for water supply, irrigation/hydro-
electricity: and 

(c) if so, the details thereof? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) The 
information is given below: 

Anticipated 
Expenditure 
upto 3/87 

in As. crores 

20.92 

826 

9.67 

24.50 

3.05 

565 

758 

Benefits 
in tho ha. 

34.00 

15.00 

4.00 

40.00 

1.00 

6.40 

8.50 

Completion 
Target 

3/94 

3/91 

VII Plan· 

VII Plan 

VII Plan 

VII Plan 

VII Plan 

was born on 11 July, 1987 in a Yogoslav 
town; 

(b) the total population of India as on 11 
July. 1987; and 

(e) what further steps Government of 
India are planning to take to curb the popu-
lation explosion in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
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WELFARE (KUMARI SAROJ KHA-
PARDE): (8) It has been reported in certain 
sections of the press that 5 billionth child of 
the wortd has been born on 11 July, 1987 in 
a Vogoslav town. This is perhaps more 
symbolic than factual. 

(b) Based on the medium projections of 
the expert committee on population 
appointed by the Planning Commission 
the population of India in July, 1987 may 
be estimated at 781.8 million. 

(c) To curb the 'POPulation explosion in 
the country, Government of India is imple-
menting the National Family Welfare Pro-
gramme with the following main features' 
increasing demand for contraception 
through improved communication 
approaches; expanding and improving the 
quality of outreach services; promoting 
greater community participation; intensify-
ing population education; enhancing child 
survival rates; and reorganising pro,. 
gramme structure and improving its 
management. 

Output of Aluminium 

752. SHRI M. RAGHUMA REDDY' Will 
the Minister of STEEL AND MINES be 

pleaSed to state: 

(a) the total output of Aluminium per 
annum in the eountry and the expenditure 
involved therein; 

(b) what is the per capita output perfor-
mance and the per capita output in thA 
countries like Japan, South Korea; USA, 
Russia and UK; and 

(c) the reasons for the variation, if any? 

THE MINISTER OF STATE "IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAMDULARI SINHA): (a) The production 
of primary aluminium in India during the 
calendar year 1986 was 2,57,096 tonnes, 
the ex-factory value of which was about 
As. 502 crores. 

(b) and (c). Perhaps information is 
sought regarding i{ldigenous production 
and per capita consumption of aluminium 
in India and other countries abroad. 
Although definite information is not availa-
ble, but it has been reported that the esti-
mated production and per capita 
consumption in some of the countries 
abroad is as follows:-

ProductIon (1985) in 
'000 tonnes 

Per capita 
consumption 

USA 3514 27 Kg 

Japan 227 18 Kg 

France 293 12 Kg 

UK 275 11 Kg 

South Korea 18 3.9 Kg 

Brazil 550 2.1 Kg 

India 0.4 Kg 

Pakistan 0.3 Kg 

Indonesia 217 0.2 Kg 
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The production of aluminium in any 
country is dependent upon the installed 
capacity based on their resource endow-
ment. whereas per capita consumption 
depends largely upon the level of their eco-
nomic development and technological 
necessities. Information about Russia is 
not available. 

Conversion of Latur-Kunadwadl Rail Une 
and La~ng new Une Between Latur and 

Latur Road 

753. SHAI AAVIND TULSHIAAM KAM-
BlE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is ;iny proposal to con-
vert the existing metre gauge line between 
Latur to Kurudwadi into broad gauge line 
and also to lay a new line between latur 
and Latur Road; 

(b) whether this work will be taken up 
during the Seventh Five Year Plan; and 

(c) whether the proposed new line will 
also pass through Osmanabad? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD-
HAVRAO SCINDIA): (a) No, Sir. 

(b) and (c). Do not arise. 

[Translation] 

Amount Spent on Flood Control In Bihar 

754. SHRI RAM BHAGAT PASWAN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the amount spent on flood control 
works during the last three years in Bihar 
and particularly in Darbhanga disttrict; 
and 

(b) the reasons for which floods could 
not be controlled though 8 lot of money 
has been spent thereon? 

THE MINISTER OF WATER RESOUR-

CES (SHRI B. SHANKARANANC): (a) The 
expenditu:-e on flood control, drainage, 
anti-sea-erosion and water logging works 
in Bihar during the last three years is as 
follows: 

Year Rs. in croes. ,---------------------------
(i) 198+-85 

(ii) 1985-86 

(iii) 1986-87 

21.99 

39.41 

35.00 
(anticipated) 

Disstrict-wise figures are not maintained at 
the Centre. 

(b) Floods can be mitigated, but can-
not be controlled totally in all cases. Out of 
about 42.6 lakh hectares of flood-prone 
area in Bihar, reasonable protection to an 
area of about 28.9 lakh hectares has been 
provided upto end of March, 1986 and the 
anticipated area for protection during 
1986-87 is 0.2 lakh hectares. 

[English] 

A.C. Coach to Mangel. Express 

755. SHRI K. MOHANDAS: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether there is a proposal to add 
one more AC Coach to Mangala Express 
running between Cochin-Nizarfluddin 
and 

(b) if so, the details thereof? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (8) No, Sir. 

(b) Does not arise. 

CongestIon In Major Ports 

756. SHRr RADHAKANTA DIGAl: Will 
the Minister of SURFACE TRANSPOR.T 
be pleased to state: 

(a) whether there is congestion in differ-
ent major ports; and 
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(b) if so, the details of the steps taken to 
remove congestion in d!fferent major 
ports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). There 
is no congestion in major ports except 
Bombay where recently due to strike by 
Gearmen, Gear watchmen, Carpenters 
employed by Stevedores from the second 
shift of 16th July, 1987. the loading and 
unloading of goods has got affected. The 
dispute has been taken in conciliation and 
efforts are being made to find a settlement 
of the dispute through the conciliation 
machinery of the Government of India. 

RaHway lines In Rajasthan 

757. SHRI SHANTI DHARIWAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number and details of surveys 
conducted in Rajasthan for laying new rail-
way_lines; 

(b) the recommendations made as a 
result of the surveys: 

(c) the time by whrch a final decision is 
expected to be taken for laying the railway 
lines: and 

(d) the reasons for delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA) : (a) The Surveys for 
following new railway lines in Rajasthan 
have been completed in the last 15 years 

1. Alwar-Mathura 

2.. Kota-Neemuch 

3. Jamsar-Chhtargarh 

4. Bitara-Bar 

5. (i) Ratlam-Banswara with 
possible extension to Dun-
garpur via Shivgarh. 

(ii) Ratlam-Banswara via 
Sail ana. 

6. Nathdwara-Palna 

7. Ajmer-Merta Road via Pushkar 

8. Swai Madhopur- Tonk 

(b) to (d). Mathura-Alwar and Kota-
Neemuch new lines are approved and 
under construction. The remaining new 
lines were assessed to be financially unre-
munerative. In view of this and financial 
constraints, it has not been possible to take 
up construction of the remaining lines. 

New DevIces to Check Level Crossing 
Accidents 

758. DR. B. L. SHAILESH: Will the Mins-
ter of RAILWAYS be pleased to state' 

(a) whether in view of large number of 
accidents taking place at level crossings 
both manned and unmanned. the Railways 
are examining the feasibility of intro-
dUCing train-actuated warning devices at 
these crossings; 

(b) if so, the details thereof including the 
other new devices that are being consi-
dered by the Railways; 

(c) whether any trial runs of such new 
devices have been made; and 

(d) when these are likely to be 
introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MACHA V-
RAO SCINDIA): (8) Yes. Sir. Train 
actuated warning devices at manned 
level crOSSings are already in existence. 
These devices work through short track 
circuits of about 400 metres length/trea-
dles and require underground cables. 

(b) 320 busy level crossings have been 
provided with train actuated warning devi-
ces upto 31.3.86. A new cost effective 
device based on wireless has been deve-
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loped by MIs Central Electronics Ltd. This 
does not require cables. 

(c) The new device is to be tried at level 
crossing gates near Badli and Maripat sta-
tions of Northern Railway. Trials are 
expected to commence shortly. 

(d) Introduction of the new device would 
be considered after satisfactory comple-
tion of the trials. 

AsIIat8nce to States for MedIcines 

759. SHRI ANIL BASU: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Union Government have 
provided assistance to the State Govern-
ments for medicines in kind or aids: and 

(b) if so, the nature of such assistance, 
State-wise during the last three years, 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Information is being 
collected and will be laid on the Table the 
House. 

Proposal to Involve corporate sector In 
Family Planning ProgranVne 

760 SHRIMATI JAYANTI PATNAIK' 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state' 

(a) whether Government have any pr~ 
pasal to inovlve the corporate sector In 
Family Planning Programme: and 

(b) if so, the steps taken and programme 
drawn thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH ANt) FAMILY 

WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Yes, Sir. The Govern-
ment is continuously making efforts to 
involve the Corporate Sector under its 
Family Welfare activities. Many major units 
In the country have already taken up Fam-
ily Welfare activities as one of their corpo-
rate objectives. Apex Organisations of 
industrial houses like FleCI, PHDCCI, EFt, 
AICE etc. have also been involved by the 
Government in the Family Welfare pro-
gramme. Government of India have also 
introduced a number of projects with the 
assistance of ILO and UNFPA in the Cor-
porate Sector for motivating the members 
towards accepting the small family norm. 
11 big industrial units engaged in the pro-
duction and selling of consumer goods 
have been involved in the Social Marketing 
Programme of the Government for selling 
conventional contraceptives through their 
outlets. Tnis has been intended to increase 
the coverage of the contraceptives as a 
means to improve the use of spaCing 
methods. A number of meetings and work-
shops have been held all over the country 
for involving the Corporate Sector in the 
Family Welfare Programme. Recently, a 
National Tripartite Committee on Family 
Welfare Planning involving representatives 
of Government Employers Associations 
and Trade Unions has been constituted 
with a view to advise the Government on 
the policies and practices of Family 
Welfare. 

Central Aaistance to Cancer Reselrch 
Cen.,.. 

761. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the Central 
assistance given to Cancer Research Cen-
tres during the last three years year-wise 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR' SAROJ KHA-
PARDE) : The details of the Central assist-
ance giVen to Cancer Research Centres 
during the last three years year-wise is 
indicated below:-



I 

159 Written Answers JULY 30, 1987 Written Answers 160 

1. Cancer Institute. 
Madras. 

2. Chittaranjan National 
Cancer Research Centre. 
Calcutta. 

3. Gujarat Cancer Hospital 
& Research Institute, 
Ahmedabad. 

4. Rotary Cancer Hospital, 
All MS. New Delhi. 

5. Kidwai Memorial Institute 
of Technology, Bangalare. 

6. Regional Cancer Centre, 
Cuttack. 

1. Cancer Hospital and Research 
Institute Gwalior. 

8. Regional Cancer Centre, 
Trivandrum. 

9. Dr. B.B. Cancer Institute, 
Gauhati 

Total: 

Talcher-Sambalpur raHway lne 

762. SHRIMATI JAYANTI PATNAIK:WiIi 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have made an 
additional allocation for the construction 
of Talcher-Sambalpur line in Orissa: 

(b) if so, the amount of additional alloca-
tion made for that line; 

(e) the progress made in the construc-
ttion of that line; and 

(d) the year by which the construction of 
that line is expected to be completed? 

THE MINISTER OF STATE OF THE 

(Rs. in lakhs) 

1984-85 1985-86 1986-87 

35.00 36.00 25.00 

29.00 38.65 20.00 

44.87 25.00 20.00 

30.50 29.00 25.00 

35.00 2500 20.00 

4.00 15.00 15.00 

11.30 15.00 12.00 

30.00 25.00 25.00 

1250 1500 15.00 

232.17 22385 177.00 

MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA): (a) Yes, Sir. 

(b) Rs. 2 Crores. 

(c) 8% till June 1987. 

(d) Completion of construction will 
depend on availability of resources in com-
ing years. 

National highway works of Ker.la pend-
·Ing .. ctlon 

763. SHRI G.M. BANATWALLA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether number of National High-
way works submitted by Government of 
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Kerala are pending sandion with the 
Union Government; 

(b) if so, the details thereof: and 

(c) the measures being taken to expedite 
. the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (c). Eleven 
estimates for National Highway original 
works are under process. 

Plant 

Bhilai Steel Plant 

Durgapur Steel Plant 

Rourkela Steel Plant 

Bokaro Steel Plant 

Alloy Steels Plant 

Salem Steel Plant 

Other Units 

TOTAL SAIL 

liSCO 

764. SHRI SYED MASUDAL HOSSAIN: 
Will the Minister of STEEL AND MINES be 
pleased to state the profitAoss account of 
SAIL, plant-wise during the last three 
years, year-wise'i 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): A Statement i~ 

given below shOWing the profit/loss 
eamed by SAIL steel plants during the last 
three years :-

(Profit (+)Iloss(-) (Rs. in crores) 

1983-84 1984-85 1985-86 

(-) 2.83 (+) 49.28 (+) 64.38 

(-) 63.73 (-) 53.36 (-) 26.52 

(-) 100.32 (+) 27.10 (+) 33.62 

(+) 0.55 (+) 11.47 (+) 112.93 

(-) 33.75 (-) 30.02 (-) 28.30 

(-) 18.08 (+) 0.53 (+) 2.92 

(+) 3.63 (-) 0.76 (-) 0.03 

(-) 214.53 (+) 4.24 (+) 159.00 

(-) 24.06 (-) 81.60 (-) 60.99 

The plant-wise profitability for the year 1986-87 will be known after finalisation/audit of accounts. 

AllocatIon for development of Inland 
..... .,. ck.Rtng 1.7-88 

765. SHRI SYEO MASUOAL HOSSAIN: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(8) the allocation made for the develop-
ment of inland waterways under Centrall 
Centrally Sponsored Schemes in the 

Annual Plan of 1987-88; and 

(b) the State-wise details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) and . (b). A 
Statement showing the allocation made for 
Inland Water Transport Sector both for the 
Central/Centrally Sponsored Schemes in 
the Annual Plan 1987-88: and the State-
wise details thereof is given below. 
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STATEMENT 

I. CIWIC'S SCHEMES 

(a) Acquisition of 63 vessels 

(b) Modernisation of Rajabagan Dockyard 

II. IWA "S SCHEMES 

(a) National Waterways 
Development of 

(b) Grant of interest subsidy 
to IWT entrepreneurs 

(c) . Technical studies 

(d) Grant to IWAI 

(e) Hydrographic survey of 
important waterways 

(f) Acquisition of survey 
launches 

III. Research & Development Schemes 
relating to development of IWT 

IV. Central/Centrally Sponsored 
Schemes for development of 
IWT in various States 

Assam 
(Central Scheme) 

Terminal facilities at Karimganj 

(Centrally Sponsored Scheme) 

Construction of slipway at Pandu 

Andhra Pradeah 

Improvement of Buckingham Canat I 
Commamur Canal, Eluru Canal and 
Kakinada Canal 

Bihar 

Hydrographic survsys & techno-economic 
.urv~ of Gandak/Kos; 

Written Answers 164 

(As. In crores) 

15.00 
20 

5 .00 

5.50 

0.50 

0.04 9.04 

1.50 

0.50 

1.00 

0.05 0.05 

1.50 

1.60 

0.10 

0.20 

0.10 
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Goa 

Provision of navigational aids and 
capital dredging in Mandavi, Zuari & 
Mapusa rivers 

Kere/a 

Improvement of Udyogmandal Canal 

Procurement of dredger and water 
hyacinth harvester 

Itnprovement of Champakara Canal 
Stage II 

Tamil Nadu 

Improvement of Buckingham Canal 

U.P. 

Hydrograpghic surveys and feasibility 
studies for feeder routes of Ganga 

West Bengal 

Construction of ,erminal for ferry 
services in Hooghly 

Grand Total: 

Reltanlllon of ltoppages of trainl at 
Khaga, Manaurl, Slndhu and Bharwart 

IIaIIonIln Allahabad division 

766. DR. B.L. SHAILESH: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Northern Railway 
Administration in its bid to speed up trains 
to meet the ~mand of through pas-
sengers have canceUed the stoppage of 4 
important trains at Khaga, Manauri, Sira-
thu and Bharwari Railway Stations in the 
Allahabad Division resulting in considera-
ble inconvenience to the people living in 
the rural areas adjoining these Stations; 

(Rs. in eror.) 

0.21 

0.15 

0.20 0.60 

0.25 

0.10 

0.08 

0.02 

32.00 

(b) whether despite representations 
made to him and the Railway Administra-
tion, no action has been taken to afford the 
requisite relief to these affected people 
who are made to suffer for such accelera-
tion of the trains; and 

(C) if so, whether Government would re-
examine the whole matter and ensure early 
relief by restorting the stoppages of trains 
at these Stations. which had been 
cancelled? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MACHA V-
RAO SCINDIA) (a) In order to speed 
up the trains for the convenience of long 
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distance passengers, the stoppages of 
Sangam and Amritsar-Tatanagar Exp. 
were withdrawn at Khaga, Bharwari and 
Sirathu, Sangam Exp. at Manauri and N.E. 
Exp. at Khaga, Manaun and Bharwari. 

Cb) and Ccl. On review, the railways pro-
pose to provide stoppages of 7/8 Toofan 
Exp. and 164 Sangam Exp. at Bharwari and 
Sirathu stations w.e.f. 1-1~7. Stoppage sf 
additional trains at Khaga and Manauri sta-
tions are not justified. 

Unlfted health services In country 

767. DR. e.L SHAILESH: Will the Minis-
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

Ca) whether majority of the States have 
made little progress in establishing 
upgraded Primary Health Centres, as per 
the target: 

(b) if so, which are those States; 

Cc) whether any long-term plan has baan 
formulated to accelerate the network of 
Health services in the country and ensure 
unified health services .for aU: and 

Cd) if so, the broad outlines thereof and 
its estimated capital outlay involved-State-
wi$e? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Against the target of 
576 upgraded Primary Health Centres 
(Community Health Centres) to be estab-
lished in the first 2 years ot the 7th Plan 
(1985-87), 310 upgr~ded PHCs (CHCs) 
have been established which comes to 
53.BtMt. However, the State-wise target and 
establishment of upgraded PHCs for the 
first 2 years of the 7th Plan may be seen in 
the Statement I given below. 

(c) and (d). As per national health policy 
more emphasis has been given on estab-
lishment of upgractJed PHCs from 8th Plan 
onwards with the objective of.ilChieving 

health for all by 2000 A.D. During the 7th 
Plan more emphasis will be given in estab-
lishing rural health infrastructure with lib-
eralised population norm as indicated 
below: 

1. 

2. 

3. 

4. 

A scheme for providing at least 
one trained dai in every village. 

A scheme for providing a sub-
centre with one male and one 
female multipurpose worker for 
ffNery 5000 rural population in 
general and for every 3000 ~pu­
lation in tribal and hilly areas. 

A scheme for upgrading existing 
rural dispensaries into Primary 
Health Centres and establishing 
new primary Health Centres so as 
to ultimately have one Primary 
Health Centre for every 30,000 
rural population in general and 
for ev.ery 20,000 population in 
tribal and hilly areas. 

Creating facilities for treatment in 
basic specialities at upgraded 
PHCs/Community Health Cen-
tres to be estabUshed in a phased 
manner for every one lakh rural 
population, serving as a referral 
institution for every 4 PHCs. 

5. Making other schemes for inte-
grated health services to cover 
among other things maternal and 
child health, immunisation, fam-
ily welfare services, control of 
malaria, blindness, tuberculosis, 
leprosy and other communicable 
diseases, prophylaxis against 
Vitamin -A' deficiency and anae-
mia, health education and patient 
care. 

It is expected that during the 7th Plan full 
requirement of Sub-centres and PHCs and 
50IMt of the Community Health Centres will 
be established. 

Major part of the Minimum Needs Pro-
gramma outlay is spent for the construe-
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tion of 5ub-centres, PHCs and Community State-wise fo.r the 7th Plan is given in the 
Health Centres. A copy of the MNP outlay Statement-II given below. 

STATEMENT -. 
Progress of Establishment of Community Health Centres During 7th Plan 

States IUTs 7th Plan Target Achievement % of Achie-
Target 198&-87 druing vement 

1985-90 85-87 during 
85-87 

1 2 3 4 5 

1. Andhra Pradesh 100 38 

2. Assam 30 12 19 158 

3. Bihar 97 25 24 96 

4. Gujarat 100 35 53 151 

5. Haryana 50 20 19 95 

6. Himachal Pradesh 7 2 3 150 

7 Jammu and Kashmir 15 6 

8. Karnataka 86 15 30 200 

9. Kerala 100 25 Nil 

10. Madhya Pradesh 100 20 

11. Maharashtra 78 95 1 1 

12. Manipur 10 7 NIL 

13. Meghalaya 8 4 1 25 

14. Nagaland 6 1 2 200 

15. Orissa 92 35 11 31 

16. Punjab 56 22 12 fK) 

17. Rajasthan 25 15 10- 66 

18. Sikkim 4 NIL 

19. Tamil Nadu 120 27 40- leiS 

20. Tripura 7 5 1 20 

21. Uttar Pradesh 259 lOB 60- 55 

22. West Bengal 184 50 21 42 
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1 2 3 4 5 

23. A & N Islands 3 1 Nil 

24. Arunachal Pradesh £ 7 3 2 66 

25. OlandiflSrh NIL NIL NIL 

26. D & N Haveli 2 NIL NIL 

Xl. Delhi NIL Nil 

28. Goa, Daman and Diu 2 1 NIL 

29. Lakshadweep NIL NIL 

30. Mizoram 4 2 NIL 

31. Pondicherry 1 1 100 

Total 1553 576 310 53. SCM, 

£ = The pattern of upgraded PHC/GHC does not eXist In the State of Arunachal Pradesh 

@ - Information based upon the monthly progress report March 87 

= Information based upon data supplied for conference of State Health Ministers on 25th . 
May 1987 by the State Government 

STATEMENT - II 

StateslUTs 

1 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. . Karnataka 

9. Kerala 

10. Madhya Pradesh 

(Figures are provisional) 

Outlay 
(in lakh Rupees) 

2 

6,739 

2,848 

6,000 

4,000 

3,546 
1,003 

2,407 

5,000 

2,400 

7,500 
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1 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Mizormn 

15. Nagaland 

16. Orissa 

17. Punjab 

18. Rajasthan 

19. Sikkim 

20. Tamil Nadu 

21. Tripura 

22. Uttar Pradesh 

23. West ~ngal 

24. Arunachal Pradesh 

25. Andaman & Nicobar Islands 

26. Chandigarh 

'D. Oadra & Nagar Haveli 

28. Dethi 

29. Goa, Daman and Diu 

3>. Lakshadweep 

31. Pondicherry 

Total 

768. SHRI AMAR SINGH RA THWA : Will: 
the Minister of RAILWA VS be pleased to 
state: 

Ca) the number of paSSBngers trains can-
called fully or partially since No'Iambar. 
1988 and are not yet fully .astcw8d, zone-
wise; and 

2 

19.517 

600 

700 

675 

450 

1.700 

4,000 

3,400 

200 

5,000 

500 

20.000 

6,800 

695 

2~ 

115 

56 

132 

84 

1.06.335 

(b) the time by which mese are likely to 
be restOred? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADHAV-
RAO SCINDIA) : (8) One pair of trains 
each on Eastern. Southern and South east-
#'" Railways. 2 on Central, 3 On N.F.RIif. 
way. 15 on' Northam Railway and ~ on 
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Western Railways remain cancelled at 
pres81lt. 

(b) These services have been cancelled 
due to water-shortage, breaches, agita-
tions, operational reasons and poor occu-
pation etc. A constant review is made and 
the required services wilt be restored as 
soon as the situation improves. 

CompensatIon to Victims of Railway 
Accidents 

769. DR. A. K. PATEL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of persons killed and 
injured in various railway accidents which 
took place during each of the last three 
years and the current year, zone-wise: 

(b) the number of cases in each zone in 
respect of which the claims of compensa-

Zone 

Central 

Eastern 

Northern 

North Eastern 

Northeast Frontier 

Southern 

South Central 

South Eastern 

Western 

(b) The information is being collected 
and will be laid on the Table of the Sabha. 

(c) and (6). The compensation claiml 
cases arising out of train accidents are 

tion are yet to be finally settled and paid: 

(c) whether Government propose to 
streamline the pr.ocedure so that the 
aggrieved persons/families get compensa-
tion in a pre-fixed period and without 
botheration; 

(d) if so, the details thereof and if not, the 
reasons therefor; and 

(e) the average actual time and money 
spent by a widow to get paid compensa-
tion for her dead husband? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Zonewise 
break-up of persons killed and injured in 
consequential train accidents during the 
last three years and the current year is as 
under:-

1984-85 1985-86 198&87 1987-88 
(April to 
June) 

K K K K IK 

31 198 48 72 3 26 7 

22 96 13 81 75 87 7 

37 91 50 136 23 67 5 28 

51 109 20 75 28 57 2 3 

5 94 30 92 32 127 1 30 

8 5 5 20 30 162 3 

5 20 9 58 24 83 3 1 

166 205 13 60 15 24 2 4 

31 42 26 87 37 142 1 

settled by ex-Officio/ad-hoc Claims Com-
missioners after full-fledged Court pro-
ceedings and the Railways have no control 
over these State Government judicial off;-
cials. However, the Railways have been 
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exhorting the State Governments con-
cerned to impress upon the Claims Com-
missioners the necessity of settingt the 
claims early. 

(e) Railways do not have nay informa-
tion in this regard. 

Educ8IIon for All 

no. SHAI CHINTAMANI JENA: 
SHAI AMARSINH RATHAWA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government have fixed any 
target date in respect of education for all; 

(b) if so, the details thereof; 

(c) the steps taken to achieve the target: 

(d) how far the new education policy will 
help to achieve the target; and 

(e) the special measures taken in the 
adivasi areas, particularly in Gujarat? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) to (d). The 
National Policy on Education (NPE) gives 
highest priority to equalisation of educa-
tional opportunity. It envisages free and 
compulsory education for all children upto 
14 years of age by 1995. Several measures, 
including Operation Blackboard and an 
improved programme of Non-formal Edu-
cation have been launched for the achieve-
ment of this goal. 

In accordance with the objectives of 
NPE, it has been decided to launch 
National Literac~1 Mission which aims at 
(,~"erage of 3 crore illiterate persons in 
15-35 age group by 1990 and an additional 
5 erore by 1995. 

(e) Under Adult Education programme 
all State Governments have been asked to 
ensure coverage of at least 16% Scheduled 
Tribe persons. The focus of the newly for-
mulated National Literacy Mission (NLM) 
would be particularly on women and per-
sons belonging to Scheduled Tribes. 
Grants have also been released to Gujarat 
under Tribal Sub-Plan for this purpose. 
While selecting the blocks to be covered 
under Operation Blackboard preference is 
to be given to educationally disadvanfaged 
blocks having a concentration of Sche-
duled Tribes. The other Schemes under 
Tribal Sub-plan being implemented in Guj-
arat include opening of new primary 
schools, conversion of single teacher 
schools, incentives to parents of Tribal 
pupils, financial assistance to Scheduled 
Tribe girls, provision of residential schools, 
remedial coaching, opening of Adult Edu-
cation Centres, Non-formal Centres and 
Early childhood education centres on 
priority basis, etc. In addition, under Back-
ward classes sector,speclal schemes have 
been devised for tribal people by Social 
Welfare Department, such as exemption of 
examination fee, tution fee, scholarships, 
free books and clothes and setting up of 
Ashram Schools and Hostels. 

Setting up of Mont Medical Un ....... 

n1. SHRI CHINTAMANI JENA: 
SHRI AMARSINH RATHAWA: 

Will the Minister of HEALTH AND FAMI-
L Y WELFARE be pleased to state: 

(a) the number of mEtJical Universities 
functioning in the country at present and 
their number in each State; 

(b) whether there is a great demand to 
set up more medical universities in the 
country; and 

(c) if so, the names of the State Govern-
ments who have made such demand and 
the action taken by Union Government 
thereon? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) One, in Andhra Pradesh only. 

(b) and (c). The Tamil Nadu Legislature 
have already passed the Tamil Nadu Medi-
cal University Bill and the Govemment of 
Tamil Nadu have forwaraed the same for 
assent of the President. The Government 
of India have not received any request from 
any other State Government so far. 

AIds Among Hippies 

n2. SHRt CHINTAMANI JENA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether Govemment are aware that 
AIDS disease is very common among hip-
pies; and 

(b) whether any special arrangment has 
been made to check the hippies before 
allOWing them to enter the country so that 
this dreaded disease does not spread? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (8) Yes. Intravenous drug addicts 
have been recognised as an important 
high risk group for AIDS infection. 

(b) With a view of preventing the spread 
of infection, all foreigners (other than 
those working in missions) including hip-
pies and foreign students likely to stay in 
India for more than one year will be 
required to undergo AIDS test on arrival. 
However, foreign students who are already 
in India when admission is sought will not 
be liable for AIDS test. 

PoIt-Gracla.me Evening a- In the 
Faculty of ArIa by DelhI University 

773. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Delhi University has 
stopped post-graduate evening classes in 
the faculty of Arts; 

(b) if so, the reasons therefor; 

(c) whether there has been demand for 
re-starting of evening classes; and 

(d) if so, the decision taken In the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHt): (a) to (d). The 
information is being collected and will be 
laid on the Table of the House. 

Payment to M.D. Students In V.P.CheIt 
Inatltute, DeIhl Under Aealdency Scheme 

n4. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of HEALTH AND FAMIl.Y 
WELFARE be pleased to state: 

(a) whether medical students for 
MD/MS in the Medical Colleges of Delhi 
University such as Maulana Azad, lady 
Hardinge, and the University/College of 
Medical Sciences are paid over Rs.2500/-
per month according to the residency 
scheme whereas MD students (biochemis-
try) in V.P. Chest Institute, Delhi are not 
entitled to receive any amount under the 
residency scheme; 

(b) if so, the reasons therefor; and 

(c) the steps being taken to remove this 
lacuna and to have uniform rules in all 
medical colleges in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMtL Y 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes, Sir. The scheme for intro-
duction of residency scheme in 
non-clinical subjects in the Valla bh bhai 
Patel Chest Institute, had not been 
approved. 

(b) and (c). The proposal for introduc-
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tion of Residency Scheme in Non~lini.1 
subjects in the V.P. Chest Institute, Delhi, 
is under consideration of the Government 
of India. 

Allocation to States out of Central Road 
Fund 

775. SHRI MATILAL HANSDA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal to 
increase the amount of allocation to the 
States out of the Central Road Fund; and 

(b) if so, the State-wise details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRV OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) and (b). No, 
Sir. 

Apta Aoha Mangalore Konkll1 Railway 

ns. PROF. MADHU DANDAVATE: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the progress made in the work of the 
survey of West-Coast Konkan Railway 
from Apta to Mangalore so as to extend the 
Konkan Railway beyond Roha; and 

(b) when the extension of the Konkan 
Railway beyond Roha is to commence? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAt MADHAV-
RAO SCINDIA) : (a) Survey Report 
has been submitted for Mangalore-Udipi 
Section. Field work has been completed 
on Udipi-Madgaon and Ratnagiri-Roha 
Sections. Ba:ance work is in progress. 

(b) Further action will be considered on 
completion of the survey. 

Protection of Tal MahaI SInkIng 

n7. SHRI D. N. REDDY: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Ta; Mahal is slowly sink-
ing and the polluted atmosphere is affect-
ing the original paintings, as observed by 
experts in the press recently; and 

(b) if so, the reaction of Govemment and 
remedial steps taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) No, Sir. 

(b) Question does not arise. 

Safety Regulations in Orissa Irrigation 
Dams 

ns. SHRI JAGANNATH PATNAIK: Will 
the Minister of WATER RESOURCES be 
pleased to slate· 

(a) whether World Bank has expressed 
concern at the lack of safety regulations in 
Orissa's irrigation dams and has cautioned 
that it would endanger lives and property 
of people living downstream: 

(b) whether a team of officials of the 
World Bank has also visited faw irrigatiol'l 
projects; and 

(c) if so. the details In thiS regard? 

ThE MINISTER OF WATER RESOUR-
CES (SHRI 8 SHANKARANANDj (a) A 
World Bank team has made some observa-
tions on safety measures in some of the 
Bank assisted medium irrigation projects 
in Orissa. 

(b) Yes, Sir. 

(c) The Government of Orissa has set up 
a Dam Review panel, consisting of a team 
of experts. This panel has visited all the 
medium projects, but have not indicated 
that the dams are unsafe. They have. how-
ever, suggested that the hydrology should 
be reviewed. The Central Water Commis-
sion's Review MiSSion has made the same 
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suggestion and as an extra safety measure 
advised that some of the completed dams 
may not be filled to their maximum ~pa­
city in the current monsoon season. The 
State Government is taking follow up 
action on the suggestions/guidelines of 
the Central Water Commission: 
• 

AssIstance to State Government for 
Improvement of Godavari Delta 

n9. SHRI G. BHOOPATHY· Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government have 
sanctioned financial assistance to the 
extent of Rs. 400 crores to the State 
Government for improvement of the Goda-
vari Delta which was affected during last 
year Godavari floods; and 

(b) if so the extent of amount made 
avaiiable to the State Government? 

THE MINISTER OF WATER RE-
SOURCES' (SHRI B SHANKARA-
NAND): (a) and (b). The Central Govern-
ment gave an assistance of Rs. 132.37 
crores to the Government of Andhra Pra-
desh for carrying out the flood relief works 
in the State, inciuding flood affected areas 
in the Godavari Delta 

[Translation J 

expansion of Faizabad Railway Station. 

780. SHRI NIRMAL KHATIRI· Will the 
Minister of RAILWAYS be pleased to state' 

(a) whether the schemes formulated for 
extension etc. of Faizabad Railway Station 
have been sanctioned and necessary 
funds released; 

(b) if not, the reasons therefor; 

(c) the names of the works to be exe-
cuted in the first and second phase of the 
scheme indicating the amount involved 
therein; 

(d) the reasons for not starting the work 
on the schemes for the year 1987-88 so far, 
and 

(e) the time by which the work of both 
the phases will be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). It has 
been decided to take up the work in 
Phases. The 1st phase of yard remodel-
ling, works on the east including extension 
of shunting neck etc. costing Rs. 731akhs 
has been taken up. Phase II will be consi-
dered for approval in the coming years 
after finalisation of Plans and Estimates. 

(d) Preliminary works were so far being 
done like finalisation of plans and estimate. 
Work is now planned to be taken up. 

(e) Completion of Phase I will depend on 
acquisition of the land. Completion of next 
Phase Will be considered after its approval 

Change in Receiving Station for Sabannati 
Express at Lucknow Junction 

781. SHRI NIRMAL KHATTRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reasons for changing the receiv-
ing stB;tion for Sabarmati Express running 
between Faizabad and Ahmedabad at 
Lucknow Junctton from Northern Railway 
to North Eastern Railway; 

(b) whether it has come to the notice of 
the Minister or it has received a memoran-
dum that this train has been running 5 to 6 
hours late daily as a result thereof; and 

(c) if so, the action being taken to solve 
the problem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (8) Due to pro-
vision of routErrelay interlocking facilities 
at Lucknow station (N.R., handling of 
Sabaim&ti Expreaha8 been transferred to 
Lucknow In. (N.E. Rly.) w.e.f. 4-5-1987. 
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(b) No, Sir. However on occasions due 
to unforeseen operational exigencies the 
tram had run late excessively 

Cc) Every effort is being made to run the 
train in time. 

Reservation Berth quota on Trains 
Passing through Faizabad 

782 SHRI NIRMAL KHATTRI: Will tne 
Minister of RAILWP. YS be pleased to state: 

(a) whether any request regarding the 
enhancement of the quota of the reserved 
berths in the second class, first class and 
air conditioned. sleeper coaches for Fai-
zabad in 83 Up-84 On, 9 Up-10 Dr. and 51 
Up-52 On trainS passing tnrough °Fal_ 
zabad station on Northern Railway, has 
been received; and 

(0) If so. t~e decISion taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) Yes, Sir. 

(b) The reservation quotas allotted to 
Faizabad station by these trains are gene-
rally adequate for the present level of 
demand. As such, it is not proposed to 
enhance the same. 

Signal Communication System on 
Faizabad-Allahabad Railway Une 

783. SHRI NIRMAL KHATTRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Signal Communication 
arrangement on Faizabad-Allahabad Rail-
way line is not proper and of such standard 
as is requir~ for uninterrupted movement 
of express trains; and 

(b) if so, whether any scheme is under 
consideration to solve the problem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCtNDtA): (8' SIgnalIng 
system available on this section is &de-

quate for the running of express trains. 
However, control working ;s not provided 
on Faizabad-Sultanpur-Chilbila section. 

(b) Action has already been initiated to 
provide control working on Faizabad-
Sultanpur-Chilbila Section. 

[English] 

MonopoIIuIIon of StevedorIng Trade by 
8 small Number of Contractars 

784. SHRI MAHENDRA SINGH: 
SHRI SATYENDRA NARAYAN 
SINHA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether monopolisation of stevedor-
ing trade by a small number of contractors, 
exploitation of dock labour by these con-
tractors to the detriment of the consumer 
and other restrictive practices indulged in 
by them at different ports have come to the 
notice of Government; and 

(b) jf so, the remedial measures being 
taken by Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). The 
number of stevedores at Porte; have gener-
ally remained static in recent years. In 
order to inculcate healthy competition, 
Government has decided that the Issue of 
stevedoring licenses should be liberalised 
and the procedure streamlined and 
Simplified . 

Shortage of lining Engineers 

785. SHAI VISHNU MODI: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there is an acute shortage of 
Mining Engineers in the country: and 

(b) If so, what steps Government pr0-
pose to taICti to overcome this shortage? 
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THE MIN1STER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MA TI KRI5~NA SAHI): (a) and (b). There 
is no acute shortage of mining engineers. 
However, there is some shortfall and 
necessary a~ion is already being taken to 
encourage the proposals from the State 
Governments for the expansion of facili-
ties in the field in the different institutions 
to meet the additional requirements. 

Openlr.g of R .... rch Cenhs SImI. to 
ANIMAS 

786. SHRI D. N. REDDY: Will the Minis-
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Atomic Nuclear Medical 
Research Institute, ANIMAS-Delhi IS the 
only institute of its kind in the country; 

(b) whether Gcvernment are contem-
plating to o~n more such highly sophisti-
cated research centres in the country and 
if so, the location thereof; and 

(c) whether Government are consider-
ing to open one such unit in one of the 
Southern States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Institute of Nuclear Medicine 
and Allied Sciences (INMAS) Delhi is the 
only Institute of its kind in the country. 

(b) and (c). No such proposal is under 
consideration of the Govt. of India at pres-
ent. Howe~er, the Government of Tamil 
Nadu have approached for setting up of an 
NMR facility at the Barnard Institute of 
Radiology and Cancer, Madras. The pro-
posal for setting up of NMR facility is under 
consideration in consultation with the con-
cemed Departments etc. 

[Trans/ation] 

Waiting Ust of Patients ior Adm.lllon In 
Dr. R.M.L Hospital and SafdarJung 

Hospital. 

787. SHRI RAJ KUMAR RAI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of patients on watting list 
for admission in Dr. Ram Manohar Lohia 
Hospital and Safdarjung Hospital wit" var-
ious departments as on 30 June, 1987; 

(b) whether long dates' are given to 
patients for treatment and operations; and 

(c) if so, the reasons therofor a"d the 
steps being taken by Government to 
improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ KHA-
PARDE): (a) There is no waiting list of 
patients for admission to the Dr. Ram 
Manohar Lohia Hospital and the Safdar-
jung Hospital. 

(b) and (c). All the patients requiring 
emergency treatment gnd operation are 
admitted and treated. However, patients 
reqUiring routine operations/elective 
surgery are given dates depending on the 
convenience of the patient/surgeon. 

Tree plantation along Banner Jodhpur 
RaOway track 

788. SHRI VIRDHI CHANDER JAIN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railways propose to 
plant trees afongwith the raifway tracks 
between Barmer and Balotara on Barmer-
Jodhpur railway line. with the help of 
Department of Forests, in order to check 
sand-storms that block the movement of 
trains on this railway line; and 

(b) if so, the details of these steps taken 
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or being taken and whether any time-
bound programme has been chalked out 
for this purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCIND1A): (a) ft-Jo, sir. 

(b) Does not arise. 

[English] 

Indira Gandhi Canel Project 

789. SHRI VIRDHI CHANDER JAIN: Will 
the Minister of WA TER RESOURCES be 
pleased to state: 

(a) whether Union Government propose 
to provide any special assistance to expe-
dite the completion of Indira Gandhi Canal 
Project as provided to Sutlej-Yamuna Link 
Canal; 

(b) if so, the amount of such assistance; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) to 
(c). There is no proposal to fund the Indira 
Gandhi Nahar Project in the Central Sec-
tor as done in the case of the Sutlej 
Yamuna Link Canal. However, efforts are 
being made to provide additional resour-
ces for early completion at the ProJect. 
The Centre is providing Rs. 15 croms as 
special grant for development of border 
areas within the project and Rs. 10 crores 
as subsidy for lined water courses to the 
Project in 1987-88 subject to observance 
of usual procedures for such assistance. 
This is in addition to the provision made in 
the annual Plan for 1987-88. 

[Translation] 

Late Running of Banner-Agre 
Fort Train 

790. SHRI VIRDHI CHANDER JAIN: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) the name of the Railway Zone of 
Indian Railways where trains do not run on 
their scheduled time; 

(b) whether it is a fact that sinea Banner-
Agra Fort Train has been connected with 
Hawa-Mahal, it neither reaches Barmer in 
time nor starts from there in time; 

(c) if so, the reasons therefor; and 

(d) the action proposed to be taken to 
ensure punctuality of the train? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCtNDIA): (8) On all Rail-
way Zones, the trains generally run on 
their scheduled time. the position varying 
from zone to zone. 

(b) No, Sir 

(e) Does not arise. 

(d) A close watch continues to be kept 
on the punctual running of trains on Indian 
Railways. 

791. SHRI VIRCHI CHANDER JAIN: \\'ill 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that Sarmer and 
Balotra Railway Stations on Northem Rail-
way continue to be of the old model since 
the commencement of the railway system 
there; and 

(b) if so, whether it ;s proposed to plan 
for the improvement and modernisation of 
these stations SCi as to give them a new 
look and also to provide adeauate facili-
ties to the increasing J)ES8nger and other 
traffic? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) Yes, Sir. 

(English] 

Legal Measures to l8feguard aplnat 
AIDS 

792. SHRI G· BHOOPATHY: 
SHRI JAGANNA TH PATNAtK: 

Will the Minister of HEAL TI=i AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that the developed 
countries like America, Britain. Japan etc. 
are taking measures by introducing legal 
means to control and stop suffering of the 
public from AIDS; 

(b) whether there is any proposal to 
intrOduce such legal measures in India; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH -AND FAMILY 
WELFARE(KUMARI SAROJ KHA-
PARDE): (a) Yes. 

(b) ~nd (c). Yes. Details are under dis-
cussion with concerned authorities. 

Urdu Unlvenlltles 

793. SHRt G. ~HOOPATHY: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of Urdu Universities in 
the country; 

(b) whether there is any proposal before 
the Union Govemment to establish more 
Universities; and 

(c) if so, when and where? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 

CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SMT 
KRISHNA BAHI); (a) and (b). There are no 
Urdu Universities as such in the country. 
There are also no proposals before the 
Government to establish such Univer-
sities. 

(c) Does not arise. 

[Translation] 

Use of Shipping CorporaIIon of IncIa's 
ships for emuggHng 

794. SHAt BALWANT SINGH 
RAMOOWALIA: 

SHAIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

DR. CHINTA MOHAN: 
SHRI KALI PRASAD PANDEY: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the findings and recommendations 
of the High Level Committee constituted to 
look into the matter of large scale use of 
Shipping Corporation of 'ndia's ships for 
smuggling; and 

(b) the action taken by Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT(SHRI RAJESH PILOT): (a) and (b). 
The report of the High Level Committee 
constituted to look into the matter has 
been received. The Committee has 
pointed out certain shortcomings in the 
existing system and has also taken note of 
the steps already taken by· SCI to check 
smuggling through their Ships. The report 
of the Committee has been examined by 
the Govemment and action to be taken to 
remove the weaknesses in the existing 
system has been finalised. 
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[English] 

Indian Artefacts from London 

795. SHRI HANNAN MOLLAH: 
SHAI ANIL BASU: 
DR. SUDHIR ROY: 

Will the Minister of, HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) whether Government have any pro-
posal to recover Indian artefacts that are 
gathering dust and grime in a warehouse 
adjoining a cement factory in South Lon-
don; and 

(b) if so. the efforts made so far to rec-
over these art objects from the United 
Kingdom? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOLJRCE DEVEL_OPMENT (SHRI-
MATt KRISHNA SAHI): (a) No, Sir, 

(b) Does not arise. 

~nt of Implementation of New 
Education Policy 

796. SHRI KRISHNA SINGH' Will the 
Minister of HUMAN RESOURCE DEVE-
LOPLMENT be pleased to state: 

(a) the progress made in the implemen-
tation of the various schemes contem-
plated under the new education policy in 
different States aod Union Territories; 

(b) whether any difficulties are being 
encountered in the implementation of the 
different schemes; 

(c) if so. the details thereof; and 

(d) the steps taken and being taken to 
resolve these difficulties? 

THE MINtSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 

CULTURE IN THE MINISTRY OF HUMAN , ... 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) to (d). In a meet-
ing of the Central Advisory Board of 
Education held on June 25-26. 1987, to 
review the progress of the implementation 
of the National Policy on Education-l986, 
the Board felt that in the coming months it 
will be necessary for the Central and the 
State Governments to implement the Policy 
with much greater vigour: and tenacity. It 
was noted with satisfaction that the Cen-
tral Government had prepared detailed 
programmes in practically all spheres of 
priority and thrust areas and all State 
Governments had set up necessary mech-
anisms for seriously undertaking impleme-
ntation of NPE. 

Demands made by Joint CouneR of 
Delhi Teachers' Organisation 

797, SHRI KRISHNA SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Joint Council of Delhi 
Teaches Organisation led a massive dem-
onstration and submitted a memorandum 
to the Prime Minister on June 26. 1987 
demanding revised pay-scates based on 
Chattopadhyay Committee Report; 

(b) the details of their other demands; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) The Joint 
Council of Delhi Teacher's organisations 
had submitted a memorandum to the 
Prime Minister on 26.6.87. 

(b) Their demands included revision of 
Ptly-scales of teachers in the light of Chat-
topadhyay Commission Report. introduc-
tion of '8 year time bound selection grade 
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with a provision of senior scale in all cate-
gories, medical allowance to the tune of 
10% of the pay and time scale promotion 
on the basis of 10 years' service 

(c) Decision of the government on revi-
sion of pay-scales for school teachers is 
under consideration and is expected 
shortiy. 

Damage to Paintings at Shantlnlketan 

798. SHRt SATYAGOPAL MISRA: 
DR. SUDHIR ROY: 
SHRI SAIFUDDIN 

CHOWDHARY: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether some of the priceless collec-
tions of paintings of Tagore and others exhi-
bited Shantiniketan dUring the Prime 
Ministers visit in January, 1987 were dam-
aged on that occasion; 

(b) if so, the reasons thereof; and 

(c) the precautions being taken for 
future? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN tHE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) No, Sir 

(b) and (c). Do not arise. 

Strike by University Teachers' 
Associations 

799. SHRIMATI KISHORI SINHA: 
SHRI G.M.BANATWALLA: 
PROF. NARAIN CHAND 

PARASHAR: 

Wilt the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether university teachers' associa-
tions have threatened to go on indefinite 
strike from 4 August, 1987; 

(b) if so, Government's reaction thereto; 

(c) whether the disparity in the pay 
scales of Colleges and University teachers 
IS one of the ca'uses of this strike; 

(d) what are other causes for the strike· , 
and 

(e) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI):(a) Yes, Sir. 

(b) The strike call was given by the All 
India Federation of University and College 
Teachers' OrganisatIon in May 1987. Sub-
sequently, the Government had detailed 
consultations with the representatives of 
Allindiia Fetjeration of University and Col-
lege Teachers' Organisations on the pro-
posal of revision of pay scales of teachers, 
on June 10-12, 1987.The revised scales 
were announced on June 17, 1987. 
According to reports, the strike is now pro-
posed to be against certain proviSions in 
the scheme of revision of pay scales. 

(c) No, Sir. 

(d) The teachers' representatives have 
expressed dissatisfaction over the 
increase in the number of grades and dis-
continuance of promotion to the posts of 
Readers and Professors. They have also 
been demanding that the Central Govern-
ment should meet the entire expenditure 
on the implementation of the scheme 
instead of 80%. 

(e) The Government have no proposal to 
review the decisions already taken. 

ActIon against UnIvetdy TeM:hera 
In RaJn. Pa"'_'. CaIe 

800. SHRIMATI KISHORI SINHA: Will 



197, Written Answers SRAVANA 8, 1909 (SAKA) Written Answers 198 

the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether in the suicide case of Rajni 
Parashar, a Research Scholar of Delhi Uni-
versity, disciplinary action as suggested by 
eBI has been taken against University 
teachers and others; 

(b) if so, the details thereof; and 

(c) if not, the reasons for taking action so 
far? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) to (c). Accord-
ing to the Delhi University the CSI 
investigation report has been examined 
and departmental proceedings initiated 
against the delinquent University teachers 
Mr. Justice Hari Swarup, Retired Judge of 
Allahabad High Court is conducting the 
enquiry. He is expected to submit hiS 
Report very soon. 

[Translation] 

Train AccIdents since Jan'*Y, 1987 

801. SHRI HARISH RAWAT: 

Zone 

Central 

Eastern 

Northern 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH YADAV: 
DR. CHANDRA SHEKHAR 

TRIPATHI: 

North Eastern 

SHRI T. BASHEER: 
SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 
SHRI PARKASH CHANDRA: 
SHRI VILAS MUTTEMWAR: 
SHRI S. PALAKONDRAYUDU: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of train accidents which 
took place on Indian Railways since Janu-
ary, 1987 till date, Zone-Wise; 

(b) the number of persons killed and 
injured therein, Zone-wise and the cost of 
damage to railway property as a result 
thereof; 

(c) whether any inquiry has been con-
ducted into the causes of these accidents, 
if so, the details of the findings thereof; 

(d) the amount of compensation paid to 
the families of the deceased and to the 
injured persons; and 

(e) the steps proposed to check ocur-
renee of such accidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 
Zone-wise break-up of the consequential 
train accidents and the number of casual-
ties during this period is as under:-

No of 
Casualties 

aCCidents Dead Inju-
red 

2 3 4 

41 1 7 

49 3 11 

37 18 44 

17 10 12 
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1 

Northeast Frontier 

Southern 

South Central 

South Eastern 

Western 

Cost of damage to railway property in 
these accidents has been estimated at 
approximately RS.7.25 crores. 

(c) All these accidents have been 
enquired into either by the Commissioners 
of Railway Safety functioning under the 
administrative control of the Ministry of 
Civil Aviation or by Departmental Enquiry 
Committees. The major causes are: failure 
on the part of railway staff and persons 
other than railway staff like drivers of road 
vehicles, failure of railway equipment, sab-
otage, incidental factors like obstruction 
on track by falling of bouldersltrees etc., 
and natural calamities like storm. flash 
floods. etc. 

(d) No compensation could by paid by 
the ftlilways to the families of the deceased 
and to the injured persons by the railways 
in respect of accidents which took place 
from Janurary 1987 onwards since the 
EX-Officio/Ad-hoc Claims Commission-
ers who are State Government judicial offi-
cials have not yet pronounced their 
awards. However. the railways are pursu-
ing the matter with them. 

(e) Some of the important safety mea-
sures taken to make rail travel safer are:-

(i) Intensification of field inspec-
tions and counselling of staff. 

(ii) Identification of Ilccident-prone 
areas by high level Safety Teams 
and initiating remedial measures. 

(iii) Introduction of modem techno-

2 ::\ 4 

43 1 23 

29 28 180 

30 59 13 

31 2 7 

21 3 11 

logical aids like ultrasonic testing 
of rails and rOiling stock axles, 
provision of track circuiting, axle-
counters, auxiliary waming sys-
tem, etc., subject to overall 
availability of finance. 

(iv) Programmed rehabilitation of roi-
ling stock, track, signal gears, 
bridges, and other assets. 

(v) Improvement in q~ality of staff 
training. 

(vi) Intensification of Safety C"ampaigns. 

[English] 

Propoul for Development of Paradlp Port 

8)2. SHRI LAKSHMAN MALLICK: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Government have finally 
cleared the Paradip Port Development Pro-
ject that has been pending for years; and 

(b) if so, the details of the plan and pro-
gramme for its implementation? 

THE MINIST~R OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) and (b). 
A proposal had been received from MIs. 
Hyundai Corporation of South Korea for 
developing Paradip Port to handle 
increased iron ore traffic. Govemment has 
decided to entrust to the Hyundai Corpora-
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tion the preparation of a Detailed Project 
Report on additional port facilities. The 
updating of the Project Report for the 
related rail link from Banspani to Daitari 
has been entrusted to the Ministry of Rail-
ways and the preparation of a Detailed 
Project Report for the development of 
mines and related facilities has been 
entrusted to the Government of Orissa. 

Review by Central Advisory Board of 
Education 

803. SHRI BANWARI LAL PUROHIT: 
SHRI LALiTESHWAR PRASAD 

SHAHI: 
SHRI YASHWANTRAO 

GADAKH PATIL' 
Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Central AdviSOry Board 
of Education has recently reviewed the 
progress made by the States in implement-
ing various programmes en\lisaged under 
the new education policy: 

(b) if so, the outcome of the review; and 

(c) the further steps taken by Govern-
ment to boost the actiVities of the various 
programmes in the States? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELO.P· 
MENT(SHRIMATI KRISHNA SAHI)' (a) 
Yes, Sir. 

(b) and (c).A Statement is given below. 

STATEMENT 
Consensus Points In the 42nd Meeting of 

CASE 25-26 Jun3. 1987. 

The 42nd meeting of the Central Advisory 
Board of Education took place in Delhi on 
25-26 June, 1987. The Conference was 
attended by Chief Minister of Tripura and 
Education Ministers of practically all the 
States and other members of the CASE. It 
was Chaired by Shri P.V. Naras;mha Rao. 

Minister of Human Resource Development. 
On the first day, CABE reviewed the imple-
mentation of National Policy on Education, 
1986. The Board expressed concurrence with 
the observations of Minister of Human 
Resource Development that in the coming 
months it will be necessary for the Central 
and State Governments to implement the Pol-
icy with much greater vigour and tenacity. It 
was noted with satllsfaction that the Central 
Government had prepared detailed pro-
grammes in practically all spheres of priority 
and all State Govemments had set up neces-
sary mechanisms for seriously undertaking 
implementation of NPE. 

2 The broad consensus of CASE was .. 
achieved on the following points:-

(1) There is need to create a much 
more effective machinery for moni-
toring of implementation of NPE. 
For this purpose, all States should 
set up State Advisory Boards of 
Education which should meet regu-
larly for Implementation revlew-
MonitOring should not be confined 

to quantitative aspects, but the con-
tent and processes of education, 
levels of learning in the formal sys-
tem and the non-formal system and 
the various qualitative aspects 
should also be mOnitored. 

(2) People's participation IS an Issue of 
the utmost Importance In Imple-
mentation of NPE. For this purpoS4!, 
help should be taken of the mass 
media and appropriate institutional 
structures for reachmg the people 
and involving them In policy imple-
mentation. Political parties, mass 
organisations of teachers" students, 
workers and peasants, voluntary 
agencies, panchayati raj institution$ 
etc. should be involved in ... effective 
manner. It IS also of utmost impor-
tance that you, women and other 
categories of people are involved on a 
big scale. 

(3) Action on all points of the National 
System of Education should be giVen 
the highest priority and special 
arrangements made to chalk out de-
tailed programmes in this behaH and 
to creation of vigorous follow-up 
system. The National System of Edu-
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(4) 

cation would include 

(i) tducation of comparable 
level for all 

(ii) Minimum learning levels 

(iii) Inculcation of national 
values 

(iv) National Core Curriculum 
(v) Common School System 
(vi) National commitment to prior-

ity areas. 

The priorities spelt out in the Policy 
were once again reiterated. Specific 
decisions were taken in this behaH as 
follows:-

(a) Re-emphasising the highest 
priority to elementary educa-
tion, it was stressed that every-
thing necessary should be 
done for achieving the goal 
of universalisation of ele-
mentary education as soon 
as possible. The goal 01 UEE 
involved not only universal 
enrolment and retention of 
children upto 14 Years of age 
but also achievement by 
them of predetermined levels 
of learning. Keeping in view 
the large number of habita-
tions without schools, con-
tinuing incidence of 
dropouts and the undimin-
ishing number of working 
chiJdren. and girls who 
have to assist in family 
chores, non-formal educa-
tion will have to be given spe-
cial attention. 

(b) The crucial role of teacher 
education in re-construction 
of the education system was 
under-scored. It was empha-
sised that District Institutes 
of Education and Training 
should be set up at the pace 
envisaged in the schemes 
prepared by the Central 
Government and selected 
colleges of secondary 
teacher education and 
SCERTs should be streng-
thened to serve as focii of 
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professional upgradation of 
teachers. Simultaneously 
steps should be taken to 
phase out surplus institu-
tions of teacher education 
and to close down institu-
tions engaged in malpra-
ctices. 

(c) Saborate planning needs to be 
done for implementation of the 
scheme of vocationalisation. 
\Nhile its implementation may 
begin wherever feasible from 
the currant financial year itself, 
it should be implemented with 
full vigour throughout the 
country from the 1988 aca-
demic session.Vocationalisa-
tion should be linked with 
employment and self-
employment and scope pro-
vided for vertical mobility. 

(d) The National Literacy Mis-
sion was endorsed. Hope was 
expressed that illiteracy in 
15-35 age group will beerad-
icated latest by 1995, and 
opportunities of literacy and 
education provided to pe0-
ple of all ages. The States and 
districts which can achieve 
this goal before 1995 should 
be encouraged to do so. The 
motivational aspect, training 
and a comprehensive 
resource support system 
were considered to be pre-
requisites for implementa-
tion of the programme. The 
critical role of voluntary 
agencies in Implementation 
of NLM was also stressed. 

(e) Modernisation and removal 
of obsolescence in Techni-
cal Education is a matter of 
high priority.This, alongwith 
other measures for improve-
ment of management and 
staffing of institutions of 
technical education, should 
receive necessary invest-
ment of resources. 

(f) Measures need to be taken 
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5. 

for improvement of stand-
ards of higher education .For 
this purpose norms of insti-
tutional performance along-
with the desirabililty of 
provision of threshold of 
facilities were emphasised. 

(g) Scheduled Castes, Sche-
duled Tribes, Physically han-
dicapped, educationally 
backward minorities, remote 
rural areas, hilly areas, 
desert areas and islands 
deserve special attention. 
Alongwith careful micro-
planning for upgradation of 
facilities for these catego-
ries of people and areas, 
adequate monitoring 
mechanisms should be 
created to ensure effective 
implementation of pro-
grammes, plarticularly to see 
the extent of actual benefit 
and advancement of the dis-
advantaged sections. 

Reorganisation of the educational 
system,for it to conform with the 
objective of women's equality has 
not yet received due attention. 
Access to women and girls should 
be assured at all levels of edJ.,Jcation, 
particularly in all branches of voca-
tional and technical education.Ac-
cess to technical education 
requires better training in Mathe-
matics and Science subjects at 
school level. Special arrangements 
should. be made therefor. expan-
sion of facilities of vocational and 
technical education is necessary 
not only to improve the status of 
women but also to harness the vast 
human resource which remains 
unutilised. Non-formal training of 
working women should also be 
organised to enable them to cope 
with technological changes, 
which often result in thelf displace-
ment. The content of education and 
activities in the entire system of 
education should be reviewed to 
ensure that they subserve the goal 
of women's equality. Necessary 
support services like Early Childhood 

care and Education and facilities like 
drinking water, fuel and fodder 
should receive due attention. 

6. The recent scheme, announceO by 
the Central Government for revision 
of scales of pay of university and 
college teachers and other mea-
sures lor improvement in the sys-
tem of higher education received 
considerable attention in the meet-
ing of CABE.The Board was of the 
view that this scheme should be 
implemented throughout the coun-
try, without delay. Generally speak-
i ng. representatives of State 
Governments expressed their 
resolve to implement the scheme. 
However, representatives of the 
State Governments expressed con-
cem regarding the burden which 
will devolve on them because they 
will have to shoulder 20% of the 
additional liability.lt was also 
decided that the Central Govern-
ment should take up the matter with 
the 9th Finance Commission that it 
should give due accommodation to 
the committed liability which will 
fall on the State Governments 
beyond the 7th Five Year Plan. 

7 CABE noted with appreCiation the 
fact that the Central Government 
had substantially increased the 
allocation for education sector in 
1987-88. However, it was felt that 
the Central and State Governments 
will need to provide financial 
resources on a much larger scale in 
the coming years for implementa-
tion of NPE. 

High Powered Committees to Boost 
Family Planning Programmes 

804. SHRI BANWARI LAL PUROHIT: 
SHRI LALiTESHWAR PRASAD 

SHAHI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Union Government have 
directed the State Govemments to consti-
tute high powered committees to boost 
the Family Planning programmes in the 
States: 



207 Written Answers JULY 30, 1987 Written Answers 208 

(b) if so, the reaction of the State Govem-
ments in this regard; and 

(c) the details of the States wh.ich have 
constituted such committees and to what 
extent the target of family planning is likely 
to be achieved by Gove~ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) to (c). To boost the family 
welfare programme the State Govern-
ments/U.T. Administrations have been 
requested to constitute Cabir.et Commit-
tees, Core Groups and State level Popular 
Committees, under the chairmanship of 
their respective Chief Ministers/Lieutenant 
Governors. The following States/UTs have 
reported setting up of one or more of these 
high power committees: 

1. Andhra Pradesh 
2. Bihar 
3. Gujarat 
4. Haryana 
5. Karnataka 
6. Kerale 
7. Madhya Pradesh 
8. Maharashtra 
9. Manipur 

10. Punjab 
11. Rajasthan 
12. Sikkim 
13. Tamil Nadu 
14. Tripura 
15. Uttar Pradesh 
16. West Bengal 
17. Andaman & Nicobar Islands 
18. Chandi~arh 
19. Delhi 
20. Goa 
21. Mizoram 

Setting up of such Committees is a part of 
the overall strategy of the Government to 
achieve the long-term demographic goals 
of reaching Net Reproduction Rate of 
Unity by 2000 A.D. with a birth rate of 21, 
death rate of 9, infant mortality rate below 
60 per thousand live births and effective 
couple protection rate of 60 per cent as lafd 
down in the National Health Policy. 

AIDS T ... ·for foreign Vllltora 

805. SHRI BANWARI LAL 
PUROHIT: 

SHRt MUKUL WASNIK: 
SHRI CHINTAMANI JENA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of foreigners who visited 
India during the last four months and were 
found with AIDS infection; 

(b) whether Government have taken a 
general decision to require all the foreigner 
visitors to In~ia to undergo test for this 
disease; and 

(c) if so, since when the decision came 
into effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIl:Y 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) During the last four months, 
only 6 foreigners have been detected to 
have HIV infection. 

(b) and (c). Government of India has 
streamlined the screening procedures for 
HIV. Foreigners (other than working in 
Missions) likely to stay in India for more 
than one year will be required to undergo 
AIDS test on arrival. Any new foreign stu-
dent being admitted in any Indian Educa-
tionallnstitutions will be subjected to AIDS 
test and admission will only be confirmed 
after the result has been found satisfac-
tory. However, foreign students who are 
already in India when admission is sought 
will not be required to undergo AIDS test. 

Prtmary Health Care Programme 

806. SHRI BANWARI LAL PUROHIT: 
SHRI MUKUL WASNIK: 

Will the Minister of HEAL TH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether Union Government bave 
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directed the State Governments to start 
ambitious programme of primary health 
care In their respective States; 

Cb) If so, whether any kind of assistance 
has been given to the State Govemments 
In this regard; and 

Cc) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Under the National Health 
Policy, primary health care approach is 
considered a cardinal point in the delivery 
of primary health care services in the coun-
try. State Governments have been advised 
to establish the following infrastructure at 
various levels in the States/Union 
Territories:-

(1) At the village level a trained tradi-
tional ~rth attendant (Dai) and a 
village health guide for each vil-
lageJ1000 population. 

(2) For every 5000 population in 
plain area (3000 in hilly and tribal 
area) a sub-centre manned by 
one male and one female health 
worker. 

(3) A Primary Health Centre, for a 
population of 30,000 (20,000 in 
the hilly and tribal area). 

(4) A Community Health Centre to 
cover a population of 11akh along 
with 30 beds with 4 specialists 
(viz. physician, surgeon, gynae-
cOlogist and paediatrician). 

It is proposed to establish 100% of the 
required number of sub-centres and 
PHCs, and 5QIM, of the Community Health 
Centres by the end of 7th Pian. 

(b) and (c). Establishment of PHC and 
Community Health Centre is under the 
State Sector Minimum Needs Pro-
gramme. Maintenance of sub-Centres 
established after 1.4.1981 is under 1001Mt 

centrally sponsored scheme· under the 
family \NaIfara Programme. AaIisWIce in 
the form of non-recurring expenditure of 
As. 3,2OOI-for the purchase of furniture 
and recuning expenditure on salary of 
Female Health Worker, rent for sub-centra 
@ 1000/-per annum, honorarium of 
As.SO/-per month to a helper, contingen-
cies of As. 8OO/-per annum and drugs 
worth of Rs.2OOOI-per annum in kind are 
provided to the sub-Centres. 100M. assist-
ance is provided to States to train different 
categories of ~th personnel to function 
at various health institutions in rural areas 
viz. Village Health Guides, Dais, A.N.Ms, 
Lady Health Visitors, Male Health Workers, 
specialists, pharmacists and laboratory 
technicians. 

Pannortem F ..... In DelhI 
HaIpItIIIa 

fJJ7. SHRI HAFIZ MOHO. SIDDIQ: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether accident victims are brought 
to Delhi for treatment from the neighbour-
ing States; 

(b) whether ~e of the victims die in the 
Delhi Hospitals; 

(c) whether such corpse are asked to be 
taken back to their respective States and 
get the post-mortem done there; and 

(d) if so, the reasons for denying post-
mortem facilities in Delhi hospitals where 
they are admitted and die? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Yes Sir. 

(c) and (d). Having post-mortems done 
is the responsibility of the police and post-
mortems are performed where such facHi-
ties exist. 
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Steps to Check Population 

808. SHRI V. TULSIRAM: Will the Minis-
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

Ca) whether Government are aware that 
population in the World has been increas-
ing rapidly and today it stands at "five 
hundred crores"; 

(b) if so, the ratio of population increase 
in India during the last three years; 

Cc) tfle expected ratio of increase in pop-
ulation during the next three years; 

(d) the steps Government propose to put 
a check on such a rapid increase in popula-
tion: and 

(e) the mai n factors for the rapid 
increase in population ? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes. Sir. 

(b) The rate of population increase in 
India during the last three years as esti-
mated by the Sample Registration System 
of the Registrar General, India is given 
below: 

Year Annual Growth Rate (CVo) 

1987-88 1.94 

1988-89 1.90 

1989-90 1.87 

(d) Efforts to check increase in popula-
tion are; increasing demand forcontracep-
tion through improved communication 
approaches; expanding and improving the 
quality of out-reach services; promoting 
greater community partiCipation through 
the involvement of voluntary organisa-
tions; intensifying population education; 
enhancing child survival rates and improv-
ing programme management. 

(e) Although fertility rate has declined, 
Growth Rate remained high on account of 
decline in Mortality Rate. 

Rise In Small Pox/Chicken Pox and 
Other Fatal Diseases 

809. SHRI V. TULSIRAM: Will the Minis-
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there has been abnormal 
. rise in the incidence of Small Pox/Chicken 

Year Annual Growth Rate (%) Pox and similar other fatal diseases in the 
country during the last six months; 

1983 2.18 (b) if so, the details of such incidents, 

1984 2.13 

1985 2.10 

(c) The expected rate of increase in pop-
ulation during the next three years as esti-
mated by the Expert Committee on 
Population projections appointed by the 
Planning Commission is given below: 

State-wise during the last three years; and 

(c) the steps takenlbeing taken to uproot 
these fatal diseases from the country to save 
the infants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ KHA-
PARDE): (a) Small Pox has been eradi .. 
cated from the country' and no case has 
been reported since 1f177. No report 
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regarding abnormal increase in Chicken 
Pox and Measles has been received from 
the State Governments. 

(b) The details of cases reported due to 
Chicken Pox and Measles during the last 

three years are given in the Statanents 
given below. 

(c) To reduce the morbidity and mortal-
ity due to Measles among infan.. the 
Expanded Programme of Immunization is 
in operation in the country.' 
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ArtlltllIIam AncIn " .... 
II1II11» RuIIII 

810. SHRI E. A YVAPIU REDDY: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state that· the 
number of artistes from the State of 
Andhra Pradesh sent to Russia In connec-
tion with the Festival of India? 

THE MINISTER OF STATE lN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MA TI KRISHNA SAHI): 26 artistes have 
been sent to USS" in the Festival of India. 
so far from Andhra Pradesh. 

1o-Po1n1 ....... to meet 
nwportallon needI 

811. SHRI SATYENORA NARAVA~ 
SINHA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a 10-p0lnt strategy has 
been evolved to meet transportation needs 
of the year 2000 A.D.; 

(b) if so, the details thereof; and 

(c) whether this policy overlooks the 
interests of passengers from smaller sta-
tions by leaving them to roadways? 

THE MINISTER OF STATE OF THE" 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA)!(a to c). Indian 
Railways Corporate Plan for the period 
1985-2000, is under finalisation. It is 
expected to be ready in August, 1987. The 
details of development plans and strst. 
gIes would be available after the Plan is 
flnalleed. 

Incraae In Input Cost of Steel 

812. SHRI SATVENDRA NARAYAN 
SINHA: Will the Minister of STEEL AND 
MINES be plelaKt to state: 

(a) whether input cost of steel has 

increased substantially since the last sale 
price revision of steel in February, 1985: 

(b) if so, the details thereof: and 

(c) what steps Government intend to 
take to overcome this increase in cost? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR) (a) Yes. Sir. 

(b) The increases have mainly been in 
the input costs of Coal, Railway Freight, 
Power, Petro fuels and Cesses. 

(c) Efforts are being made continuously 
to neutralise to the extent possible, 
increases in input costs through higher 
capacity utilisation and increased produc-
tivity and technological efficiency together 
with economics in expenditure. 

[Translation] 

Speeding up of Chetak Express 

813. PROF. NIRMALA KUMARI SHAK-
TAWAT: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether Government have been 
urged many times to increase the speed of 
Chetak Express which links Udaipur with 
Delhi; 

(b) whether Government propose to run 
this train with a diesel engine with a view to 
increase its speed and also to add air-
conditioned coaches for the convenience 
of the tourists; and 

(c) if not, whether Government propose 
to introduce a fast train from Udaipur via 
Chittorgarh, Ajmer and Jaipur? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a) Yest Sir. 

(b) 15/16 Chetak Express is being diese-
Used ~nd its load being augmented from 
October'87 Time Table, but speeding up 
has not been found feasible. There is shor-
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tage of AC 2-tier coaches at present and as 
and when additional AC 2-tier coaches 
become availabte. provision on 15/16 
Chetak Express will be considered along 
with other similar demands. 

(c) No, Sir. 

[English} 

Report on Drip Irrigation 

814. SHRI T. BALA GOUD: Will the Min-
ister of WATER RESOURCES be pleased 
to state: 

(a) whether the Indian Petro-Chemicals 
Corporation Limited had recently submit-
ted a report to Government on drip 
irrigation: 

...{b) if so, the details thereof: 

(c) whether there is any proposal under 
Government's consideration to introduce 
such Drip-Irrigation Scheme in Andhra 
Pradesh: and 

... 
(d) if so. the details thereof? 

THE MINISTER OF WATER RESOUR-
CES (SHAI B. SHANKAAANAND); (a) and 
(b). Information is being collected and will 
be laid on the Table of the House. 

(c) and (d) To popularise drip irrigation. 
the Ministry of Water Resources is operat-
ing a Centrally Sponsored Scheme under 
which subsidies are available for small and 
marginal farmers, shared on 50' 50 basis 
between the Centre and the States The 
Scheme covers Andhra Pradesh also. 

Road Bridge Connecting Rameshwaram 
Island with Mainland 

815. SHRt DHARAM PAL SINGH 
MALIK' 
SHAI SUBHASH YAOAV' 
SHAI M. RAGHUMA REDDY 
SHAI MANIK AEDDY: 

SHAI PRAKASH CHANDRA' 
SHAI RAM PYARE PANIKA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state' 

(a) whether the much awaited 2.34 
kilometre long road bridge in the gulf of 
Manner connecting Rameshwaram Island 
with the ma.nland has been delayed by 
another two years: 

(b) if so, the reasons therefor; 

(c) the steps being taken by Government 
for the early completion of this bridge: and 

(d) the progress made and the amount 
spent so far on the construction of tris 
bridge? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No, Sir. 

(b) Does not arise. 

(c) Review meetings are being held reg-
ularly where the progress of the work is 
closely monitored, shortfalls identified and 
remedial measures taken Measures such 
as providing speCial access from the rail-
way bridge for transportation of materials. 
augmentation of mputs by the contractol 
su pply of construction material on priority 
basis etc have been adopted for comple-
tion of the work 

(d) The physical progress achieved end-
ing June. 1987 is 78.5% and an amount of 
Rs. 14.14 crores has bean spent on the 
construction of the bridge. 

816. SHRI DHARAM PAL SINGH 
MALIK: 

SHAI SUBHASH YADAV: 
SHAI PRAKASH CHANDRA: 

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state' 
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(a) whether there has been considerable 
increase in the reports of negligence, cal-
lousness and even ill treatment by medical' 
practitioners in private and public hospi-
tals in the country particularly in the 
Capital; 

(b) if so, the number and nature of such 
complaints received by Government dur-
ing the last one year; 

(c) whether Union Government propose 
to make any legislation to protect the inter-
ests of patients and to give severe punish-
ment to the negligent doctors in the 
country; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The Medical Council of India 
Act and the Delhi Nursing Horne Registra-
tion Act and Rules framed thereunder 
have provisions for taKing action against 
negligent doctors. 

Teaching of Mother Tongue 

817. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any provision has been 
made for the teaching of mother tongue to 
all students at the secondary level in the 
syllabus prescribed by the Central Board 
of Secondary Education and the . Delhi 
Board of Secondary Education: 

(b) whether provision has been made for 
the teaching of mother tongue to all stu-
dents of the Navodaya Schools: and 

(c) if so, the relevant extracts from the 
syllabii? 

THE MINISTER OF STATE IN THE 

DEPARTMENTS OF EDUCATION ANC 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) According to 
the scheme of studie3 of the Central Board 
of Secondary Education a student is 
required to study two languages at the 
secondary level for All India and De!hi 
Secondary Examination. 

A student can offer his mother tongue, 
as one of the languages if he so desires. 

(b) The Navodaya Vidyalayas will be 
affiliated to the Central Board of Secon-
dary Education. The schools have at pres-
ent claSses from VI to VIII and the students 
are taught through the medium of mother 
tongue/regional language during which 
intensive teaching of HindilEnglish both 
as a language subject and co-media are 
undertaken. Thereafter the commor 
medium would be Hindi/E·nglish in all 
Navodaya Vidyalayas. 

(c) Extract from the Regulations and Syl-
labi issued by Central Board of Secondary 
Education is laid on the Table of the 
House. [Placed in Library. See No. LT No. 
4582/87 

Implementation of Gu)nII ConwnItIee 
Aecommenddonl on Urdu 

818.51 • SYED SHAHABUDDIN: Will 
the Minis ~r of HUMAN RESOURCE 
DEVELOPIJlENT be pleased to state: 

(a) whether the progress in the imple-
mentation of the recommendations of 
Gujral Committee on Urdu is being moni-
tored; and 

(b) if so, the progress of implementation . 
of these recommendations by State 
Governments, State-wise and bv the var-
ious MinistrieslDepartments of the C'Antral 

...... 
Government, MinistrylDepartment-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
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RESOV~CE DEVELOPMENT (SHRI-
MAT I KRISHNA SAHI): (a) Yes, Sir. 

(b) A Statement is laid on the Table of the 
House [Placed in Ubrary. See No. LT-
4570/871 

Ilemands of Teachers of DeIhl Municipal 
Corporation and Delhi Administration 

819. SHRI NARAYAN CHOUBEY' Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether any decision has been taken 
on the demands of. teachers of Deihl 
MUnicipal CorporatIon and Delhi Admini-
stration; 

(b) if so, the details thereof; and 

(c) wheVler the decision is ba~P.d on the 
report of the Chattopadhyaya 
Commission? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI)' (a) No Sir 

(b) and (c): Do not anse. 

.... In Dwppur Steel Plant 

820. SHRI NARAYAN CHOUBEY Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether there has been a blast In 
Durgapur St~ Plant recently, and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL ANO MINES 
(SHRI M.L. FOTEDAR)' (a) and (b) Yes, 
Sir. There was an explosion on June 15, 
1987 in the gas washer of blast furnace No 
4 of Durgapur Steel Plant. 

Two workers, Shri S.P. Saha and Shn B 
Das. were engaged in cleaning the spray 

nozzles of washer No. 7 and 8 of blast 
furnace No.4 which was under shut-down. 
The washers had been isolated, depressu-
rised and purged with steam and cooled. 
The two workers received burn injuries 
due to the explosion. Shri Saha died :tnme-
diately while Shri Das succumbed to injur-
ies on June 18, 1987. 

The Enquiry Committee headed by Dep-
uty General Manager (Services), investi-
gated into the accident and came to the 
conclusion that the accident occurred 
because of the formation of an explosive 
mixture inside the washer No. 7 which was 
ignited by the accidental bursting of the 
bulb of the electrical hand lamp inside the 
washer for illumination. 

Collection of Surcharge from Bombay 
Passengers 

821. DR. DATTA SAMANT· Will the Min-
ister of RAILWAYS be pleased to state' 

(a) whether the Railways have taken a 
decision to collect surcharge or passenger 
tax from Bombay passengers in order to 
recover two-third contribution of Maha-
rashtra Government for Mankhurd-
Belapur Railway line; and 

(b) if so, the quantum of this surcharge 
and the date from which it is proposed to 
be collected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). The 
question of asking Railways to collect sur-
charge or passenger tax on Mankhurd-
Belapur route to recover State 
Government's contribution to the con-
struction cost of this project concerns 
Maharashtra Government and is a matter 
for their decision. 

Deaths due to KaIa-ADr and Jaundice 
In Bihar 

822. SHRt LALiTESHWAR PRASAD 
SHAHI: 
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DR. G.S. RAJ HANS : 

Will the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state: 

(a) whether Union Government are 
aware that a large number of people are 
dying in Bihar since the last 4 months due 
to Kala-Azar and Jaundice: 

(b) whether there is scarcity of drugs for 
the patients of Kala-Alar and Jaundice; 

(c) if so, whether Union Government 
propose to send a team to see whether 
proper treatment is given to patients: 

(d) if so, when and if not, the reasons 
therefor; and 

(e) the details of the Central assistance 
proposed/given to Bihar to meet the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) According to the reports 
received from the State Health Authorities, 
the number of cases and deaths due to 
Kala-Azar and infectious Hepatitis 
reported during 1987 (upto June, 1987) is 
as under:-

Cases· 

Kala-Azar 5449 

Infectious Hepatitis 858 

*Pr6v;s;onal 

Deaths' 

7 

114 

(b) There is no report of the scarcity of 
drugs for the treatment of patients suffer-
ing from Kala-azar & Jaundice in Bihar. 

(c) and (d). The Branch Office of NICD 
at Patna is already coordinating with the 
State Health authorities and imparting_ 
technical guidance for anti-Kala-azar 
activity in the State. 

(e) For control of Kala-azar, adequate 

quantities of insecticides like DDT is being 
supplied to the State under National Mala-
ria Eradication Programme for undertak-
ing insecticidal spr.ay in affected areas. 
Technical guidance is also being rendered 
to the Government of Bihar by the Directo-
rate of NMEP and NICD. Pentamidine Iso-
thionate, an imported durg is also being 
made available to the Government of Bihar 
for treatment refractory antimonial Kala-
azar cases by the National Institute of 
Communicable Diseases. 

As regards Jaundice, following remedial 
measures are being taken: 

(1) Education of the Public towards 
good sanitation and personal hygeine with 
special emphasis on sanitary disposal of 
faeces .• 

(2) Proper sterilisation of syringes and 
needles and other equipments used for 
parental infection and use of disposable 
units. 

(3) Epidemiological investigations to 
determine the mode of transmission and 
nature of causative agents. 

(4) Enforcing strict diSCipline in blood 
banks. 

(5) Institution of effective surveillance. 

I.C.D.S. Programme 

823. DR. PHULRENU GUHA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether children covered under Inte-
grated Child Development Services pro-
gramme are getting sufficient nutrition: 
and 

(b) if so, the number of children covered 
under the scheme who are not suffering 
from malnutrition? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS & 
SPORTS AND WOMEN & CH4LD DEVEL-
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OPMENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI MARGARET ALVA): (a) The nutri-
tion component of the Integrated Child 
Development Services (ICDS) programme 

Type of benefi-
ciaries 

Malnourished Child 

Severely Malnourished 
Child 

Number of 
Calories 

300 

600 

(b) As per reports for the month of 
March, 1987, Supplementary Nutrition 
under the ICDS programme was being 
provided to 80.17 lakh children. The 
reports also show that, among the 64 4 i 
lakh children I whose measurements were 
taken during that month to determine thetr. 
nutntional status, 59% were not suffering 
from mal-nutrition. 

~t of Women', StudIes In Cen-
tral Universities 

824. DR. PHULRENU GUHA: Will the 
Minister pf HUMAN RESOURCE DEVEL-
OPMEN" be pleased to state: 

(8) whether any Central or State Univer-
sity has a department of women's studies; 

(b). if 'SO, the detaiis thereof; 

(c) if not, whether any university has pro-
posed any scheme to set up such 8 depart-
ment; and 

(d) if so, Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINIST.RY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MAn KRISHNA SAHI): (8) No, Sir. 

is only supplementary and is not intended 
to replace the normal nutritional intake at 
home. Keeping this in view, the following 
levels of' Supplementary' Nutrition have 
been prescribed:-

Approximate Protein 
contents (in grams) 

10 

20 

(b) Does not arise. 

(c) and (d$. The UGC has formuJated a 
scheme for financial assistance to Univer-
sities to set up women's studies centres 
and proposals have been invited from 
various \Jniversities for the purpose. Under 
this scheme, centres for women studies 
have been set up in the Universities of 
Delhi, Punjab, Poona and Kerala. 

Subsistence Allowance for Atroclty-
Affected Women 

825. SHRI D.B. PATIL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether there is demand from the 
women social workers that subsistence 
allowance should- be 9!ven to atrocity-
affected women; and 

(b) if so. reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS & 
SPORTS AND WOMEN & CHILD DEVEL-
OPMENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI MARGARET ALVA): (8) Speciaf 
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compensation to atrocity affected women 
was recommended by the AIWC general 
body at Gwalior in January 1987. 

(b \ Since 'Police' an~ 'Public Order' are 
State subjects, it is for the State Govern-
ments to consider this aspect. 

Recovery of Loans given by SDFC to 
Shipping Companies 

826. SHRI 0.8. PATIL: Will the Ministe. 
of SURFACE TRANSPORT be pleased to 
state: 

(a) the amount of loans given by Ship-
ping Development Fund Committee to 
Shipping Corporation of India and to pri-
vate shipping companies in rupee as well 
as foreign currency; 

(b) the rate of interest charged on these 
loans; 

(c) the amount of prinCipal instalments 
overdue and arrears of interest as on May, 
1987; and 

(d) the efforts made by Shipping Devel-
opment Fund Committee to recover the 
arrears of loans and interest? 

THE MINISTER OF STATE OF THE 

Shipping Corporation of India Ltd. 

Shipping Companies in Private Sector 

(d) Shipping Development Fund Com-
mittee was reviewing the position of 
overdue amounts of prinCipal instalments 
and interest periodically and in case of per-
sistent defaults, initiated legal action for 
recovery of dues. As a result of legal 
action, ships given as security by the fol-

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJES",! PilOn: (a) The amounts 
of loans given by erstwhile Shipping Devel-
opment Fund Co!!'mittee to Shipping Cor-
poration of India and to private shipping 
companies till 2.4.1987 aggregated to Rs. 
826.81 crores and As. 590.57 crores 
respectively. The loans were disbursed in 
rupee currency only. 

(b) Rate of interest charged on loans was 
as follows: 

(I) 3% in respect of loans sanctioned 
on or before 31st March~ 1971; 

(ii) 4.5% in respect of loans sancti-
oned on or after 1st April, 1971; 
and 

(iii) In respect of loans sanctioned on 
or atter 10th November, 1981:-

(1) 7.5% for acquisitioin of foreign 
ships; and 

(2) 6.75 % for acquisition of ships 
built in Indian shipyards. 

(c) Shipping Development Fund Comit-
tee was abolished with effect from 3.4. 
1987. As on 2.4.1987 the amounts of prinCi-
pal instalments and overdue interest were 
as follows: 

Principal instal-
ments 

117.26 

118.76 

236.02 

(Rs In crores) 

Half yearly 
interest 

1237 

.13.01 

2538 

lowing sh:pping companies have been 
sold under orders of High Courts:-

1. Nilhat Shipping Company Ltd. 

2. R.A.J. Lines ltd. 
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3. Panchsheel ShipPing t;ompany Ltd. 

4. Sujwala Shipping Company Ltd. 

5. Seven Seas Transportation Ltd. 

After abolition of SDFC, special powers 
for recovery of outstanding loans have 
been given to the Government under the 
SDFC (Abolition) Act 1986. 

Assistance for Preservation of Sri Jagan-
natha Temple 

827. SHRt .JAYANTI PATNAtK' Wili the 
Minister of HUMAN RESOUNCE DEVEL-
0pMENT be pleased to state' 

(a) the amount of central assistance pro-
posed to be sanctioned or already sancti-
oned in 1987-88 for the preservation of Sh ri 
Jagannath Temple at PUrl In Orissa; and 

(b) the details thereot? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPME~T (SHRI-
MATI KRrSHNA SAHI)' (a) and (b) Shn 
Jagannath Temple at Pun. Orissa IS a Cen-
trally protected monument and an amount 
of Rs. 6,36,720/- has been earmarked by 
the Archaeological Survey of IndIa for its 
structurai, chemical preservation and hor-
ticultural operations for the year 1987-88 

General allocations to Keral. for Second 
National Games 

828. SHRI MULLAPPALL Y RAMA-
CHANDRAN: 

SHRIT.BASHEER 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the ·details of the total allocations 
made by the Union Govemrnent to the 
State of Kerala for holding the Second 
National Games; 

(b; whethe~ any special financial assist-
ance has been extended to the State for 
this PU~I if so, the details thereof; 

(c) whether the Union Government have 
taken any steps to ensure the proper utili-
sation of funds; 

(d) the details of the allocations sought 
by the State of Kerala for the construction 
of stadia and other infrastructure at the 
proposed locations-i.e. Trivandrum, Gui-
lon, eochlO, Trichur and Calicut; and 

(e) the quantum of allocation intended 
to be made by Union Govemment for the 
actual conduct of the games? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS & 
SPORTS AND WOMEN & CHILD DEVEL-
OPMENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATr MARGARET ALVA): (a) No 
separate allocations have been made by 
Union Government for the State of Kerala 
for holding the Second National Games. 

(b) Government of India have so far 
sanctioned to the Government of Kerala 
grants amounting to Rs. 1.85 crores for 
construction of stadia and creation of 
other sports infra-structure related to the 
holding of the Second National Games 

IC) Yes, Sir. 

(d) Government of Kerala sought an 
assistance of Rs. 9.50 crores for construc-
tion of stadia and olher infra-structure at 
the Droposed locations for holding of 
Second National Games. 

(e) The Government of Kerala has bean 
requested to furnish firm estimates of 
expenditure likely to be incurred and 
income likely to be generated on holding 
of Second National Games: The matter 
regarding Union Govemmenfs assistance 
for this purpose would be considered only 
after receipt of such estimates from the 
Government of Kerala. 
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Implementation of Recommendation of 
Fourth Pay Commission ... : Pay 

Scales of G.D.M.O.S. 

829. SHAI UTTAM RATHOD: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) what are the pay scales recom-
mended by the' Fourth Pay Commission 
for General Duty Medical Officers and 
Doctors of other grades employed il'J Cen-
tral Government Hospitals; 

(b) whether these pay scales have been 
implemented ; 

(c) if not. the reasons for the delay in 
implementing them; and 

(d) when the new pay scales are likely to 
be implemented? 

THE MINISTER,...OF STATE IN THE 
MINISTRY OF HEALTH AND .FAMIL Y 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) A Statement givjng the pay 
scales as recommended by Fourth Pay 
Commission for Medical Officers of var-
ious grades included in the Central Health 
Service is given below. 

(b) The decision of Government accept-
ing the pay scales recommended by 4th 
Pay Commission for implementation has 
been published in the Gazette of India on 
13th March, 1987. 

(c) and (d) Do not anse. 

STATEMENT 

Details of pay scales for Central Health Service Officers 

S. Designation of the post 
No. 

1. Medical Officer 

2. Senior Medical Officer 

3. Chief Medical Officer 

4. Chief Medical Officer (Selection Grade) 

5. Specialist Grade-II (Non-teaching) 
(Teaching & Public Health) 

6. Associate Professor 

7. Specialist Grade-I (Teaching) 
(Non-teaching & Public Health) 

8. Supertime Grade (Level-II) J 9. Supertime Grade (Ldvel-I) 

10. Additional Director General of 
Health Services 

11. Director General of Health Services 

Tv ..... tar F.A.C.&. .... of U.K. In ...... 
830. SHRI UTTAM RATHOD: Will the 

Scales of pay (Rupees) 
recommended by Pay Commission 

2200-75-2800-EB-100-4000 

~100-3500-125-4500 

3700-125-4700-150-5000 

4500-150-5700 

3~100-3500-125-5000 

3700-125-4700-150-5000 

4500-150-5700 

5900-200-6700 

7300/- (fixed) 

8000/- (fixed) 

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

<a> whether it is a fact that a hospital in 
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Madras i. providing training for F.R.C.S. 
degree of U.K.: 

(b) If 80, whether Government and the 
Indian Medical Council gave approval for 
such a training; and 

(c) whether the F.R.C.S. degree so 
obtained is recognised by the Indian Madi-
cat Council? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a, No such information has 
t;)een brought to the notice of Government. 

(b) Does not arise. 

(c, F.R.C.S. degree obtained after 11th 
November, 1978 from the U.K. are not rec-
ognised by the Medical Council of India. 

Fall pl ••• nger boat I8RIce from &0m-
,_, to PII,..,. 

831. PROF. MADHU DANDAVA TE : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a, whethel Govemment have cleared 
the . proposal of MIs. Satyagiri Shipping 
Company for starting a fast passenger 
boat service from Bombay to Panaii on the 
West Konkan coast; and 

(b) if so, when is the shipping service 
expected to commence its operations on 
the Konkan coast? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) The Ministry 
of Surface Transport have approved on 
22.6.1987 the proposal of MIs. Satyagiri 
Shipping Company for acquisition of two 
high speed passenger boats from abroad 
for starting a fast passenger boat service 
between Bombay and Panaji, subject to 
their fulfilling certain prescribed 
conditions. 

(b) The commencement of service by 
this company will depend on compliance 
of stipulated conditions by the Bombay. 

NlwlIIIm captIOned .,... dlllOIn to 
boycolf ...... 

832. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Govemmenfs attention has 
been drawn to a news item captioned "Ker-
ala dancers. to boycott festival" appearing 
In Indian Express dated 24 June, 1987· 

(b) if so, whether it is a fact that the 
Orchestra team was dropped at the last 
moment and instead some other dancers 
were included in the contingent; 

(c) if so, the details and reasons therefor; 
and 

(d) whether the new dancers asked to be 
included in the team had appeared for the 
contest and won? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS & 
SPORTS AND WOMEN & CHILD DEVEL-
OPMENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI MARGARET ALVA): (a) Yes, Sir. 

(b) to (d). A Statement is given below. 

STATEMENT 

A team of State of Kerala consisting of 11 
dancers and eight accompanists was sent to 
Delhi to perform in the National Youth Cultu-
ral Festival in March 6, 1987. The team was led 
by Mr. C.G. Vijay Raghwan, Public Relations 
Officer of the Kerala State Youth Welfare 
Board. The team performed a dance form 
called 'Lasyanjali'. On the basis of the advice 
of the judges of the Selection Committee, 
"lasyanjali" was selected subject to the con-
dition that the number of accompanists would 
be reduced and the number of performers 
would be increased if need be, with the aid of 
cassette tapes of recorded music. 
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The ide. of the judges was that the number 
of accompanists in the team In proportion to 
the number of performers was unduly large 
and the ''lasya" of the item would be 
enhanced If the number of performing partici-
pants would be increaaed. Accordingly direc-
tion was issued to Kerala Government. But 
Mrs. Girija Chandran. the dance tutor. 
refused to cooperate unless. all the accompa-
nists, who had gone with her to Delhi in 
March, 1987 were included in the team. Direc-
tor, Youth ServiCes and Sports, Kerala 
Informed her in writing to make arrangements 
for recording of background music and also 
to arrange for a full dress rehearsal before 
20th June, 1987. But none of the participants 
appeared on 20th June, 1987 for the record-
Ing and rehearsal. On the other hand Mrs. 
Chan~ran filed a writ petition before the Hon-
'bl. High Court of Kerala. But the Cou,. 
refused to grant a stay order. Since the team 
members of Lasyanjah did not turn up they 
were not sent. Instead a small team consisting 
of 5 outstanding dancers. one dance master. 
and group leader was sent by the State 
Government of Kerala. Ali these five dancers 
are outstanding dancers and "Kala Pratibhas" 
from various Universities of Kerala They nave 
received awards in various university and 
other competitions and festivals. Accord-
ingly. it was decided to clear them as individ-
ual performers in the Festival of India in 
U.S.S.R. 

Availlbility of ambuBM:ea In Govem-
ment HoIpItaIs, DeIhl 

833. SHRIMATI GEETA MUKHERJEE: 
SHRI D.N. REDDY: 

Will the Minister of HEALTH AND FAM-
ILV WELFARE be pleased to state: 

<a) whether the attention of Government 
has been drawn to the reports that most of 
the ambulances which arrived to take 
Khan Abdul Ghaffar Khan to All India Insti-
tute of Medical Sciences were found unfit, 
unclean and not equipped for carrying a 
patient; 

(b) if so, the details thereof; 

(c) whether Govemment are aware that 
citizens of Delhi hardly get an ambulance 
from any Govemment hospital and they 

have to depend upon private ambulances; 
and 

(d) If so, the steps being taken to 
improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). The report regarding 
rejection of ambulances for shifting Khan 
Abdul Ghaffar Khan has corne to the 
notice of the Government. it has been 
reported by the A.I.I.M.S. that they have a 
fleet of four ambulances for internal trans-
portation of patients. One of these ambu-
lances is kept tor emergencies and was 
deputed to bring Khan Abdul Ghaffar 
Khan. This ambulance. otherwise main-
tained to the best possible standard, did 
not have the facility of air-conditioning. 
Thus an ambulance with the facility of air-
conditioning had to be requisitioned for 
the transportation of Khan Abdul Ghaffar 
Khan. 

(c) and (d). No instance has COf1'E) to the 
notice of the Government. 

[Translation] 

CaulS. of fire on Indian Cargo ShIp 

834. SHRt KALI PRASAD PANDEY: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether fire broke out in the Indian 
cargo ship ·'ndian Express" on the West-
ern Coast of France on 1st July. 1987; 

(b) if so, whether any inQuiry has been 
conducted into the causes of the fire; 

(c) if so, the outcome thereof; 

(d) the details of the damage caused by 
the fire and whether French Govemment 
has allowed the ship to proceed towards 
Brest Port; 

(e) if so, the name of the place where this 
ship was taken: 
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ro if not, the name of the place where the 
goods loaded on this ship were carried: 
and 

(g) the action taken against those found 
responsible for the loss IJ 

THE MINISTER OF Sf ATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) No, Sir. 

(b) to (g). Do not arise. 

Kendrtp VIdyIIIayaIln HorIhw-WeaIarn 
Bihar 

835. SHRI KAU PRASAD PANDEY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) .whether it is 8 fact that there is no 
Kendriya Vidyalaya in North-Western 
Bihar; 

(b) if so, whether Government are con-
sidering to set up a Kendri)fa Vidyalaya in 
Gopalganj for Sewan Gopalganj Eastern 
Champaran, Western-Champaran and • other nearby districts: 

(c) if so, the time by which it will be set 
up in Gopalganj and the details of esti-
mated expenditure likely to be incurred 
thereon; and 

(d) the details of difficulties being faced 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUlTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (8) A list of Ken-
driya Vidyalayas in Bihar is given below: 

(b) No proposal for opening 8 Kendriya 
Vidyalaya at Gopalganj is under Consider-
ation of the Kendriya Vidyalaya 
Sangathan. 

(c) and (d). Do not arise. 

STATEMENT 

S.No. location of Kendrlya Ytdyalayas in 
Bihar 

1. BCCL. Koyla Nagat, Distt. Dhanbad. 

2. Old DVS. Building, Dhanbad. 

3. &okaro No.1, Bouro Steel City. Diltt. 
Dhanbad. 

4. Bokaro No.2. Bokaro Steel City, Distt. 
Dhanbad. 

5. Sarauni No.1. Fertilizer Corpn. of 
India, aareuni. Distt. Begu8aral 

6. Barauni No.2, Indian Oil Corpn. ltd., 
Barauf1i Refinery Township. Distt. 
Begusaral 

7. Bhandaridah, Distt. Giridah. 

8. Central Coalfields Ltd., Karo Special 
Project. PO Sunday Bazar, Distt. 
Giridah. 

9. Bhurkunda. Hazarihgh. 

10. Patratu. Distt. Hazaribaah . 

11. BSF Training Centre & School, Maru 
Cantt. Hazan Bagh. 

12. Ramgarh Cantt. Disn. Hazaribagh. 

13. Bageshwari Road, Gaya No 1. 

14. Gaya No.2, ASC Centre. (North). 
Paharpur. Gaya. 

15. Pyarites Phosphates & Chemicals Ltd., 
Amjhor, Distt. Rohtas. 

16. Danapur Cantt. 

17. Samastipur. 

18. Chakradharpur, Distt. Singhbhum. 

19. Hlndustan Copper ltd .• PO Ghatsila, 
Singhbhum. 

20. Meghahatuburu. Dislt. 'Singhbhum. 

21. Jamalpur, Dlstt. Monghyr. 
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22. Jawahar Nagar, PO Suthihara, Distt. 
Sitamarhi. 

23. Karkar Bagh, Patna. 

24. DiDatoli, PO Ranchi-834009. 

25. Heavy Engineering Corpn., No. I, 
Jagannath Nagar, Ranchi. 

26. Heavy Engineering Corpn., No. II, 
Dhurwa Ranchi. 

27. P 0 Hinoo, Ranchi. 

28. Central Coalfields Ltd., Oakra Buk-
buka, North Karanpura Area, PO Kha-
lari, Distt Ranchi. 

29. Air Forr.e Station, Singharshi. 

30. Gp. Centre, CR PF Cam pus, 
Mekamehghat. 

31. Govindpur Area, Distt .. Dhanbad. 

32. Bhuli Township. Oistt. Dhanbad. 

33. Chandrapura Thermal Power Station, 
Chandrapura, Distt. Giridah. 

34. Centra' Coalfields Ltd., Ranch;. 

35. Kedla Nagar, Kedla Nagar South Colli-
ery, PO Kedla Undergrounds, Distt. 
HazariDagh 

36. Argada Area, Gidi lA' Colliery, Central 
Coalfields Ltd., P 0 Gidi A, Distt. 
Hazaribagh. 

37. Maithon Dam, Damodar Valley Corpn., 
PO Maithon. Distt. Dhanbad. 

38. Namkum, Ranchi. 

39. Muzaffarpur, Bihar. 

Section 

Kanpur-Lucknow 

Moradabad-Rampur 
(alternative route) 

Pitaunjia-Samastipur 
Bachwara-Barauni 

40. Patna, Bihar. 

41. P.O. Katlhar, Distt. Katihar. 

42. Boltaro Then"a' Power Station, Distt. 
Giridah. 

43. Lakhi Sarai Distt. Begusarai. 

Doubling of Delhl-Gorakhpur-Chapra-
Baraunl Rellway Line 

836. SHRI KALI PRASAD PANDEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a proposal to dou-
ble the Delhi-Lucknow-Gorakhpur-
Chapra-Barauni railway line; 

(b) if so, the details thereof including 
total outlay and expenditure incurred so 
far; 

(c) the details of the difficulties being 
faced in doubling this railway line; and 

(d) the time by which this entire railway 
track will be doubled? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 

1. On this route double line exists on 
following sections:-

i) Delhi-Kanpur 
ii) Bareilly-Lucknow (altem~tive route) 

2. Following doublings are approved in 
1987-88 budget. 

Cost 

48.58 

20.72 

19.20 

Outlay in 87-88 
(in Rs. crores) 

1.10 

0.90 

3.00 
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(c) and (d). Doubling of critical freight 
'ntensive sections are being taken up 
according to need of traffic and availability 
of resources. Doubling. of entire suggested 
route is not programmed at present. 

[English] 

Purch_ of bargae and boats to develop 
Inland navigation 

837. SHRI A. CHARLES: Will the Minis-
ter ot SURFACE TRANSPORT be pleased 
to state: 

(a) whether there is any proposal to pur-
chase second hand barges and boats from 
other countries to develop inland naviga-
tion in this country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT)' (a) No, Sir 

(b) Does not arise. 

L~g tann lyre Import plan 

838 SHRI H.N NANJE GOWDA 
SHRI G.S. BASAVARAJU: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state' 

(a) whether his Ministry have chalked 
out a long term tyre import plan to break 
the grip· of the domestic cartel; and 

(b) if so, the details thereof and the reac-
tion of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Minis-
try of Surface Transport have brought to 
the notice of Ministry of Industry, which is 
the concemed Ministry with regard to pro-
duction, distribution and ·pricing in tyre 
industry, the difficulties being faced by the 
transport operators in the public and pri-

vate sector. because of restrictions ifl 
supply of tyres and frequent price 
increase~ and have requ~ted Ministry of 
Industry to take remedial actions including 
imports, if considered necessary. 

Eradl CommIaIon Report 

839. SHRI RAM PYARE PANIKA: 
DR. V. VENKATESH: 
SHRI CHITTA MAHATA: 
SHRI AMAR ROYPRADHAN: 

Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) what are the recommendations roade 
by the Eradi Commission in regard to the 
distribution of the waters of Ravi and Beas 
rivers; 

(b) the action taken by Government in 
respect of these recommendations: 

(c) whether the Report of the Commis-
sion has also been forwarded to the con·, 
cerned State Governments; and 

(d) if so, the reaction of the State 
Government$ thereon? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) 
The conclusion of the Tribunal on the veri-
fication and adjudication of the matters 
rel,ting to Ravi and Beas waters as per 
paragraphs 9.1 and 9.2 of the Punjab Set-
tlement as referred to the Tribunal are 
given below: 

I. Re: Item N9. 1 of the Reference 
(Paragraph 9.1 of the Punjab 
Settlement) . 

The result of T ribunaJ's verification is: 

The quantum of water used by the 
farmers and other consumptive users of 
the three party States as on 1st July 1985, 
was as under: 

Puniab: 3.106 MAF (This is inclusive of 
0.35 MAF of permissi~ use allowed by ~i· 
asthan under clause (ii) of the 1981 agree-
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ment and subject thereto but is exclusive 
of the pre-partition use of 1.98 MAF as well 
as 0.32 MAF in Shah NeHar Canal areas.) 

Haryana: 1.620 MAF 

Rajasthan 3.985 MAF (ThiS is figure is 
exclusive of the pre-partition use of 1.11 
MAF). 

II. RE: Item No. 20fthe Reference (Para-
graph 9.2 of the Punjab Settlement). 

On adjudication of the claims of Punjab 
and Haryana regardi(t9 the shares in their 
remaining waters, the Tribunal decided 
and allocated as under: 

Punjab 5.00 MAF 
Haryana 3.83 MAF 

The Tribunal directed that in the event of 
fluctuations in the availability of water in 
the Ravi-Beas System in any particular 
jear. tne shares of the aforesaid two States 
snal i be increased or decreased pro rata on 
the above basis. 

Note: The shares of Rajasthan in the 
surplus waters fixed at 8.60 MAF 
and that of Delhi Water Supply 
fixed at 0.2 MAF under the 1981 
agreement shall remain unaf-
fected. But the demand of Delhi 
Administration for allocation of 
additional supply over the exist-
ing use of 0.2 MAF was rejected 
as falling outside the scope of the 
Reference to this Tribunal. 

(b) to (d). The Central Government con-
sidered the Report of the Tribunal and for-
warded it on 20th May. 1987 to the 
Governments of Punjab, Haryana and 
Rajasthan and also to the Union Territory 
of DeIhl The State Governments con-
cerned have not conveyed their reaetions 
so far. 

Loco Ihed and workIhop at Shoranur 

&W. SHRI VAKKOM. PURUSHOTHA-
MAN: 'NUl the Minister of RAILWAYS be 
pleased to state: 

(a) whether the condition of the Loco 
Shed in Shoranur has been deteriorating 
in the recent years; 

(b) if so, the reasons thereof: 

Cc) whether Govemment of Kerala has 
made a request to Union Government for 
starting a major Railway Workshop in Sho-
ranur; and 

(d) it so, the reaction of Govemment 
thereto? 

1l-IE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a).and (b). No, 
Sir. Due to ~mplete dieselisation of Broad 
Guage system of Southern Railway in 
1982. the Steam Loco Shed at Shoranur 
has been closed down. 

Cc) Yes, Sir. 

(d). Adequate Workshcp capacity to 
cater to the needs of maintenance of Roi-
ling Stock exists in Southern Region. As 
such. there is no proposal for setting up a 
F1epair Workshop at Shoranur at present. 

Import of dIaeI locomotives 

841. SHAt Y.S. MAHAJAN: Will the Min-
ister of RA J LWA YS be pleased to state: 

(a) whether Government halle decided 
to import high horse power (4000 hp) die-
sel locomotives for freight haulage. if so, 
the details thereof; 

(b) from which country these high horse 
power locos are to be imported and at what 
cost and the amount of foreign exchange 
involved and how it is to be met. and the 
terms and conditions of the deal: and 

(c) the arrangements proposed to be 
made for the import of technology of such 
high horse power locos and its subsequent 
adoption and assimilation in existing die-
sel locornotiw manufacturing units at 
Varanasi and/or Chittaranjan? 
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THE MINISTER OF STATE OF THE 
RAILWAYS (SHRI MADHAVRAO SCIN-
DIA): (a) Yes, Sir. Offers against Global 
Tender for the import of 4000 hor:se-power 
diesel locomotives: 

- 20 nos. in fully assembled condition; 
and 

- 10/20"I1os. in knocked down condition 
for freight haulage are under 
consideration. 

(b) These details will be known only after 
a decision has been take" on the offers. 

(c) Globa! Tender includes procurement 
of the state of the art technology which will 
be adopted tor the manufacture of 
improved version 01 diesel loc.omotive at 
Diesel Locomotive Works at Varanasi. 

ExC8ll8lve use of power In Aluminium 
producIon 

842. SHRt Y.S. MAHAJAN: Will the Min-
ister of STEEL AND MINES be pleased to 
state: 

(a) whether it is a fact that much more 
power In our Aluminium production units 
as compared to similar un.ts in Canada, 
Norway and other foreigr countries and 
this leads to escalation of cost of 
production; 

(b) if so, what steps have been taken or 
proposed to be taken to economise the use 
of power by Aluminium plants in the public 
sector; and 

(c) what other measures have been 
taken to' bring down the cost of production 
of aluminium? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SMT. RAM-
DULARI SINHA): (a) The power 
consumption in Indian lluminum smelters 
is comparable with the average power con-
sumption of smelters in North America and 
Europe. Aluminium produced in India is, 
however, costlier because of higher cost of 
inputs particularly power tariffs and non-
availability of steady and continuous power, 

(b) and (c). Power consumption in a 
smelter is dependent 01'" the technology 
adopted as well as adequacy and steadi-
ness of power supply. The aluminium pro-
ducers have been making ei,deavours to 
reduce energy consumption in the smel-
ters through better control techniques. 
The smelter being set up by the National 
Aluminium Company Ltd. (NALCO), in 
Orissa, is based on the latest technology 
and its energy consumption will be com-
parable to the most modem smelters 
abroad. In order to ensure steady power 
supply, Bharat Aluminium Company Ltd. 
(BALCO) is setting up 8 captive Thermal 
Power Plant. They are also nlaking various 
experiments to improve the performance 
of the Old Soderberg Vertic Ie Stud Sys-
tem, such as use of microprocessors 
for detection of anode effect, use of lithium 
carbonate, modification in alumina caicin-
ers etc. 

Ucenslng guidelines for mini steer plants 

843. SHAt Y.S. MAHAJAN: Will the Min-
ister of STEEL AND MINES be pleased to 
state: 

(a) whether Government are revisiry9 
licensing guidelines for mini steel plants to 
meet the growing demand of mild steel in 
the country; 

(b) whether Government are aiso con-
sidering a proposal to liberalise the facili-
ties- for enhancement of the capacity of 
existing mini steel plants on adoption of 
certain essential modernisation measures 
to improve their viability; 

(c) whether Government have since fina-
lised the new guidelires and if so, the 
details thereof and ths' expected impact of 
these new guidelines; 

(d) whether Government are contem-
plating that the existing mini steel plants 
should have the latest technology and 
equipment which will lead to cor.siderable 
cut in electric power consumption as also 
deployment of manpower; and 

(e) if not, what other measures Govem-
ment are contemplating to ensure that the 
mini steel plants become viable? 
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THE MINISTER OF STEEL AND MINES 
(SHAI M.L. FOTEDAR):' (a) to (c). The 
guidelines for grant of Industrial Licenses 
for Steel Industry including the expansion 
of capacities of mini steel plants are under 
review. These guidelines have taken into 
consideration the projections of demand 
and availability of steel for the future. 

(d) and (e). A group has been consti-
tuted to identify measures for modernisa-
tion of mini steel plants by adoption of 
latest technology available in electric steel-
making. Upgradation of technology in 
mini steel plants is likely to result in consid-
erable saving in electric power 
consumption. 

Freight computerlsation 

844. SHRI Y.S. MAHAJAN: Will the Min-
ister of RAILWAYS be pleased to state': 

(a) whether the Railways have been con-
sidering freight computeriSEltion for the 
last 4 years and have received proposals 
from West Germany and National Infor-
matics Centre (NIC); 

(b) if so, whether these proposals have 
been evaluated; 

(c) the agency which has done the eva-
luation; and 

(d) the final decision, if any, taken in the 
industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The project 
on computerisation of Freight Operations 
Information System (Freight OIS) was 
sanctioned during 1982-83. A detailed Pro-
ject Document was prepared by Indian 
Railways in October, 1986 with the assist-
ance of Consultants, namely, MIs CANAC 
of Canada, and MIs DETECON of West 
Germany. A proposal from NIC has been 
received in April, 1987. 

(b) to (d). The proposal received from 
NIC is under examination by the Centre for 
Railway Information Systems (CAIS), and 

is under discussion with NIC/Department 
of Electronics. 

LDsses suffered by mini .. eel plants 

845. SHRtMATI BASAVARAJESH-
WARI: Will the Minister of STEEL AND 
MI NES be pleased to state: 

(a) whether crisis have arisen due to con-
tinuing losses by mini steel plants; 

(b) if so, the reasons thereof; and 

(c) what action is being contemplated to 
overcome the crisis? 

THE MINISTER OF STEEL AND MINES 
(SHAI M.L. FOTEDAA): (a) and (b). Steel 
Furnace Association of India and Federa-
tion of Engineering Industries of India 
have represented to the Government 
regarding problems faced by mini steel 
plants. It has been represented that due to 
increase in input costs and fall in selling 
priCE! of ingots, the mini steel plants are 
incurring cash losses. 

(c) The custom duty on import of scrap 
has been reduced by 5% ad valorem with 
effect from 4th December, 1986 and ade-
quate quantity of scrap has been made 
available to mini steel plants, through 
increased imports. 

EEC help for modernisation of mini steel 
Industry 

846. SHAIMATI BASAVARAJES:-
WARI: 

SHAI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether European Economic Com-
munity is considering to help the Mini Steel 
Industry in India for its modernisation; 

(b) if so, whether a high level Indian dele-
gation representing members of various 
agencies visited the European Economic 
Comm~nity countries: 
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(c) if so, the details thereof and whether 
any agreement was reached; and 

(d) if so, the details thereof and by what 
time the agreement is likely to be 
implemented ? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) to (d). An 
Indian Steel Delegation comprising of 
Government officials and representatives 
of Steel Furnace Association of India, at 
the invitation of European Economic Com-
munity, visited some EEC countries In 
June, 1987, with a view to acquainting 
themselves with the technology of electric-
steel making prevalent in these countries 
Further action will be considered after the 
submission of the report by the Delegation 
to the Government. 

RaHway AccIdent near Cannanore Sta-
tion In CaIIcut 

847. SI-1RIMATI BASAVARAJES-
WARI: 

SHRIS.PALAKONDRAYUDU: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether 30 people were injured when 
a loose wagon of a goods train collided 
with the Malabar Express near Cannanore 
Station in Calicut on 8th July, 1987; 

(b) if so, whether this was the second 
accident in the first week of July, 1987: 

(c) if so, whether any inquiry has been 
conducted into the causes of those acci-
dents; and 

(d) if so, the findings thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCI NOlA) : (a) On 8th July 
1987, while an engine was being attached 
to the empty coaching rake of No. 523 
Down, at the Mangalore end of Cannanore 
station, the rake rolled down into the block 
section and collided with 29 Down 
Trivandrum-Mangalore Express resulting 

in grievous injuries to 2 and Simple injuries 
to 20 persons. 

(b) No. Sir. This was the only accident. 

(c) and (d). Yes, Sir. The accident 
occurred due to bump caused to the empty 
rake while attaching the engine. 

AcNId AccIdenll 

848. SHRIMATI BASAVARAJES-
WARI: 

SHRI NARAYAN CHOUBEY: 
CH. RAM PRAKASH! 
SHRI D.P. JAOEJA: 
SHRI MOHD. MAHFOOZ ALI 

KHAN: 
SHRI G.S. BASAVARAJU: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(8) whether several thousand people are 
killed every year in road accidents in the 
country; 

(b) whether country's accident rate per 
10,000 vehicles was over three times 
higher and fatality rate nearty 15 times 
higher compared to rate of accidents in 
developed countries: 

(c) if so, the main reasons therefor; 

(d) whether any concrete programme 
has been considered to reduce the rate of 
road accidents; and 

(e) if so, the details thereof? 

TAE MINISTER OF STATE OF THE 
MINISTRY OF SRUFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) The number 
of persons killed in road accidents in India 
are as under: 
Year No. of persons killed 

1984 34722 

1985 39047 

1986 40590 (Estimated) 
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(b) The comparative figures of road acci-
dents and fatalities per 10,OOOvehiclesdur-

ing 1984 in India and a few developed 
countries are given below:-

Country No. of accidents per 
10.000 vehicles 

Rate of fatalities 
per 10,000 vehicles 

India 278.8 

Germany 115.3 

France 665 

Great-Britain 128.2 (In 1983) 

U.S.A. 11 1 . 7 (In 1983) 

(c) The main causative factors for road 
accidents are human failure, mechanical 
defects in the veh icles and bad roads. 

(d) and (e). With a view to help the pro-
cess to reduce accidents, the following 
have been incorporated in the Motor Vehi-
cles Bill, 1987 introduced in J,..ok Sabha on 
11-5-1987 for tightening of legal 
provisions :-

1) Issue of driving licence to 
drive a transport vehicle only 
after stipulated training in a 
recognised driving school: 

ii) Medical fitness certificate for 
every renewal of driving 
licence. 

iii) Reaction test for driver on 
involvement in fatal accidents. 

IV) Laying down of standards in 
respect of critical components 
of vehicles. 

v) Enabling powers for the Cen-
tral Government to fix the age-
limits for Transport Vehicles. 

vi) Deterrent action for violation 
of traffic regulations, safety 
and pollution control stand-
ards, and standard for trans-
portation of hazardous and 
explosive material. 

National Road Safety Council, in its first 
meeting held on 28-7-1987 have recom-
mended setting up of State level Road 
Safety Council to ensure planning, imple-

50.5 

3.3 

3.9 

2.9 ('n 1983) 

23.5 (In 1983) 

menting and monitoring of road safety 
schemes including National Highway 
Patrolling through Traffic Aid Posts, crea-
tion of truck parking complexes and trans-
port nagars on out skirts of cities, driver 
training schools. 

Indo-Poland Technical Cooperation 
M9. SHRI YASHWANTRAO GADAKH 

PATIL: Will the Minister of STEEL & 
MINES be pleased to state: 

(a) whether India and Poland have 
agreed to have technical cooperation in 
the field of metals like aluminium, copper, 
lead and zinc: 

(b) if so, the details thereof; 

(c) whether ex ports of the metals to that 
country have been agreed to; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) and (b). Hin-
dustan Copper Limited (HCL) had entered 
into a contract with MIs. Impexmetal of 
Poland in March, 1985 for improving the 
operational performance and quality of 
copper produced at the Smelter at Khetri 
Copper Complex. Experts from Polish 
Copper Industry have rendered technical 
assistance to HCL under this contract. 

(c) and (d). There is no agreement for 
exports of the metals to Poland. However, 
a proposal for export of alumina to Poland 
from National Aluminium Company 
Limited is being pursued. 
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National Authority on AduH Education 

850. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state' 

(a) whether it is proposed to set up a 
National Authority on adult education; and 

(b) if so, the details thereof and objec-
tives of the proposed National Authority? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) and (b). The 
Government have formulated a compre-
hensive programme in the field of adult 
education known as "National Literacy 
Mission (NLM)". An effective manaaement 
structure at different levels has been pro-
vided in NLM. Its details are under 
examination. 

Irrigation Potential Target 

851. SHAI P.M SAYEED: Will the Minis-
ter of WA 1 ER RESOURCES be pleased to 
state' 

(a) the additional irrigation potential 
created by the Government during the first 
two years of the Seventh Plan; 

(b) the land which is likely to be irrigated 
under the major and medium irrigation 
schemes as well as under minor schemes; 
and 

(c) whether the targets fixed for irriga-
tion during the period have been achieved 
and the number of schemes which have 
been completed so far? 

THE MINISTER OF WATER RESOUR-
CES' (SHRI B SHANKARANAND): (a) 
The additional irrigation potential created 
(anticipated) during the first two years of 
the Seventh Plan is about 4.41 million ha. 

(b) The total area likely to be irrigated 
(anticipated utilisation of the potential 
created) at the end of the second year of 
the Seventh Plan ;s about 64.17 million ha. 
(gross area). 

(c) The antiCipated achievement in the 
first two years of the Plan is about 4.41 m. 
ha. against a target of 4.74 m. ha. The 

achievement from major and medium pro-
jects has been mostly by the partial com-
pletion of ongoing projects. Information 
regarding Minor irrigation is not main-
tained at the Centre. 

Research and Development Centre of 
SAIL 

852. SHRI P.M. SAYEED: Will the Minis-
ter of STEEL AN6 MINES be pleased to 
state: 

(a) whether the Research and Develop-
ment Centre of the Steel Authority of India 
has embarked on an ambitious orientation 
programme; 

(b) whether SAIL has entered into an 
agreement with a US Science organisation 
for the purpose; 

(c) if so, the salient features thereof; 

(d) whether SAl L has also entered into 
some pacts with other countries like 
Japan, USSR and a Swiss based firm to 
bring about improvements in its material 
producted at various steel plants; and 

(e) if so, the main features thereof? 

THE MINISTER OF STEEL AND MINES 
(SHRI M L FOTEDAR): (a) Yes, Sir. 

(b) Yes, SIr. 
(c) R&D Centre, SAIL and Academic 

Institutes in USA have agreed to undertake 
collaborative research programmes in 
areas of mutual mterest under the "Indo-
US Cooperative Research Programme on 
Iron & Steel Technology" through National 
Science Foundation, USA Two broad pro-
grammes are under consideration. One 
relates to "process metallurgy area" and 
the other programme relates to "new pro-
duct area" 

(d) and (e) SAIL has entered into collab-
oratIon agreements with Vlo TIAJPRQ-
MEXPORT, USSR and NKK, Japan to 
bring about improvements through 
modernisation and technological upgra-
dation in SAIL steer plants. SAil has not 
entered into any agreement with any Swiss 
based firm The agreement with USSR is 
designed to avail of consultancy in R&D 
activities and training of the R&D cadre in 
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industrial research. The collaboration 
agreement with NKK, Japan has been 
entered into for obtaining technological 
consultancy towards improvement in the 
state-ot-art technology and the moderni-
sation of RSP, DSP and liSCO plants 

Central Contribution to State Road 
Transport Undertakings 

853. SHAI G.M. BANATWALLA : Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Union Government's capital 
contibution to State Road Transport 
Undertakings at present is 50 per cent of 
that of the State Government: 

(b) whether Union Government now 
propose to make such contribution only to 
undertakings making a profit; 

(c) whether any suggestion has been 
made. especially at the last meeting of the 
Association of State Transport Undertak-
ings that Union Government should 
accept improvement in the working of 
undertakings as the criterion tor ma~ing 
capital contribution; and 

(d) if so, the decision of Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE' TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) to (d). It is proposed to continue the 
existing scheme of Central Government's 
Capital Contribution to such State Road 
Transport Corporations as are run on 
sound commercial lines to make adequate 
profit. The Capital Contribution will also be 
given on selective basis in the interest of 
transport needs of backward or border 
areas. The implementation of this decision 
was considered in a meeting of Chief exec-
utives of State Transport Undertakings 
organised during March, 1987 under the 
aegis of Association of State Road Trans-
port Undertakings. A number of sugges-
tions were made at this meeting including 

the one about improvement in peformance 
being adopted as the criteria for making 
this Capital Contribution. As for the 
detailed guidelines in this regard, no final 
decision has been taken. 

U.G.C. Recognition to GandhlJI Unlver-
, 51ty, KerBle 

854. PROF. K.V. THOMAS: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the reasons for delay in giving recog-
nition to Gandhiji University in Kerala; and 

(b) the criteria adopted by University 
Grants Commission for giving recognition 
to a University? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) and (b). There 
is no provision under the University Grants 
Commission Act for recognition of any 
University established under a State Act. 
However, according to Section 128 of the 
UGC Act, a new State University has to be 
declared fit by the UGC for any financial 
assistance from Central sources. The 
Gandhiji University has not been declared 
fit by the UGC for financial assistance. 

The Central Government have notified 
rules under Section 128 of the UGC Act for 
declaring new universities fit for financial 
assistance. The main conditions stipulated 
in these rules are: 

(i) in the law under which theuniver-
sity is established, due weight 
has been given to the recommen-
dations made by the Educational 
Commission (1964-66), and the 
Committee on the Governance of 
Un iversities; 

(ii) every teaching department has a 
minimum staff of one Professor, 
two Readers and an adequate 
number of lecturers: 
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(iii) adequate machinery for the 
health, residence and welfare for 
the students has either been pro-
vided or resources are being 
made available for the purpose to 
the university; and 

(iv) the university has been provided 
with adequate facilities in respect 
of buildings, equipment, books, 
library, hostel and staff quarters 
whose aggregate value is not less 
than Rs. 2 crores excluding the 
cost of land and its development. 

AccIdent at 011 Tenninal in eachln Port 

855. PROF.K. V. THOMAS: Will the Minis-
ter of SURFACE TRANSPORT be pleased 
to state: 

(a) whether two unloading arms in the oil 
terminal at Cachin port were broken on 
15th June,1987 when oil was pumping 
from the oit tanker IIHomi Baba"; 

(b) the reason for the accident: 

(c) the steps taken to get the compensa-
tion; and 

(d) whether the oil pumping is badly 
affected by this accident? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI RAJESH PILOT)' (a) Yes, Sir. 

(b) On 15th June, 1987 while the oil 
tanker "Homi Baba" of shipping Corpora-
tion of India was discharging oil, the ves-
sel's stern began to swing out of the berth 
causing the two unloading arms con-
nected to the vesel to snap from the origi-
nal position. 

(c) Immedliately after the incident, a 
jOint survey was held by the Port Officer 
with the Lloyd Surveyor, Surveyor from 
Protection and Indemnity Club and the 
ship's representatives. The port has made 
a claim of As. 1.25 crores on the Shipping 

Corporation of India and the vessel was 
released after obtaining a conditional gua-
rantee from the Shipping Corporation of 
India. 

(d) The Cochin Oil Terminal has four 
unloading arms of which two are now dam-
aged. The pumping operations are being 
manag~ satisfactorily with the remaining 
two arms. 

Shifting of SAIL Depot from Wellington 
Island 

856. PROF. K.V. THOMAS: Will the Min-
ister of STEEL AND MINES be pleased to 
state: 

(a) whether there is any proposal to shift 
. the SAIL depot from Wellington Island; 

(b) if so, when shifting will be done; 

(c) whether there is a complaint that 
SAIL Yard at Wellington Island cannot 
supply the required quantity of materials to 
Kerala; and 

(d) if so, what action is being taken in 
this regard? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) Yes, Sir. 

(b) The depot will be shifted when the 
land selected near Tripunithura is 
acquired and the necessary facilities are 
set up for the stockyard. 

(c) Yes, Sir. 

(d) There is a constant endeavour on the 
part of SAIL to maintain adequate stocks. 
The shifting of the SAIL stockyard is also 
expected to ease the situation. 

Loss Incurred on repair of ShIp S.S. 
Santlvanl 

857. PROF. K.V. THOMAS: Will the Min-
ister of SURFACE TRANSPORT be 
pleased to state: 
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(a) whether Cochin Shipyard made a 
huge loss during the repair of the ship 5.5. 
Sanjivani; 

(b) if so, the reasons therefor; and 

(c) the action proposed to be taken 
against the responsible officers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): "(a) No, Sir. 

(b) and (c). Do not arise. 

New Steel Policy 

858. SHRI KAMAL NATH: Will the Minis-
ter of STEEL AND MINES be pleased to 
state: 

(a) whether Government are contem-
plating to finalise a new steel policy:and 

(b) if so, the time by which it will be ready 
and whether a copy of the same wi II be 
placed on the table of the House? 

, 
THE MINISTER OF STEEL AND MINES 

(SHRI M.L. FOTEDAR): (a) and (b) The 
guidelines for grant of industrial licenses 
for Steel Industry are under review. Copies 
of the new guidelines, when notified, will 
be sent to the Parliament Library for gen-
eral information. 

BII to ban capitation fees 

859. SHRI KAMAL NATH: 
SHAI HUSSAIN DALWAI: 
PROF. NARAIN CHAND 

PARASHAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a bill to ban capitation fees 
charged by the private institutions for 
admission to technical institutions is pro-
posed to be introduced in Parliament; 

• (b) if so, the details of the proposals in 
this regard; 

(c) the steps taken in the matter; and 

(d) the States which have already taken 
measures to ban collections of donations 
and capitation fees by educational 
institutions? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
AESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) to (c). There is 
a proposal to vest the All India Council for 
Technical Education with statutory pow-
ers which will enable it, among other 
things, to put a stop to the practice of 
charging capitation fees for purposes of 
admission in Engineering and Technical 
Institutions. Necessary action is being 
taken to formulate a Bill for the purpose 
and introduce the same in the Parliament 
as early as possible. 

(d) States of Andhra Pradesh, Bihar and 
Kamataka have enacted legislation to ban 
the coHection of capitation fees. 

Setting up SE office of ewe at Burla 

860. SHRI SOMNATH RATH: Will the 
Minister of WATER RESOURCES be 
p1eased to state: 

(a) whether there is a great demand to 
have SE Office of the Central Water Com-
mission at Burla (Orissa); 

(b) whether Government are aware that 
the non~tablishment of this office not 
only hampers the working of the Division 
but also unable to forecast in time the flood 
situation; and 

(c) whether Govemment propose to 
establish immediately SE Office of Central 
Water Commission there in the interest of 
saving the people from constant flood 
havoc in OriSsa? ' 

THE MINISTER OF WATER RESOUR-
CES (SHAI B. SHANKARANAND) : (a) No, 
Sir. 
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(b) and (c). The work of flood forecast-
ing is going on smoothly with the existing 
set-up. 

Bhagua Intgatlon Project 

861. SHRI SOMNATH RATH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the major, medium and minor irriga-
tion projects of Orissa pending Central 
cleamace; 

(b) whether the execution of Bhagua Irri-
gation Project (Stage II) has been cleared 
by the Centre; if so, in which year: 

(c) whether for want of adequate fund-
ing the construction of the project has 
been delayed: and 

(d) whether steps have been taken to 
rehabilitate the people whose land is going 
to be submerged in this i~gation project? 

THE MINISTER OF WATER RESOUR-
CES: (SHRI B. SHANKARANAND): (a) 
Major-7 Nos. 

Medium-12 Nos. 

Minor~o not require Central clearance. 

(b) Yes, Sir, original scheme in 1978 and 
modified scheme in 1983. 

(c) and (d). The project is in preliminary 
stage and the State Govemment would 
need to take timely steps for rehabilitation. 

Hospital Administration 

862. SHRI SOMNATH RATH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Union Govemment are con-
sidering to lay down guidelines for 
improvement in hospital administration in 
the country; 

(b) whether the matter has bean gone 

into by any Expert Committee; 

(c) if so, the recommendations made in 
this regard; and 

(d) if not, whether it is proposed to 
appoint an Expert Committee to study and 
report on this matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) to (d). The matter is under 
consideration of an Expert Committee. 

State-run pauenger transport 

863. DR. V. VENKATESH: 
SHRI BMADRESHWAR TANTI: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether State-run passenger trans-
port is incurring huge losses continuously; 

(b) if so, whetl)er Govemment are con-
sidering privatisation of State run pas-
senger transport; 

(c) if so, whether any decision has been 
taken in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT)' (a) Not all State 
Run Road Passenger Transport Corpora-
tions are incurring losses. Some of the 
Corporations are earning profits. Namely 
Rajasthan State Road Transport Corpora-
tion has been earning profit since 1984-85. 
Haryana and Corporations in Tamil Nadu 
have earned profits during 1985-86 and as 
per estimates these two States Road 
Transport Undertakings have also eamed 
profit during 1986-87 and 1987-88. Andhra 
Pradesh have earned profit during 1984-85 
and 1985-86. 

(b) lo (d). There is no such proposal 
under consideration. In some State Trans-
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port Undertakings. However, there already 
exists a system for hiring private buses to 
supplement the services. It has a'so ~n 
proposed in the Motor Vehicles Bill, 1987to 
grant permits for stage carriages o~ ~on­
nationalised routes to all eligible 
applicants. 

Coordnation CommfHees for Preservation 
of Archaeological Monuments 

864. DR. V. VENKA TESH : 
SHRI BHADRESHWAR TANTI: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Co-ordination Committees 
have been set up in several States for the 
preservation of archaeological monu-
ments; and 

(b) if so, what steps have been taken to 
train conservation assistants in modem 
techniques ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The Institute of Archaeology, Archa-
eological Survey of India is conducting 
short term courses for training of Conser-
vation Assistants in the preservation of 
archaeological monuments. 

Under utilisation of Public Health Centres 
and sub-Centres 

865. SHRI K. RAMACHANDRA REDDY: 
Will the Minister of HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a) the names of the States in which 
Union Government have conducted stu-
dies into the working of the Primary Health 
Centres; 

(b) whether there is a large scale under-

utitisation of Public Health Centres and 
Sub-centres ; 

(c) if so, the causes for under-utilisation, 
and 

(d) whether any steps have been taken/ 
proposed for the full utilisation of the Pub-
lic Health Centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE)': (a) and (b). A study was under-
taken on the functioning of Primary Health 
Centres in the States of Bihar, Gujarat and 
Himachal Pradesh. This study has 
revealed low utilisation of out-door servi-
ces of Primary Health Centres in Bihar and 
of in-door facilities in Gujam. 

(c) Some of the major factors for under-
utilisation of .,primary health care facilities 
have been identified as the attraction for 
private practice among medical personnel 
in some States, lack of adequate supervi-
sion and guidance, and indequate logistic 
support for transport and supply of medi-
cines. Insufficient opportunities for devel-
opment of right attitudes and 'skills 
through training and the absence of a 
monitoring system are also responsible for 
low level of utilisation. 

(d) Health is a State subject and the 
administration and supervision of Primary 
Health Centres is within the purview of the 
State Governments. The weaknesses iden-
tified have been brought to the notice of 
the State/UT Governments for bringing 
about an improvement in thequalityofser-
vices. In order to attract medical officers to 
rural areas, additional financial assistance 
has been provided to the States under the 
award of the Eighth Finance COmmission 
as below:-

(i) A rural allowance of As. 2!!JO/- per 
month for doctors working in the 
Primary Health Centre. 

(ii) HRA @ As. 1501- per month 
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Where the doctors are not pr0-
vided with residential acc0m-
modation. 

(iii) Central Government has also 
made a scheme to provide 100% 
Central assistance for the train-
ing of Pharmacists and labora-
tory Technicians. 

A scheme for continuing education of 
health personnel has been taken up with 
full Central Government assistance. 

Irrigation potential 

866. SHRI BIMALKANTI GHOSH: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) whether a committee has been set up 
by Union Government to study the existing 
gap between the created irrigation poten-
tial and its proper utilisation; 

(b) if so, whether the committee is also to 
suggest ways to minimise the gap; 

(c) whether any special funds have been 
allotted to utilise full irrigation potential; 
and 

(d) if so, the facts thereof? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (a) and 
(b). Yes, Sir. An advisory group under the 
chairmanship of Member (Agriculture), 
Planning Commission, has been set up to 
identify the problems with respect to the 
gap ir, potential created and actual utilisa-
tion and to suggest suitable timely reme-
dial measures to close the gap at the 
earliest. 

(c) and (d). The centrally sponsored 
scheme, viz. Command Area Development 
Programme which is. inter alia, aimed at 
bridging the gap, envisages an outlay of 
As. 1670 crores during the VII Plan or var-

ious command area development activi-
ties. The outlay provided for the 
programme in the Central Sector is As. 500 
crOre5. 

Nannada Project 

867. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

Ca) whether the Narmada Project is li-
kely irrigate land in four States: 

(b) if so, the facts thereof; 

(c) whether any agreement has been 
reached beween the Chief Ministers of dif-
ferent States for setting up of an independ-
ent authority for the implementation of the 
project; 

(d) if so, the broad features thereof; and 

(e) whether Union Government had 
granted environmental clearance for the 
implementation of the project? 

THE MINISTER OF WATER RESOUR-
CES (SHRt B. SHANKARANAND): (a) and 
Cb). The Narmada Sagar and Sardar 
Sarovar Projects will provide irrigation to 
areas of 17.92. 0.73 and 1.69lakh hectares 
in Gujarat, Rajasthan and Madhya Pradesh 
respectively. 

(c) and (d). Yes, Sir. The existing Nar-
mada Control Authority has been reconsti-
tuted with powers to oversee the 
environmental safeguards and rehabilita-
tion of the oustees, in addition to its earlier 
functions. 

(e) Yes, Sir. 

S.F.I. Views on New Education PolIcy 

868. SHRI BALASEHEB VIKHE PATIL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wRather the Students Federation of 
India. (SFI) which had met in Bombay on 
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21 May. 1987. had criticised the new Edu-
cation Policy: 

(b) if so, the main details of the criticism; 
and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT(SHRIMA TI 
KRISHNA SAHI): (a) Yes, Sir 

(b) According to the newspaper reports 
the Central Executive Committee (CEC) of 
the Student's Federation of India (SFI), 
which met in Bombay on May 20, 1987, 
decided to intensify the struggle against 
the National Policy on Education at the 
National level. The main points of criticism 
of the National Policy on Education were 
as under:-

(i) "Operation Blackboard" planned 
under NPE is "Un-realistic". The 
Centre has not ~t aside enough 
funds in the Central Budget to 
carry out such ambitious 
programmes. 

(ii) Bulk of the resources would be 
diverted to Navodaya Vidya-
layas" and "Centres of Excel-
lence" envisaged in the National 
Policy on Education. 

(iii) SFI also demanded that "Educa-
tion for all" shoulg be enshrined 
in the fundamental rights of the 
Constitution. 

(c) The Government has made adequate 
budget provision for "Operation Black-
board" within the additional resources 
available which is one of the core pro-
gram.mes of the NPE. Rs. 100 crores have 
been provided in the Current year. 
Detailed Schemes have been worked out. 
Guidelines have been sent to the States. 
who have been asked to send their propo-
sal for requirement of funds after conduct-
ing the necessary surveys in 20% blocks/ 

municipal wards. There is no proposal to 
divert these funds to any other pro-
gramme. So far as making Education a 
fundamental right is concerned, the 
Government has Already considered this 
issue and is of the view that there is no case 
for a charge from the existing position. 

869. SHRI P.A.ANTONY: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether evidences of stone age civili-
sation have been received from various 
parts of Kerala; 

(b) whether any studies have been made 
on these eVIdences; and 

(c) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT(SHRfMATf 
KRISHNA SAHI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The studies in Stone Age cultures of 
Kerala, undertaken by various scholars 
brought to light choppers, scrapers, flakes 
etc. of Palaeolithic period, scrapers, bor-
ers, points. burins,' blades lunets, knives, 
etc.; rock shelters, rock paintings and 
engravings of Mesolithic period, and Gran-
ite ~e and Ground Stone Axe of Neolithic 
period. These findings are already 
published. 

Bonus to Railway Employees 

870. SHRI INDRAJIT GUPTA: Will the 
Minister of RAILWAYS be pleased to state' 

(a) whether the productivity based 
bonus payable to Railwaymen this Year is 
likely to be less than last year's payment; 

(b) if so, the reasons for such reduction 



277 Written Answers SRAVANA 8, 1909 (SAKA) Written Answers 278 

despite heavier traffic movement and 
higher earnings by the Railways; and 

(c) whether the All India Railwaymen's 
Federation has threatened a country-wide 
strike next September on this issue? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) = (a) The negoti-
ations with representatives of recognised 
labour federations have been held and the 
matter is under active consideration with a 
view to decide the Productivity Linked 
Bonus (PLB) that will be payable this year. 

(b) Does not arise. 

(c) Yes, Sir. 

Opendions of MIS Scincla Steam NavIga-
tion Company limited 

871. SHRI INDRAJIT GUPTA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the operations of MIS. Scin-
dia Steam Navigation Company Limited 
have virtually been stopped; 

(b) if so, the reasons thereof; and 

(c) the steps taken by Government to 
safeguard the funds invested in the com-
pany and the interests of its employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Due to 
large operating losses suffered by this 
company leading to substantial outstand-
ing against the company of different credi-
tors. both within India and abroad, a 
number of its shios have been held up in 
foreign and Indian Ports. 

(c) As per the statutory provisions under 
the Merchant Shipping Act and the Ship-
ping Development Fund Committee (Abo-
lition) Act. 1986. steps have been initiated 
by the Government to· safe-guard the 

funds invested in the company and the 
interest of its employees. 

Import of Australian laM Computer Sys-
tem By Shipping Corporation of Inda 

872. SHRI INDRAJIT GUPTA:WiII the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether sanction has been given to 
the Shipping Corporation of India to import 
an Australian IBM Computer system cost-
ing over RS.4 crores, plus payable duty of 
RS.1 crore; 

(b) if so, whether it ;s a fact that the 
Shipping Corporation of India is going 
through severe financial difficulties; and 

(c) if so, whether acquisition of cheaper 
systems such as Burroughes A9F or the 
indigenously manufactured CDC-180/830 
of ECIL was considered but rejected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) to (c). In 
September 1986, Government approved 
procurement of a 4th generation computer 
by SCI. The FOB cost of the computer 
would be RS.1 66 crores on which the esti-
mated duty is about RS.1 crore. A Techni-
cal Evaluation Committee apPOinted as 
per procedures laid down by the Depart-
ment of Electronics considered Bur-
roughes A9F and CD-180/830 as well as 
the I BM equipment. The I BM equipment 
was preferred to other systems mainly on 
account of the following' 

(i) Technical superiority of IBM over 
other systems: 

(ii) Greater number of IBM installa-
tions in shipping industry World-
wide: an{j 

(iii) Availability of well tested soft-
ware products pertaining to ship-
ping industry on IBM than on any 
other computer. 
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Amount Paid • Penalties by Shipping 
Corporation of India for Canylng Con-

traband Goods In their Vessels 

873. SHRI INDRAJIT GUPTA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the amount paid by Shipping Corpo-
ration of India in 1984, 1985 and 1986 as 
penalties. imposed by the Customs author-
ities, on contraband goods carried in their 
vessels: 

(b) whether several Shipping Companies 
are involved in the illegal carriage of gold 

1984 Rs. 8,58,219 

1985 Rs 5,59,671 

1986 As. 2,51,500 

(b) The High Level Committee cQnsti-
tuted by this Ministry to look into the 
alleged carrying of contraband on board 
SCI vessels has, in their report, pointed out 
that ships of other sh~pping companies 
were also similarly involved. 

(c) During the last 3 years services of 25 
officers involved in smuggling have been 
terminated by the Shipping Corporation of 
India Ltd. Besides 122 crew members 
involved in smuggling were referred by the 
SCI to the Disciplinary Sub Committee 
under Director General of Shipping for 
cancellation of crew registration and remo-
val of their names from the SCI roster. Out 
of these, registration of 18 crew members 
were cancejled, registration of 37 crew 
members were suspended and one crew 
member was removed from the SCI roster. 
The cases of the balance 66 crew members 
are pending with Disciplinary Sub Com-
mittee for want of final adjudication orders 
from Collect"r of Customs. 

bars. hashish, electronic goods, etc.; and 

(c) the number of persons found guilty 
and have been punished for the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) As per the pro-
visions of the Customs Act, 1962. the Cus-
toms authorities hold the carrier 
responsible for bringing contraband into 
India whenever individual specific respon-
sibility cannot be fixed. The fines so paid 
by the SCI during 1984. 1985 and 1986 are 
as follows:-

(of which As. 2.08.104 was 
recovered from Protection. and 
Indemnity Clubs with which SCI are 
covered for cargo liability) 

[Translation) 

Protection of Dams 

874. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the number of mishaps in dams due 
to cracks which occurred so far since 1985 
and the number of lives lost therein; 

(b) whether Government have taken any 
measures to protect the dams; and 

(c) if so, the details thereof, and whether 
these measures are adequate? 

THE MINISTER OF WATER RESOUR-
CES (SHRI B. SHANKARANAND): (8) 
There have been no failures of large dams 
due to cracks since 1985. 

(b) and (c). A Dam Safety Organisation 



281 Written Answers SRAVANA 8, 1909 (SAKA) Written Answers 282 

has been created in the Central Water 
Commission to assist the States in identify-
ing causes of distress in dams and sug-
gesting remedial measures. So far, twelve 
States have created dam safety cells The 
Central Government also set up a Stand-
ing Committee in 1982 to review the dam 
safety procedures. The important recom·· 
mendation of the Committee, made in its 
report of June 19136, that the States shall 
arrange safety review of dams which are 
more than 15 metres in height or which 
store SO,OOO acre-feet or more of water by 
an independent panel of experts once in 10 
years has been accepted by the Central 
Government. The above measures will 
considerably improve the satety standards 
for dams in the country. 

[English] 

Pla.amdlon of Wal PaInting In Tabo 
and Ky. Mon8IIrIes (HImachal Pradash) 

875. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Archaeological Survey of 
India has undertaken the task of the pres-
ervation of the Wall Paintings in Tabo and 
Kye Monastries of Himachal Pradesh; 

(b) if so, resume of the work done so 
far in this regard alongwith the expendi-
ture incurred and the programme for the 
execution of the remaining work; 

(c) whether the work has been adversety 
affected by the shortage of funds; and 

(d) if so, the steps taken or contemplated 
for overcoming the shortage? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sir. The 
Archaeological Survey of India has been 
carrying out chemical preservation of the 
Wall Paintings of Tabo Monastries which 

are Centrally protected monuments. How-
ever Kye Monastry of Himachal Pradesh is 
not a protected monument. 

(b) The Group of Monastries at Tabo 
comprise of Nine Gumphas whose 
mud walls and wooden celHngs bear mural 
paintings. These paintings were adersely 
affected by dust and seepage of water. The 
work of chemical preservation of paint-
Ings, including consolidation, fining of 
cracks/holes and edging of paintings, in 
the following gumphas have been com-
pleted during the years 1981-87. 

(I) Chamba Chibbo Gumpha 

(II) Chomolong Gumpha 

(Iii) Domlong Gumpha 

(IV) Chllkong Gumpha 

The expenditure incurred on these 
Gumphas has been as under: 

1981-82 As 8,81794 

1982-83 As 8,668 60 

1983-84 As 10,522.15 
• 

1984-85 Rs. 11,97084 

1985-86 As. 14,575.81 

1986-87 Rs. 13,716 66 

The Scientific preservation work of 
these paintings is a continuous process. 
During the year 1987-88 As. 7,000/- has 
been earmarked for chemical preservation 
of the paintings of Shertong Gumpha. 

(c) and (d). No, Sir. 
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Seven PoInt Plan to Boost Family Wenare 
ActIvities 

8n. SHRI MUKUL WASNIK: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government have recom-
mended a Seven Point Ptan to organise 
sector to boost family welfare activities in 
the country; 

(b) if so, the details thereof; and 

(c) to what extent to awareness of the 
family welfare activities will reach the rural 
people in the country and will prove 
beneficial? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). No 'Seven Point Plan' as such 
has been recommended to the Organised 
Sector. But during a National level meeting 
with the representatives of the Cooperative 
Sector last year, seven ways, in which the 
sector concerned could help the efforts of 
the Family Welfare Department, were dis-
cussed. They were: (i) dissemination 0 
information and distribution of literatUre 
among the members of Cooperatives and 
through members to the people. (ii) Con-
ducting Opinion Leaders Training Camps; 
(iii) Organising motivational campaigns in 
the area of operation of the Cooperatives; 
(iv) Involving large Cooperatives in con-
ducting clinics and Family Planning 
Camps; (v) Supporting the local Collector 
and the PHC staff with vehicles, manpower 
and other resources; (vi) Sales of contra-
captives; (vii) Participation in all local Com-
mittees at village block and district level for 
ensuring popular participation. 

(c) It is necessary to use every available 
channel for propagating the message of 
family welfare to the rural people. The 
Cooperatives provide a major network in 
the rural areas. Since they are connected 
with the economic activity of the people 
and, therefore, enjoy a rapport and goodwill 

with their members, their influence in 
promoting family welfare will be most use-
ful. Cooperative primary societies provide, 
useful outlets for reaching information and 
literature into remote rural areas. They will 
also be the best medium to extend the 
much needed services to the people in the 
rural areas" 

PrapoIai to Brtng 'Sports' In the Concur-
rent Uat 

878. SHRI MUKUL WASNIK: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether there is a proposal to bring 
sports in the Concurrent List of the Consti-
tution which is presently in the State List; 

(b) if so, the reasons thereof; and 

(c) the steps Government have taken in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) and 
(b). The Conference of Minister in~harge 
of Youth Affairs and Sports in States and 
Union Territory Administrations held in 
1983 and 1986 reached a consensus that 
transferring • Sports' to the Concurrent list 
of the Constitution of India from the State 
list would help achieving the desired goals 
set out in the National Sports Policy. 1h~ 
Government view this as an important 
recommendation, aimed at raiSing the 
standard of sports in the country. 

(c) The Government of India is in consu-
ltation with State Governments in the 
matter. 

DecI...aqn of s.mblllpur-Aourkela 
Roed In Ort-. • NItIonII HIghMIy 

879. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 
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(8) whether there is any demand to 
declare the road from Sambalpurto Rour-
kela in Orissa (linking two National High-
ways) as National Highway; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT)' (a) No, Sir. 

(b) Does not arise. 

celebration of Utsav .. 

880. SHRI HUSSAIN DALWAI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether it is a fact that the introduc-
tion of celebrating 'Utsava' initiated by the 
Union Government has achieved positive 
results; 

lb) if so, the details of these positive 
results; 

(c) whether the State Governments have 
taken any inspiration from the experiment 
of 'Utsava' initiated by Government; and 

(d) the names of States propose to 
implement the new scheme for celebration 
of 'Utsava'? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI)' (a) and (b) Yes, 
Sir. The Apna Utsava held in Delhi in 
November, 1986 gave the masses includ-
ing the people of Delhi and its neighbour-
ing areas a glimpse of India's rich and 
varied cultural heritage. It also enhanced 
cmss~ultural communication and inter-
action by bringing together artistes. crafts-
men performers, writers, folk-artistes, 
painters etc. from various parts of India. 
Through this festival, efforts have been 
made to achieve cultural integration to 
help forces of national integration. 

(c) and (d). While we do not monitor the 
festivals organised by the State G0vern-
ments, it is evident that with the formation 
of the seven Zonal Cultural Centres there 
has been a significant spurt in cultural acti-
vites undartaken during the last few 
months. These Centres have also drawn 
up many cultural programmes for the 
whole year. These programmes include 
organisation of festivals, exhibition of 
paintings, art and crafts, presentation of 
cultural programmes from other Zonal 
Cultural Centres etc. during local festivals. 
Some of the festivals organised by these 
Centres are as under:-

(i) South Zone Cultural Centre, 
Thanjavur organised Marina Fes-
tival at Madras in March, 87, 
Dweep Mahotsava at Andaman 
in April, 87, Dance Festival in 
Andhra Pradesh in May, 87. 

(ii) North Zone Cultural Centre, Pati-
ala organised Childrn Festival at 
Chandigam in February, 87. 

(iii) North Central Zone Cultural Cen-
tre, Allahabad organised a three 
day festival Chalo Man Ganga 
Yumuna Teer' at Allahabad in 
February, 87, Braj Mahotsava at 
Bharatpur in March. 87, Parvatiya 
Parv and Yatra in the Hills of Uttar 
Pradesh in May, 87. 

(iv) West Zone Cultural Centre, Udai-
pur organised Banswara Tribal 
Festival in February, 87, Maru 
Utsav at Jaisalmer in February, 
87, and Nagda Nritya Utsav in 
February, 87. 

(v) South Central Zone Cultural 
Centre, Nagpur organised Adi-
vasi Mahotsava at Bhopal in Jan-
uary, 87. 

Diabetics PatIents Md Import of InIuIIn 

881. SHRI C. MADHAV REDDI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 



281 Written Answers JULY 30, 1987 Written Answers 288 

(a) whether there are about 60 million 
diabetics in the World of whom abotJt 18 
million are in India; 

(b) whether synthetic insulin or pig pan-
creas insulin or any other new 'altematives 
such as Humulin produced by genetically 
engineered bacteria or modified porcine 
insulin etc. are under intensive investiga-
tion and if so, status of this R&D; and 

(c) what is the value of annual imports of 
insulin and how many patients can actually 
be treated by these insulins? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAAOJ KHA-
PARDE): (a) Approximately 2Ofo prevalence 
of Diabetics is reported in India. The total 
number of diabetics is about 15 million. 

(b) According to the available informa-
tion, no attempt is being made in India to 
manufacture synthetiC insulin. 

(c) According to the information availa-
ble to the Government of India, an amount 
of As. 58,91,1071- has been spent for 
import of insulins from Jar-uary, 1986 to 
November, 1986. The amount of insulin 
required for each patient varies with the 
intensity of disease and the duration of 
treatment. Therefore, it is not possible to 
say how many patients can be treated with 
the insulin imported. 

DIIcovery of HIgh a.. Ruby DepoeIIs 
In KatahandI DIstrtcI 

882. SHRI JAGANNATH PATNAIK: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether huge deposits of high class 
ruby have been discovered recently in the 
drought stricken Kalahandi district of 
Orissa; 

(b) whether the excavation and mining is 
being done illegally by the local poeple 
who sell the precious stones to middlemen 

from where it goes to get stones dealers in 
other parts of the country; 

(c) whether a large tract in Kalahandi 
district has also rich deposits of Amethyst, 
Corundum, etc.; and 

(d) if so, the details of the programme 
chalked out to train the local artisans in 
cutting and polishing of gem stones? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) No, Sir. Sp0-
radic occurrences of semi-precious variety 
of ruby only have been reported from Kala-
handi district of Orissa. 

(b) As these precious stones occur over 
extensive scattered areas, there is a likeli-
hood of these precious stones being 
smuggled out of the State. To prevent ille-
gal excavation, mining and sale of these 
precious stones, the State Govt., have 
authorised Orissa Mining Corporation, a 
State Govt. Undertaking for exploratory 
mining in these areas since 1981. Due to 
the scattered nature of these occurrences 
over large areas, the Orissa Mining Corpo-
ration has set, up purchase centres in the 
District to enable local people to sell the 
precious stones directly to them. 

(c) No Sir. Only sporadic occurrence of 
sapphire (a variety of corundum) and very 
poor incidence of Amethyst are reported 
from Kalahandi district. 

(d) A scheme has been formulated to 
train the local artisans in cutting and pol-
ishing of gem stones and al ready some 
artisans are undergoing training in Artisan 
Training School, Jaipur. 

NMR Equipment for NIMHANS,Bangalore 

883. SHRI )I. S. KRISHNA IYER: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether it is a fact that there is no 
NMR equipment at National Institute of 
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Mental Health and Neuro Sciences, 
Bangalore; 

(b) whether NIMHANS has requested 
the Union Government to provide the 
same; 

(c) if so, the cost of the above equip-
ment; and 

(d) when Government propose to pro-
vide NMR equipments to NIMHANS, 
Bangalore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes. 

(b) to (d). A request has been received 
from NIMHANS, Bangalore to provide the 
NMR equipment at the Institute and the 
cost of this equipment has been indicated 
approximately Rs. 4.70 crores. However, 
there is no immediate possibility to pro-
vide funds either in rupees or in foreign 
exchange as grant to NIMHANS for proc-
uring NMR equipment from abroad. 

Recommendations of Chattopadh,aya 
CommIuIon 

884. SHRI MANIK REDDY: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the reasons for delay in accepting the 
recommendations of the Chattopadhyaya 
CommiSSion regarding pay scales of 
school teachers; 

(b) the details of the main recommenda-
tions made by the Commission in this 
regard; and 

(c) the time by which these are proposed 
to be implemented? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (a) The ~hatto-

padhyaya Commission submitted its 
report on 26th March, 1985 and the 
Govemment appointed an Empowered 
Committee on 16th October, 1985 to exam-
ine the recommendations made by the 
Commission. Meanwhile, important 
issues considered by the Commission 
were also under consideration in the for-
mulation of New Education Policy. There-
fore, Government's decision on NCT-1 
was withheld. Besides, the Fourth Central 
Pay Commission was also seized of the 
matter. All these factors caused a certain 
delay in taking a decision in the matter. 

(b) A Statement is given below. 

(c) Government decision is expected to 
become available shortly. 

STATEMENT 

Main recommendations of the D.P. 
Chattopadhyaya National Commission on 

Teachers 

., 
I, 
ii) 
iii) 
iv) 

The role of the teacher should be to 
promote national goa's; particu-
larly:-

United India: 
Process of modemisation; 
Productivity ; 
Human and caring society. 

It is underscored, however, that the primary 
task of the teacher is concerned with man-
making, namely the making of the Indian of 
tomorrow. 

2. The following weffare measures 
should be initiated:-

a) Creation of a Housing FLWKi for 
teachers .to facilitate easy and soft 
loans for house building: 

b) Promoting house building societies 
for teachers; 

c) 

d) 

Provision of holiday homes for 
teachers in major cities; 

Medical allowance at the rate of 7.5'" 
of the basic pay. and reimburaement 
of the entire cost of treatment and 
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e) 

3. 

4. 

5. 

6. 

7. 

8. 

medical expenses in maternity and 
serious illness; 

Provision of first aid facilities in the 
school. 

Facilities for health and medical care 
should continue to be available to 
teachers and their family mernbers 
after retirement. 

The Commission recommends that in 
the Seventh Plan there should be a 
provision for the construction of one 
lakh quarters for women teachers in 
rural areas. tn our opinion it should be 
possible to construct a modest resi-
dential unit at a cost of As. 25,000/-. 

The activities of National Foundation 
for Teachers' Welfare should be diver-
sified to include schemes for housing, 
medie&l assistance, publication of 
books. education loans, teachers 
guest houses etc. 

The Central and State Govemment 
should seriously explore the possibil-
ity of replacing the plethora of salary 
scales for teachers and educational 
administrators in each State by a Sin-
gle running scale. This should be 
seen as a first step towards a compo-
site national pay scale for all categ~ 
ries of teachers and educational 
administrators in the country. 

~ a result of the new pay fixation 
policy advocated by the Commission, 
it is expected that on an average each 
secondary teacher in a State will get a 
benefit of not less then Rs. 100/- per 
month while in the case of a primary 
teacher the benefit will not be less 
than As. 150/- per month. 

The Commission recommends that a 
composite running scale propbsed, 
should provide for an Efficiency Bar 
after 5 years from an entry point, and 
awry 10 years thereafter. This has 
been done to link salary to perfor-
mance. The Commission suggests 
that every point where an Efficiency 
Bar occurs should be se,n by the 
head of the institution as an occasion 
to revie,W the performance of the con-
oemed teacher in the preceding 

9. 

10. 

11. 

12. 

13. 

14. 

15. 
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years. In order that such an assess 
ment is made objectively. It is racom-
mended that whenever necessary. the 
head of another institution or an 
Inspector with a reputation for 
honesty and impartiality may be ass0-
ciated with such a review. 

The Central Government should. if 
necessary, make good the deficit of a 
State Government during the first five 
years of tt:le implementation of the 
composite running scale. 

The number of senior positions in 
primary as well as secondary schools 
should be substantially increased by 
creating additional posts of VIC&-
Principallfirst teacher. The number of 
posts at different levels should 
broadly conform to the distribution; 
assistant teacher (60%), senior 
teacher (25%). VICe-Principal (10%). 
and PrincipallHeadmaster (SIMI). 

There should be no discrimination in 
the matter of sa'ary and other condi-
tions of work against teacher of physi-
cal education. Indian languages, 
music, drawing etc. 

The Commission recommends that 
each State should make a beginning 
during the 7th Plan period by sta,rting 
at least one four-year integrated col-
lege of education. 

For elementary teachers it is desirable 
to have a two year training course 
after class XII. Efforts may be made to 
havp. this pattern established as a nor-
mal pattern of training for elementary 
teachers as earty as possible. 

A suggestion which has been c0m-
mended favourably is that in Mure 
teacher training should be limited 
only to teachers who have been recru-
ited already or selected for 
recruitment. 

Every in-service training course 
should normaUy be in the nature of a 
workshop, offering opportunities for 
real practical work including the prep-
aration of instructional materials 
which the participating teachers 
could take back with them for use in 
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16. 

17. 

18. 

19. 

20. 

their schools. 

A code of conduct for teachers 
should be formulated at the 
national level in consultation with 
teachers' organisations. 

Another important step will be the 
easy natural recognition of the meri-
torious and disciplining of the non-
performing and the inefficient. The 
conduct of disciplinary proceedings 
has to be made quicker and more 
efficient. 

In view of the critical importance of 
the role of the headmaster in the work 
of a school his selection must always 
be on the basis of merit-cum-seniority 
and not on seniority-cum-fitness. 

A National Organisation for improve-
ment of standards In school educa-
tion should be established forthwith. 

The National Council of Teacher Edu-
cation should be vested with statutory 
powers. 

21. The revi'/al of Indian Education Ser-
vice to enhance the status of tne 
teaching profeSSIon, to promote 
national integration and to accelerate 
the pace of educational development 
in the country is strongly 
recommended. 

Steps to Improve Rail Service in North-
Eastern States 

885. SHAI SHANTARAM NAIK: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government propose to 
have any master plan for improvement/es-
tablishment of rail links in North-Eastern 
States; 

(b) if so, the details thereof; and 

(c) if Government have.no such plan, the 
steps Government propose to take to 
improve railway service in the region? 

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDiA): (a) to Ccl. Fol-
lowing new railway lines are under con-
struction in the North Eastern Region:-

1. Dharmanagar~Kumarghat 
2. Silchar-Jiribam 
3. Lalabazar-Bhairabi 
4. Balipara-Bhalukpong 
5. Amguri-Tuli 
6. Jogighopa-Guwahati alongwith 

Rail-cum-road bridge over river Brahma-
putra at Jogighopa. 

Railway Une from Sllchar to Jlrlbam 

886. SHRI N. TOMBI SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reasons for the delay in the com-
pletion of the railway line from Silchar to 
Jiribam; and 

(b) when the line is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). The 
progress of construction was affected due 
to constraint of resources in eartier years 
and delay in handing over of requisite land 
by State Government. The project is now 
expected to be completed by 1990 subject 
to availability of resources in future. 

Grants to HIndi Trainlng/Prachar ~I­
sations In Manipur 

887. SHRI N. TOMBI SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number and names of Hindi trai-
ning/prachar organisationslinstitutions in 
Manipur receiving grants; 

(b) the details of the last grants given to 
each; 
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(c) whether Government have received 
applications for enhancement of the 
grants: and 

(d) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI-
MA TI KRISHNA SAHI): (a) to (cU. 8 State-
ment is given below. 

STATEMENT 

Under the scheme of financial assistance to 
voluntary Hindi organisations for promotion of 

SI. 
N<J. 

Name of the organisation 

Hindi in non-Hindi speaking States/Union Terri-
tories, there are 17 voluntary organisations in 
Manipur which received grants during 1986-87 
under the scheme. The Statement below will 
indicate the' details of organisations and amount 

, of grants sanctioned to each of them in that 
year. These voluntary organisations submit 
their proposals every year for enhanced scale of 
grants to this Ministry through the Regional 
Officer of Central Hindi Directorate. Such pro-
posals are subject to examination in the first 
instance at State Level Committee and thereaf-
ter by the Central Grants-in-aid Committee. The 
quantum of grants to these organisations is 
determined and recommended by the Commit-
tee to the Government which are accepted. 
Therefore the Government is guided by the 
recommendations of the Committee for sanc-
tioning grants to the organisations. 

Amount of grant 

1. \~anghkhei Aastrabhasha Mahavidyalaya, Imphal. As. 24,375/-

2. 

3. 

4. 

5. 

6 

7. 

8. 

9. 

10 

11. 

12. 

13. 

14. 

15 

16 

17. 

Manipur Hindi Shikshak Sangh, Imphal 

Adimjati HindI Mahavidyalaya. Manipur 

Manipur Hindi Prachar Sabha, Imphal 

Manipur Rashtrabhasha Prachar Sam!ti, Imphal. 

Awangkhumon Sahakari Aashtrabhasha Hindi 
Mahavidyalaya. Manipur. 

Saraswati Hindi Vldyalaya, Manipur. 

Manipur Hindi Parishad, Imphal. 

Naga Hindi Vidyapeeth. Imphal. 

Uripok Hindi Mahavidyalaya, Imphal. 

Thamaphasana Hindi Mahavidyalaya, Imphal. 

Khabi Hindi Mahavidyalaya, Manipur. 

Na ... bol Hindi Prachar Parishad. Manipur. 

Hindi Prachar Parishad, Kakching. 

All Manipur Hindi Teachers' Association, Imphal. 

Khoirentak Khuman Hindi School, Moriang. 

Rashtrabhasha Sheeghralipi College. Manipur. 

As. 14.250/-

As. 10.875/-

As. 70,875/-

As. 1.08,667/-

As. 8,2871-

Rs. 12.600/-

Rs. 30.000/-

As. 12,660/-

As. 17,850/-

As. 10,050/-

Rs. 11.625/-

Rs. 19,095/-

As. 19,2601-

Rs.31,170/-

Rs. 17,475/-

Rs. 1,08.900/-
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Geological Survey In Manlpur 

888. SHRI N. TOMBI SINGH: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(8) whether Govemment propose to 
intensity the geological survey in Manipur 
by opening a regional office of the Geolog-
ical Survey of India in that State; 

(b) if so, the details thereof; and 

(c) if not, whether Govemment propose 
to consider this proposal in view of the tact 
that so far no serious efforts have been 
made in this regard? 

THE MtNISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINH.A) : (a) to (c). Geologi-
cal Survey of India is intensifying its activi-
ties in Manipur and has taken up a number 
of geological investigations in Manipur. 
However, there is no proposal to open a 
separate Regional Office at Manipur as the 
North Eastern Regional Office of Geologi-
cal Survey of India at Shillong and the GSI 
OJ rectorate at Dimapur el"trusted with the 
specific task of geological investigations of 
Manipur State are adequately geared to 
carry out the investigations in Manipur. 
Neither the infrastructural activities nor the 
operational needs in Manipur at present 
necessitate opening of a separate 
Regional Office. Geological Survey of 
India on its Programme for current field 
Season has as many as 18 geological 
investigations including mapping, environ-
mental, geophysical and geo-technical 
studies in Manipur. 

Revised Alocatlon tor National Cencer 
Control Programme 

889. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Government have a pr0-
posal to reviae the earlier allocation made 

for National Cancer Control Programme; 

(b) if so, the additional allocation made 
or proposed to be made for the above Cen-
trally sponsored programme: and 

(c) the details of the additional steps pro-
posed to be taken to control cancer during 
the Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) No, Sir. 

(b) Does not arise. 

(c) The State Governments have been 
requested to undertake a comprehensive 
health education campaign in the field of 
cancer, particularly to propagate the harm-
ful effec1s of tobacco. It is also proposed to 
introduce PAP Smear facility for early 
detection of cancer of uterus in many more 
hospitals. It is also proposed to extend 
C-entral assistance to more hospitals/or-
ganisations for setting up early cancer 
detection centres and procurement of 
Cobalt Therapy Units for treatment of 
cancer. 

AeMan:h on Herblin Trtbal ArHI 

890 SHRI SRIKANTA DAnA NARA-
SIMHARAJA WADIYAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state. 

(a) whether Govemment have under-
taken any research on Herbs available in 
the tribal areas; 

(b) if so, which organisation of the 
Government has done research on the 
Herbs used by tribals; and 

(c) the details of the outcome of the 
research work done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELfARE (KUMARI SAROJ KHA-
PARDE): (a) to (c). A number of research 
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organisations set up by the Government 
e.g. Indian Council of Medical Research, 
Council for Scientific and Industrial 
Research, Indian Council for Agricultural 
Research and Centraf Council for 
Research in Ayurveda and Siddha have 
undertaken research on Herbs available in 
the tribal areas. The Central Council for 
Research in Ayurveda and Siddha carried 
out medico-botanical surveys with a view 
to have information on herbal lore of tribal 
and other areas. The Council have col-
lected about 3,000 folklore claims and 
these have been subjected to further scien-
tific screening. The effectiveness of a drug 
"Vandhyavari" (Vicos Indica) used by the 
tribal people of Bihar as a contraceptive 
agent is being further gone into in collabo-
ration with the Post graduate Institute of 
Medical Education & Research, Chandi-
garh. The clinical trials of the drugs have 
also been initiated at some of the research 
projects of the Council. 

The Central Institute of Medicinal and 
Aromatic Plants, Lucknow and the 
Regional Research Laboratory, Jammu 
under the Council for Scientific and Indus-
trial Research are also engaged in surveys 
of tribal areas for othno-medical aspects 
including medicinal plants. 

The Lok Sabha re-assembled at Sixteen 
of the Clock 

[MR. SPEAKER in the Chair] 

RE: ASSAULT ON THE PRIME MINISTER 

IN COLOMBO-Contd. 

[English] 

MR. SPEAKER. Hon. Members, you are 
aware of the dastardly attack on our Prime 
Minister at the time of his departure from 
Colombo this morning. The House has 
condemned in unequivocal terms the 
attempt on the precious life of our Prime 
Minister. We are really very much relieved 
to see that he has retumed safely to the 
homeland. I am sure, the House will join 

me in conveying best wishes to.the Prime 
Minister and our prayer for his very long 
life in the service of the country. 

It was brave on his part even after having 
seen the circumstances in which he went 
there and he took a very courageous heart, 
fortitude to go and do the job. We are 
proud of him. 

REVOCATION OF SUSPENSION OF 
MEMBER 

11.01 hrs. 

[Eng/ish] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHAI H.K.L BHP.GAT) : 
Mr. Speaker, Sir, with your permission, as 
desired by the Leader of the House, Prime 
Minister, Shri Rajiv Gandhi, I beg to move: 

''That the suspension of Shri Ajoy 
Biswas ordered by the House on 
29th July, 1987 be revoked with 
immediate effect". 

MR. SPEAKER: I hope the House agrees 
with the proposal. 

The question is: 

''That the suspension of Shri Ajoy 
Biswas ordered by the House on 
29th July, 1987 be revoked with 
immediate effect". 

The motion was adopted 

MR. SPEAKER: So, the suspension is 
withdrawn. 

[ Translation] 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Speaker: Sir, through you I want to say 
only one thing to Shri Bhagat. 

"Shorogul mein 'aisla chup-chap ho 
gaya 

Agent kiska kaun hai, yeh saa' ho gaya." 
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[Eng/ish] 

MR. SPEAKER: I think, everything has 
its end and these minor things should be 
forgotten for the good working. It should 
be a cooperative effort on all sides. I think 
in the cause of the nation, we must all work 
together. 

16.03 hrs. 

STATEMENT RE: INCIDENTS IN NEW 
DELHI 

[Eng/ish] 

THE MINISTER OF HOME AFFAIRS (S 
BUTA SINGH): I wish to inform the Hon'ble 
House about the unfortunate and repre-
hensible incident in South Delhi in the 
early hours of 30th July, 1987. 

At 05.47 hrs. on 307 1987 information 
was received on telephone in the Police 
Control Room that tnere had been an inci-
dent of shooting at B. 91, Kalkaji, New 
Delhi. The Police Control Room vehicles 
reached the spot within 5 minutes and was 
informed that a scooter No DHE-8301 of 
the blue colour had come to the house with 
2 persons on it who had fired on Shri 
Hans Raj Sethi, Metropolitan Councillor of 
the B.J.P. The mjured was removed to the 
All India Institute of MedIcal Sciences 
where later he died. It was also learnt that 
one of the assailants was a Sikh aged 17 to 
20 years, height 5' 7" of fair colour, thin 
built, with no moustache or beard He was 
wearing a "Patka" of saffron colour. The 
second assailant was a clean shaven per-
son who was wearing a helmet. The two 
assailants shouted slogans of "Khalistan 
Zindabad" and abuse at the spot. The 
SHO, Police Station Kalkaji, New Delhi 
reached the spot at 0604 hrs. and reco-
vered a letter pad of "Bhindrawala Tiger 
Force" from the spot. 

The Red Alert" was sounded at 0550 
hrs. and all Police Control. Room vehicles 
began to check the two wheelers on the 
road. At 0611 hrs. it was leamt that the 
correct number of the scooter was DHB-

8301. Maximum deployment from the 
police station was immediately rushed to 
assist in checki"9. Senior officers reached 
the spot to supervise police action. 

Within a few minutes the second inci-
dent of firing ~ad taken place at 10/14, 
Kalkaji Extension It was learnt that motor-
cycle at- rea COlour had approached the 
house of B.R. Munjal, BJP Councillor and 
had fired on his brother Shri Sudershan 
Munjal who was outside the house in a 
vacant plot nearby. He was removed to the 
hospital where he succumbed to his injur-
ies A pouch containing 57 cartridges of 
0.455 calibre and a paper with a letter head 
"Bhindrawala Tiger Force" was recovered 
from the spot. The assailant who fired was 
an average built man 5' 7" in height, aged 
20 to 22 years with a broad face, thin moust-
ache and ·prominent nose. The second 
assailant was wearing a red helmet. 

Details of these Incidents were also 
flashed to atl vehicles and the staff on the 
road who were checking the vehicles and 
patrOlling the area. At 0742 hrs. a Police 
Control Room vehicle detected the scooter 
No DHB-8301 abandoiled in front of 
house No 878, Sector No.9, R K Puram, 
New Deihl. The scooter has been taken 
into custody and IS being checked for fin-
ger prints and other clues. The motor-
cycle used in the other incident has also 
been recovered from Malviya Nagar, 
where it lay abandoned. The Police has 
since picked up one person and also one 
assailant has been identified. 

A number of search parties have started 
searching at all the known hideouts and 
are looking for the culprits. Police arrange-
ments have also been made for possible 
reaction in the city against these killings. 

One abandoned suit.case was found at 
New Delhi Railway station today in which 
there were two time-bombs. The suit-case 
has been detected and the time bombs 
defused. 

t will request the Hon'ble House to join 
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me in condemning the incidents in strong-
est terms and conveying our deepest sym-
pathies to the bereaved families. We all 
share their grief. 

In order to contain terrorism, the number 
of police control room vehicles klas been 
increased to 165 round the clock. 100 
pickets armed with automatic weapons 
and wireless sets have been posted at stra-
tegic pOints. The intelligence machinery 
has been geared up. Close vigil is being 
maintained. The Army has been asked to 
stand by in the sensitive areas of the city. 

Section 144 has been imposed in whole 
of Delhi for one week. 

I will appeal to all Hon'ble Members to 
assist in maintaining harmony and peace. 
The Gover:nment will leave no stone 
unturnea to apprehend the culprits and 
deal with them deterrently. 

16.07 hR. 

PAPERS LAID ON THE TABLE 

[English] 
Notifications under Major Port Trust Act, 

1963 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): I beg to lay on the 
Table a copy each of the following Notifi-
cations (Hindi and English versions) under 
sub-section (4) of section 124 of the Major 
Port Trusts Act, 1963:--

(1) G.S.R. 450(E) published in 
Gazette of India dated the 4th 
May. 1987 approving the Madras 
Port Trust Employees' (Conduct) 
Regulation. 1987. (Placed in 
Ubrary. See No. l T-4519/87) 

(2) G.S.R. 454(E) published in 
Galene of India dated the 5th 
May, 1987 approving the Madras 
Port Trust (Leave) Regulations. 
1987. 

(3) G.S.R. 455(E) published in 
Gazette of India dated the 5th 
May, 1987 approving the Calcutta 
Port Trust Employees' (Grant of 
Advance for purchase of convey-
ance) Regulations. 1987. (Placed 
in Library. See No. L T-4520187] 

Aempur Aaza UInry (MIIlnteMnce 
RegulatIon, 1.7 and AIpoIt of and 

"FIevtew on the wortdng of DeIhl PUblic 
Ubiwy for 1985-8& 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRt-
MATt KRISHNA SAHI): I beg to lay on the 
Table-

(1) A copy of the Rampur Raza 
Library (Maintenance) Regula-
tions, 1987 (Hindi and English 
versions) published in Notifica-
tion No. F. 8-4/RRU84 in Gazette 
of India dated the 18th April, 1987 
under sub-section (4) of section 
28 of the Rampur Rata Library 
Act. 1975. [Placed in Library. See 
No. 4521/87] 

(2) (i) A copy of the Aunnal Report 
(Hindi and English versions) of 
tHe Delhi Public Library, Delhi, 
for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English vt#rsions) by the 
Government on the working of 
the Delhi Public library. Delhi, 
for the year 1985-86. 

(3) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 'menti-
oned at (2) aoove. (Placed ;n 
Library. See No. L T-4522/87) 
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16.09 hIS. 

STATEMENT RE. DROUGHT SITUA-
TION IN THE COUNTRY 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): Sir, I seek leave of 
the House to make a statement on the 
behaviour of the South-We:;t monsoon 
and its impact on the kharif crop produc-
tion. I am aware that Hon'ble Members are 
very much concerned about the abnormal 
behaviour of South-West monsoon. 

Monsoon set over South Kerala in time 
and gradually advanced northward satis-
factorily till the middle of June. Thereafter, 
its progress .."as slow: and only on 23rd 
June, it advanced to Bihar. It was inactive 
for the next 12 days. Only by 8th July, it 
ad'lanced to Himachal Pradesh hills and 
Uttar Pradesh and Jammu and Kashmir 
even though it should have covered almost 
the entire country except West Rajasthan 
by 1st July. Rains did not arrive in West 
Uttar Pradesh, Gujarat. Punjab, Haryana 
and Delhi till 26th July, 1987. Delhi had the 
misfortune of breaking a 80 year old record 
on late arrival of monsoon. 

The data available for the 35 Meteorolo-
gical sub-divisions upto 22nd july, 1987 
show that .only 10 of the 35 sub--divisions 
had received normal or excess rainfall ti,lI 
the date. This is in contrast to 23 such 
sub-divisions in the corresponding period 
of 1986, 27 sub-divisions in 1985 and 2f 
sub-divisions in 1984. Thus, the progress 
of current monsoon has been unsatisfac-
tory. Except Assam, Orissa and West Ben-
gal and parts of Andhra Pradesh, Maha-
rashtra, Bihar and Karnataka, the defi-
ciency in rains in other parts of the country 
has been 20% or more compared to "nor-
mal" rainfall. With nearly 70% of our land 
cultivated under un-irr:igated conditions, 
we are not strangers to the vagaries of 
monsoon. As you are aware, paddy, 
jowar, bajra, maize. pulses, groundnuts 
and Soyabean are our important khanf 
crops. Our farmers are indeed resourceful 

in making the best use of available 
moisture. 

The Central Government had held a 
Conference in April, 1987 with the State 
Governments on the preparation of contin-
gency plans to meet aberrant weather con-
ditions in drought prone and flood prone 
areas. When the normal crop cannot be 
grown under such conditions, a substitute 
crop with a shorter duration is often grown 
by our farmers with the seeds supplied by 
the State Governments. In April, 1987 
itself, the Government of India had fina-
lised plans with the State Governments 
for maintaining adequate buffer stock& of 
seeds to meet such contingencies. 

My Ministry has requested the State 
Governments to give the highest priority to 
the provision of electricity and diesel to 
operate agricultural pumpsets so that the 
farmers can tap ground water in drought 
affected areas which have such ground 
water. In fact, the Governments of Uttar 
Pradesh, Punjab and Haryana have report-
ed Iy cut down allocation of power to indus-
tries with a view to support irrigation by the 
farmers. 

In this hour of difficulty, I am sure. the 
House will extend aU cooperation to 
strengthen the hands of the farmer. While 
the State Governments have initiated 
appropriate action, a special Conference 
was held on 28th July by my Ministry in 
New Delhi 10 review the situation and to 
chart out further courses of action to make 
the best use of available moisture. 

It was decided that the State Govern-
ments would apply their contingency 
plans for sowing alternative short duration 
crops in areas affected by delayed rains. 
Every possible step will be taken to hus-
band the precious irrigation resources in 
the major and medium irrigation projectS 
so that maximum possible water can be 
saved for the rabi season. During the 
month of August, joint plans of operation 
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for Rabi season will be drawn up by the 
Centre and the State for:-

extending irrigation to the maxi-
mum possible cropped area, 

securing shifts from more water-
intensive crops to less water-
intensive crops in order to maxi-
mise production, keeping in view 
the national priorities; and 

undertaking an emergency seed 
production plan in order to make 
good the loss in seed production 
during kharif 1987, so that the 
seed requirement of ,988-89 will 
be fully met. 

Special attention will be paid to expand 
minor irrigation through tubewells and fil-
ter points. 

I am aware that the Hon'ble Members are 
also worried about fodder for our animals. 
The State Governments have been already 
requested to take action on the basis of the 
guidelines issued by the Ministry of Agri-
culture to save livestock from the present 
drought. These measures include procure-
ment of fodder from Forest Departments, 
establishment of Fodder Banks. procure-
ment of foodgrains unfit for human con-
sumption augmenting production of Urea 
molasses bricks to supplement animal 
feed etc. 

Our past experience shows that in 
years of abnormal monsoon, scarcity of 
drinking water becomes a serious prob-
lem. The Department of Rural Develop-
ment in my Ministry have activated an 
Action Plan for meeting the situation. This 
plan includes: 

priority allocation of funds for 
critical areas, 

re-orientation of State plans to 
complete schemes in worst affec-
ted areas by December 1987, 

ACCidents 
reservation of water from irriga-
tion reservoirs in drought affected 
areas for drinking, 

cutting down evaporat;«tn losses 
by spreading appropriate chemi-
cals over such tanks, 

control of underground water 
withdrawal and other measures. 

As stated earlier, my Ministry will work 'Jef)I 
cl&sely with the State Governments to 
ensure that every possible step is taken to 
meet the abnormal monsoon and to render 
every possible assistance to the farmers 
and other sections of our population. We 
have tackled droughts and floods in the 
past and won the praise of our people. One 
of our biggest strengths is the large quanti-
ties of wheat and rice available in our food-
stocks. With the cooperation of the 
Hon'ble Members and the State Govern-
ments, I am sure. the Government of India 
will meet the present contingency also 
successfully. 

16.15 hrs. 

lMR. DEPUTY SPEAKER in the Chair1 

16.16 hI'S. 

STATEMENT RE: ACCIDENTS TO 
TRAINS NOS. 2', HYOERABAO-HAZRAT 
NIZAMUDDIN EXPRESS NEAR MAN-
CHI RYAL STATION OF SOUTH CENTRAL 
RAILWAY ON 9.7.87 AND 316 BARHAR-
WA-RAMPURHAT PASSENGER ON 
27.7.87 ON THE EASTERN RAILWAY. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): I deeply regret 
to apprise the House of two unfortunate 
accidents, one involving Train No. 21 
Hyderabad-Hazrat Nizamuddin Express 
on 9.7.87 on the South Central Railway, 
and the other to Train No. 316 Barharwa-
Rampur Hat Passenger on 27.7.87 on the 
Eastem Railway. 
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Train No. 21 Express left Manchiryal sta-
tion on the Kazipet-Balharshah Section at 
4.27 hours. It met with an accident at about 
4.35 hours between Manchiryal and Man-
damari stations after traversing a distance 
of about 3 kms. It was marooned due to a 
flash flood caused by the bursting of an 
irrigation tank, following unprecedented 
heavy rains. Before it could proceed 
further, the surging flood washed away a 
portion of the railway embankment under 
the train, causing derailed of 14 out of the 
18 coaches of the train. Of the derailed 
coaches, 10 were swept away by the force 
of water. Two of these coaches, fourth and 
fifth from the train engine, were swept to a 
distance of about 40 m from the track. 

About 20 minutes earlier. a goods train 
running towards Manchiryal on the adja-
cent track had passed over the same 
stretch and nothing unusual had been 
reported by the driver of the goods train. 

As per records, this section had no pre-
vious history of any damage by floods. The 
irrigation tank in question, located about 3 
km. on the upstream side of the railway 
track, was being maintained by the State 
Government. 

As a result of the accident. 55 persons 
lost their lives and 3 sustained injuri~s, out 
of whom two had minor injuries. The casu-
alties were mostly from the 4th and 5th 
coaches from the engine. These were 
Second Class Sleeper through coaches 
from Vishakhapatnam to Hazrat Niza-
muddin, attached to this train at Kazipet. 

As the Railway telephone circuits along 
the affected track were extensively dam-
aged due to the flash flood, the first infor-
mation had to be conveyed to Manchiryal 
station on foot. Relief and rescue opera-
tions were set in motion immediately the-
reafter. Contacts were also established 
with State Government agencies at the 
appropriate levels for the help and assist-
ance. Pending arrival of relief trains from 
other places, the immediate rescue opera-
tions were organised by the railway offi-
cials available on the spot, with the 

spontaneous help of volunteers from 
amongst the passengers of the train, nota-
ble amongst whom were army jawans, as 
well as residents of the adjoining areas. 

Arrangements were made to evacuate 
passengers from the site of accident to 
Manchiryal station by .utilising the four 
rear-most coaches which were unaffected. 
Over 700 passengers were thus brought to 
Manchiryal where they were served food 
and refreshments. Thereafter about 400 
passengers who wanted to continue their 
journey towards the north, were moved by 
road to Bellampalli by mebilising 10 
buses. From Bellampalli a Special train 
was arranged for their onward journey 
towards New Delhi. For about 300 pas-
sengers who wanted to return to Hyde-
rabad or to Waltair side, another Special 
train was arranged from Manchiryal. 

Ex-gratia payment was arranged by the 
Railw~y Administration at the rate of Rs. 
5,000/- each to the next of kin of the dead, 
Rs. 2,0001- to the grievously injured and 
As. 250/- each to those who had sustained 
simple injuries. 

Along with the Union Industries Minis-
ter, Shri J. Vengal Rao. I visited the site of 
the accident early in the morning of 10th 
July, accompanied by the Chair!'"an and 
Member Engineering, ftlilway Board. 

The Commissioner of Railway Safety, 
Southern Circle is conducting a statutory 
inquiry into the matter. His report IS 
awaited. 

The work of restoration of rail communi-
cations on the affected section was under-
taken on a war footing round the clock. 
The Down line, which had suffered com-
paratively less damage. was restored to 
traffic on 12th July and the Up line on 17th 
July 1987. 

Words cannot adequatety express our 
grief and shock at the loss of so many 
human lives. I have no doubt that the 
House joins me in extending our heart-felt 
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condolences and deep sympathies to the 
bereaved families. 

I would also like to express myapprecia-
tion for the assistance rendered in the 
rescue and relief operations by the civil 
administration, the people of the adjoining 
areas, various industrial establishments 
and other public and private bodies. as well 
as by several.volunteers from amongst the 
passengers of the train. t must make a spe-
cial mention of the heroic role played by 
some Army jawans travelling by the same 
train. 

The accident to 316 Down Barharwa-
Rampurhat passenger on the Eastern Rail-
way occurred at about 13.10 hours on 
27.7.87. While the train was passing over 
bridge No. 201 between Murarai and Chha-
tra stations on the Barharwa-Khana Sec-
tion, 2 bogies derailed and 3 came off the 
bridge of which two fell into the river bed. 
The train had a load of 7 coaches. This is 
an 18 span bridge on the Chhota Pagla 
stream. 

As a result of the accident, 3 persons lost 
their lives. There were 7 grievous injuries 
and 2J minor. The injured were rushed to the 
Civil Hospital, Rampurhat and to the 
Health Centres at Chhatra and Murarai. On 
receipt of the information, medical vans 
Nere rushed to the site of the accident from 
the base stations. Senior officers of the 
Railway also rushed to the site. Ex-gratia 
payment to the next of kin of the dead and 
to those injured has been arranged. 

The cause of the accident is under inves-
tigation. Commissioner of Railway Safety, 
Eastem Circle. has already reached the 
site and will be holding Statutory Enquiry. 

16.21 hIS. 

STATEMENT RE: MACHINERY FOR 
ENSURING SAFEGUARDS FOR SCHE-
DULED CASTES AND SCHEDUlED 

TRIBES 

(English] 

THE MINISTER OF STATE OF THE 

MINISTRY OF WELFARe (DR. RAJEN-
ORA KUMARI BAJPAI) : Sir, the Constitu-
tion provides under Article 338 for 
appointing a Special Officer to investigate 
all matters relating to the safeguards pro-
vided under the Constitution for the Sche-
duled Castes and Scheduled Tribes. The 
Government of India in 1978 had set up a 
Commission to do practically the same 
functions with the intention of replacing 
the Special Officer by such a Commission 
by amending the Constitution. However, 
the efforts of the Government at that time 
to amend the Constitution in this respect 
did not succeed. As a result the Q,mmis-
sion and the Commissioner have been 
functioning with almost similar functions. 

We have examined this matter carefully. 
Government does not propose to make 
any changes in the Constitution in this 
regard. Instead we would like to make the 
Constitutional machinery of Special Officer 
envisaged under Article 338 more effective 
and hence we shall strengthen his office 
and also provide for a disciplinary mecha-
nism to take action against defaulting 
personnel. 

We have need also of a body at the 
national level to aid and advise the Govern-
ment in regard to the basic socio-
economic issues involved in the process of 
uplift and welfare of the Scheduled Castes 
and Scheduled Tribes. Changing situa-
tions demand that all the aspects should 
be carefully studied and suitable changes 
in policy and programme and in adminis-
trative structure and agencies effected to 
meet new requirements. It is hence pro-
posed to rename the Commission for the 
Welfare of Scheduled Castes and Scheduled 
Tribes as the National Commission for the 
Scheduled Castes and Scheduled Tribes 
and redefine its functions and to expand it 
to include experts in relevant disciplines. 

A detailed statement in this respect is 
placed on the Table of the House. [Placed 
in Library. SB6' No. L T -4522-Al87) 
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16.25 hra. 

ELECTION TO COMMITTEE 

[English] 

Estimates Committee 

SHRI BIPIN PAL DAS (Tezpur):1 beg 
to move: 

is: 

''That the members of this House do 
proceed to elect, under sub-rule (3) 
of Rule 254, in the manner required 
by sub-rule (1) of Rule 311 of the 
-Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themselves to serve as a 
member of the Committee on esti-
mates for the unexpired portion of 
the term of the Committee vice Prof. 
Narain Chand Parashar resigned 
from the Committee. 

MR. DEPUTY SPEAKER: The question 

"That the members of this House do 
proceed to elect, under sub-rule (3) 
of Rule 254, in the manner required 
by sub-rule (1) of Rule 311 of the 
Rules of Procedure and Conduct of 
Business in Lok sabha, one member 
from among themselves to serve as 
a member of the Committee on esti-
mates for the unexpired portion of 
the term of the Committee vice Prof. 
Narain Chand Parashar resigned 
from the Committee." 

The motion was adopted 

18 .• tn. 

BUSINESS ADVISORY COMMITTEE 

[EngliSh] 

Thirty-Eighth Report 

THE MINISTER OF PARLIAMENTARY 
~FFAIRS AND MINISTER OF FOOD AND 

CIVIL SUPPLIES (SHRI H.K.Lj3HAGAT): I 
beg to move: 

"That this House do agree with the 
Thirty-eighth Report of the Business 
Advisory Committee present8(i to 
the House on the 29th July, 1987." 

MR. DEPUTY SPEAKER: Now Shri 
3anatwalla. 

SHRI G.M. BANA TWALLA (Ponnani): I 
have just a brief submission to make. The 
report of the Business Advisory Commit-
tee states that the discussion on the com-
munal situation will be taken up on a date 
to be fixed by the Committee later on. My 
humble submission is that this is ave., 
serious situation. We are having prolonged 
communal violence in Meerut. The situa-
tion is tense in Delhi. Even in the walled 
city, in Delhi. today there is a bandh 
against the massacre which took plaqe. of 
the innocent bus passengers near Meerut. 
There are attacks on passengers in the 
trains. 

Therefore, the situation is serious, and I 
have a submission to make: I urge upon 
you that the earliest possible date be fixed 
in order to discuss this communal situa-
tion. I have given notice of an adjourn-
ment motion also, about communal 
violence in Meerut, Delhi and Gujarat. The 
Speaker was pleased to disallow it. But 
now, when the Business Advisory Commit-
tee has said that a discussion will be there, 
I most emphaticalJy urge that the earliest 
possible date be - immediately decided 
and announced. for the discussion. I hope 
that in the meantime, the hon. Horne Minis-
ter will also rise and make a statement in 
this house. 

We have a statement. We are fortunate 
enough: we had a statement about what 
happened today at Kalkaji, and other pla-
ces. But it is shocking that while so man) 
places are under the grip of communal vio- . 
lence, there is no statement, even by the 
hon. Home Minister. So, let that statement 
come immediately, and let us have a dis-
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cussion also at the earliest possible date. 
That is my submission to you. . 

MR. DEPUTY SPEAKER: Now the Min-
ister. Mr. Bhagat. 

SHAI H.K.L. BHAGAT: The Government 
feels very much concerned about the com-
munal incidents. of rioting and violence in 
different parts of the country. including 
Delhi, Meerut and other places. The situa-
tion thus very much demands some 
serious thinking and some serious steps. 

The Government is prepared for the dis-
cussion and the Government itself will 
soon, in consultation with the Hon. 
Spe.aker come forward with a motion for 
the consideration of the communal 
situation. 

MR. DEPUTY SPEAKER: The question 
is: • 

"That this House do agree with the 
Thirty-eighth Report of the Business 
Ad'lisory Committee presented to • 
the House on the 29th July, 1987." 

The motion was adopted. 

16.31 hIS. 

MOTION FOR APPOINTMENT OF A 
JOINT COMMITTEE TO ENQUIRE INTO 
THE ISSUES ARISING FROM THE 
REPOAT OF SWEDISH NATIONAL AUDIT 

BUREAU ON THE BOFORS 
CONTRACT -Contd 

[English] 

THE .MINISTER OF DEFENCE (SHRt 
K.C. PAl.Jn: Sir, I have already moved my 
Motion. 

SHAI G.M. BANA TWALLA (Ponnani): 
Sir, this Motion may not be taken up as 
most of the opposition are not here. 

. SHAI K.C. PANT: Sir, friends oPPOsite 
have chosen to stay ~way and my han. 
friend might like to advise them. 

SHRI G.M. BANATWALLA: We are 
here. 

SHAI K.C. PANT: I understand. . 
MA. DEPUlY-SPEAKER: Let the Minis-

ter speak. 

SHRI K.C. PANT: I understand the spirit 
in which you are making the suggestion 
and I hope that you will persuade our 
friends to come back. It is no pleasure for 
us to proceed with this Motion in their 
absence. In fact, some of them have tabled 
substitute motions and one would like to 
hear what they have to say. We have 
nothing to hide. It is easy for us to get this 
passed now when they are not here if we 
have something to hide and we wanted to 
rush through. Nothing would suit us more 
than to carry it through when they are not 
here. But that is not the spirit in which we 
are apprdaching it and within reason we 
would certainly like them to pariicipate in 
the debate on the Motion and- to give us 
their ide~ and to join us in a Joint Parlia-
mentary Committee to investigate the facts 
and to get at the truth. I do not understand 
why they are shying away from this. There-
fore, we will be perlectly willing, if the 
House is willing and if the Chair is willing to 
take this up on Monday. And at that time I 
will make my statement. I hope my friend 
will be able to persuade the others also. 

MR. DEPUTY-SPEAKER: I feel, the 
House will accept this. 

AN H9N. MEMBER: A very good 
gesture. 

MR. DEPUTY SPEAKER: We take up tbe 
next item. 

16.32 h .... 

CONSERVATION OF FOREIGN EX-
CHANGE AND PREVENTION OF SMUG-
GLING ACITIVITIES (AMENDMENn BILL 

[English] 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY): Sir, on behalf of ~hri 
Narayan Dutt Tiwari, I beg to move for 
leave to introduce a Bill further to amend 
the Conservation of Foreign Exchange 
and Prevention of Smuggling Activities 
Act, 1974. 

is: 
MR DEPUTY-SPEAKER: The question 

"That leave be granted to introduce a 
Bill further to amend the Conserva-
tion of Foreign Exchange and Prev-
ention of Smuggling Activities Act, 
1974." 

The motion was adopted 

SHRt JANARDHANA POOJARY: 
introduce the Bill. 

13.32112 hrs. 
STATEMENT RE: CONSERVATION OF 
FOREIGN EXCHANGE AND PREVEN-
TION OF SMUGGLING ACTIVITIES 

(AMENDMENn ORDINANCE, 1987 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAt JANARD-
HANA POOJARY): Sir, on behalf of Shri 
Narayan Outt Tiwari, I beg to lay on the 
Table an explanatory statement (Hindi and 
English versions) giving reasons for imme-
diate legislation by the Conservation of 
Foreign Exchange and Prevention of 
Sm uggling Activities (Amendment) Ordi-
nance .. 1987. 

16.33 In. 

AIR (PREVENTION AND CONTROL OF 
POLLUTION) AMENDMENT BILL· 

(English] 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): I 
beg to move for leave to introduce a Bill to 

amend the Air (Prevention and Control of 
Pollution) Act, 1981. 

is: 
MR. DEPUTY-SPEAKER: The question 

l'That leave be granted to introduce a 
Bill to amend the Air (Prevention and 
Control of Pollution) Act, 1981. 

The motion was adopted. 

SHRI BHAJAN LAL: Sir, I introduce the 
Bill. 

MR. DEPUTY-SPEAKER' Now we take 
up Matters Under Rule 377. 

16.34 hra. 

MATTERS UNDER RULE 3n 

[Translation] 

(I) Need' to attach more bog" to 
VaiIhaIl Express, reICheduIe lis 
lime of antval at New DelhI and 
also Introduce an additional train 
on this route 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad): Mr. Deputy Speaker, Sir, it is 
generally seen that the trains starting from 
Delhi and New Delhi Stations are over 
crowded but the Vaishali Express starting 
from New Delhi is so much over crowded 
that after being fully occupied by the pas-
sengers, we find many persons travelling 
sitting on footboards and hanging outside 
bogies. It is, therefore, necessary to run 
one more train on this route. If it is not 
immediately possible at least two bogies 
may be added to it Immediately ~ that 
passengers are not compelled to travel 
hanging by the train. Another problem 
with this train is that it arrives at New Delhi 
at 1.30 A.M. whereas it reaches Aligarh at 
7.31. So it can easily' reach New Delhi at 
9.31 AM because the same train on its 
return journey covers this distance only in 
two hours. If arrangements could be made 
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for the arrival of ttlis train at New Delhi at 9 
AM or before, the passengers can return 
same day after doing their work in Delhi 
and their problem of night stay will also 
end. Other passengers who come on office 
duty or in connection with official work will 
also reach on time. 

Therefore, I request the han. Minister of 
Railways to issue necessary instructions 
for introducing an additional train between 
I\Iew Delhi and Barauni in the near future, 
attaching at least two more bogies imme-
diately and ensuring the arrival of the train 
at 9.00 AM at New Delhi Station. 

[English] 

(II) Need to 11ft ban on the filing up of 
existing vacancies and creation 
of neW posts partlcularty In the 
departments of Posts and 
Telecommunicatlona 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur)' The continuance of the ban 
on the filling-up of existing vacancies and 
creation of new .posts by Ministry of 
Finance since 1984 has resulted in slowing 
down of the provision of various facilities in 
the rural areas in accordance with the Plan 
Development. Most of the new proposals 
which could have been sanctioned as per 
norms of the Departments and the needs 
of the people have not been provided on 
account of this ban. There is no doubt that 
in some cases exemptions have been 
given for recruitment to certain special 
cases, yet the over-all impact of the ban 
has been counter-productive. This is par-
ticularly the case with regard to the Depart-
ments of Posts and Telecommunications 
where a large number of proposals for 
opening Post Offices, which were approv-
ed as per norms in the 8th Plan have 
remained only on paper. Moreover, in-
crease in work-load in post offices, Public 
Call Offices & Telephone Exchanges with-
out corresponding increase in the staff has 
resulted in deterioration in efficiency and 
consequent loss of revenue. The fate of the 
probationers under the Reserved Trained 

Pool Category has remained uncertain, 
causing frustration among them. 

The enhancement of daily wages by the 
State Govts. has caused shortage of 
labour for the eXEKiutionlinstaliation of var-
ious telecom facilities in the rural areas. A 
sense of indifference to work and decrease 
in efficiency are prominent features of the 
post-ban situation. 

It is high time that the ban is lifted by the 
Ministry of Finance and normal process of 
development is allowed to be resumed in 
the country. 

(lH) Need to revert to the Six day week. 

SHRI SRIBALLAV PANIGRAHI (Ceo-
garh) : The change over to the five-working 
days week in Central Govt. offices does 
not seem to have achieved its desired 
result with the total wOrking hours in real 
sense, having beeR reduced and efficiency 
not having been enhanced, in any way. On 
the other hand it has caused heart burning 
and bickering among employees of several 
State Governments and also different field 
organisations of Central Govt. where this 
system has not been introduced. 

I WOUld, therefore, urge upon the Union 
Government to reconsider this and revert 
back to the old six working days week sys-
tem without further loss of time. 

(Iv) Need to Indude Malthlli language 
In the Eighth Schedule of the 
Constitution 

DR. G.S. RAJHANS (Jhanjharpur) : Mai-
thili ;s one of the most ancient languages of 
India. According to philologists, perhaps it 
is as old as Sanskrit. It is being spoken by 
ooarty three crores of population in this 
country. It has a very rich literature. Gradu-
ate and Post-Graduate teachings are 
imparted in Maithili and in a number of 
Universities in India, particularty in Bihar, 
West Bengal and Uttar Pradesh. 

Quite a few newspapers and magazines 
are published in Maithili. 
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Realising the importance of Ma it hili , 
Nepal has accepted it as its second offi-
cial language, whereas it is a misfortune 
that despite our repeated requests it has 
not been included in the 8th Schedule of 
the Constitution of India as yet. 

It is learnt that the Government of India 
is seriously considering to include a few 
more languages in the 8th Schedule of 
the Constitution in near future. 

In view of this, it is earnestly requested 
that the Govt. of India takes a sympathetic 
view of the matter and includes Maithili in 
the 8th Schedule of the Constitution of 
India. 

[Translation] 

( v) Need to tonnulate a National Pol-
Icy to deal with Indians settled 
abroad 

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh): Mr. Deputy Speaker, 
Sir, I would like to draw the kind attention 
of the han. Minister of Foreign Affairs 
under Rule 377 regarding protection to the 
Indians settled abroad. 

At present several pepple of Indian 
origin are settled in other countries of the 
World like Fiji, Central America, Guana, 
Trinidad, Mauritious, Sri Lanka, etc. They 
are not being treated well particularly in 
Burma, Uganda, South Africa and Sri 
Lanka. We have no National Policy to look 
after their interest. 

After some time, by the end of this cen-
tuary, the plight of Indians settled in Hong 
Kong win also be bad and they w\\\ lose 
the\r cit\zensh\p. Therefore, l would strong'y 
seek for a National Policy in this regard. 
There are two types of non-resident 
Indians: 

(i) Those who went years ago and 
became indivisible part of the life 
style of the country they settled 
in; and 

(ii) those who have gone abroad for 
employment and business. 

The international diplomacy is rapidly 
changing. Therefore (1) the Ministry of 
External Affairs should keep a watch on 
their interests through International 
Forums, (2) arrangements should be made 
for cultural exchange to maintain emo-
tional ties, and (3) provision should be 
made for their social and economic reha-
bilitation it they face difficulties abroad anc;j 
desire to return to India. Therefore, there is 
a need to formulate a National Policy to 
look after the interests of Indians settled 
abroad. 

(vi) Need to request U.P. Govem-
men' to constitute .. Education 
CommIssIon for recRllbnent of 
teachers for hlHy areas 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, the non-recruitment 
of teachers, lecturers and principals in 
High Schools and Inter-Colleges of hill 
areas of Uttar Pradesh for long periods has 
resulted in fall in the standard of students 
studying in these areas and in the overall 
pass percentage. At some places, the 
teachers of some specific subjects have 
not been recruited for more than two 
years. 

Although attention of the Uttar Pradesh 
Government has been repeatedly drawn 
towards this problem, yet no action is 
being taken. There is wide spread resent-
ment and angUish in this border area over 
this issue. Therefore, the Central Govern-
ment should direct the State Government 
to set up a HiU EducaUon Comm\ssion 
immed\ate\y \0 recru\t teachers and \ectuf-
ers ,n hm areas and to form a hill cadre of 
teachers. 

16.39 hI'S. 

[English] 

MR. DEPUTY-SPEAKER: Now. we take 
up discussion under Rule 193. 
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THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
Though the matter is very urgent, it may be 
postponed because the opposition is 
absent and the mover, Shri Indrajit Gupta. 
is also absent. Now, the House may take 
up Item No. 14. This discussion may be 
taken up some time later. 

MR. DEPUTY-SPEAKER: Do the hon. 
Members agree with the suggestion of the 
hon. Minister? 

SEVERAL HON. MEMBERS' Yes. 

16.40 hrs. 

COCONUT DEVELOPMENT BOARD 
(AMENDMENT) BILL 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): I beg to move: 

IIThat the Bill further to amend 
the Coconut Development Board 
Act. 1979, as passed by Rajya 
Sabha, be taken into conside-
ration." 

Before I request the hon. House to con-
sider the Coconut Development Board 
(Amendment) Bm, 1987 which was intro-
duced in the Budget Session, I might 
briefly give the background and reasons 
which necessitated bringing forward this 
amending legislation. 

The purport of this Bm is only to make an 
amendment in the Coconut Development 
Board Act, 1979 under which the CocOnut 
Development Board was set up, with a 
v;pw to including the Horticulture Com-
missioner, who is looking after the activi-
ties of the Board in the Ministry of 
Agricultur:e as ex officio member of the 
Board. 

When the Coconut Development Board 
Act was enacted in -1979, horticulture and 
plantation crops were dealt with in the 

Crops Division headed by Agriculture 
Commissioner in the Department of Agri-
culture and Cooperation and, accordingly, 
he was included as an ex officio member of 
the Board. Meanwhile with the importance 
that the horticultural programmes have 
acquired over the years and their contribu-
tion to the national economy, a separate 
full-fledged Division known as Horticul-
ture Division headed by Horticulture Com-
miSSioner, has been created. 

As the work of coconut development at 
the national level and that of the Coconut 
Development Board is being looked after 
by the Horticulture Commissioner, ;t is 
necessary that he may be made an ex offi-
CIO member of the Board in place of Agri-
culture Commissioner. The inclusion of 
Horticulture Commissioner will Qe of con-
siderable assistance in providing technical 
supervision and guidance in the process of 
organising the programmes and activities 
of the Board. 

The Bill, therefore, seeks to achieve this 
object by amending sub-section (4) (b) of 
section 4 of the Coconut Development 
Board Act, 1979. 

Having given the broad purport of the 
Bill and the amendment sought being of a 
minor nature, I now request the Honoura-
ble House to consider the Bill. 

It is a very simple Bill. Earlier there was 
only Crop Division but now there is a spe-
cjfic Horticulture Division. So, we wish that 
the Agriculture Commissioner may be 
replaced by the Horticulture Commiss·· 
ioner. 

MR. DEPUTY SPEAKER: Motion moved : 

"That the Bill further to amend 
the Coconut Development Board 
Act, 1979, as passed by Rajya 
Sabha, be taken into considera-
tion." 

Shri Vakkom Purushothaman. 
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SHRI VAKKOM PUAUSHOTHAMAN 
(Alleppey): Sir, as the hone Minister has 
just now said, this Bill is introduced with 
the limited object of making the Horticul-
ture Commissioner an ex officio member 
of the Coconut Development Board in 
place of the Agriculture Commissioner. 
Since the coconut cultivation and even the 
administration of the Coconut Develop-
ment Board are looked after by the Horti-
culture Commissioner, it is necessary that 
he be included as a member of the Board. 
So. I support this amendment Bill. But, Sir, 
being a member elected to the Coconut 
Development Board by this House and 
also a Member coming from Karala, the 
land of coconuts. I would like to say a few 
words before this House, especially for the 
notice of the hone Minister. 

Sir, I was a M;nister for Agriculture in my 
State for about six years from 1971 to 1977. 
It was during this period that the Kerala 
Government had repeatedly represented 
before the Government of India for the for-
mation of this Coconut Development 
Board. When the then Agriculture Minister 
visited Kerala to attend a seminar orga-
nised by Karshaka Congress, a farmers 
wing of Indian National Congress, he had 
agreed to the constitution of this Board 
and he had openly announced this in the 
seminar then and there. But the Act was 
passed only in 1979 and the Board started 
functioning only in 1981. The very purpose 
of our repeated representations during 
that period was to help the poor coconut 
cultivators of that State. 

Coconut is the main agricultural crop in 
Kerala. More than half of the entire culti-
vated area of coconut in the country is in 
Kerala. Every bit of land cultivated by the 
agriculturists in Kerala is having at least a 
good number of coconut trees, except in 
big plantations. Even the poor beneficiar-
ies of the land reforms-the Adakudi 
tenant turned land owner of ten cents of 
land-are also coconut growers in the 
$tate. The entire economy of the State is 
mainly dependent on the coconut and 
coconut cultivation. But recently some of 

the other States nave also started planting 
coconut, in Tamil Nadu, in Karnataka and 
even in Assam, in limited areas. But the 
economy of any of these States is not 
dependent on coconut. 

SHAI P. KOLANDAIVELU (Gobichetti-
palayam): Because of monsoon. 

SHRI VAKKOM PURUSHOTHAMAN: 
Whatever be the reason. But even after the 
formation of the Coconut Development 
Board, there are so many teething troubles 
since it is in the initial stage. Apart from 
that, the first Chairman was ill; but he con-
tinued there in that post till his death. Now, 
there is no Chairman for the Board for the 
last so many months. The Government of 
India should appoint a Chairman as early 
as possible. (Interruptions) 

No, I do not want. I am not parochial. I 
am first an Indian and second only a 'Kera-
laiyan'. I honestly believe in it. But I am 
bound to safeguard, and argue for the 
interests of the Kerala people. 

Coconut-cultivation is our monopoly 
cultivation. Only people from Kerala can 
understand the delicate problems of coco-
nut cultivation. So, I request the Hon. Min-
ister that somebody from Kerala should be 
appointed as the Chairman of the Coconut 
Development Board. I hope that the hon. 
Minister knows why I harp on this point so 
vehemently (Interruptions). That is why I 
said, I am first an Indian and second only a 
'Keraliyan'. Coconut cultivation is our 
monopoly cultivation. Every where in Ker-
ala we have got coconut. Nowhere else in 
the country it is so. (Interruptions) 

That is why I say I am not concerned 
with the persons. You can appoint any-
body, but he must be a man knowing the 
obligations and delicate problems of the 
coconut cultivation. 

Our beloved Prime Minister knows the 
importance of coconut' cultivation in Ker-
ala and that is why he has announced a 
special grant of Rs. 23 crores for coconut 
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development in Kerala. While making that 
announcement he has referred to coconut 
as an oilseed. But the Government of India 
is reluctant to declare coconut as an oil-
seed. I think that the Government of India 
task force on oilseeds has not recognised 

oconut as an oilseed crop. 
PROF. N.G. RANGA (Guntur): It is an 

oilseed crop. 

SHRI VAKKOM PURUSHOTHAMAN: 
The Coconut Development Board in its 
last meeting passed unanimously the fol-
lowing resolution and sent it to the 
Government: 

"The Central Government may 
be requested to assign the same 
importance to coconut as given 
to the sp..asonal oilseed crop in 
view of the fact that coconut is 
one of the most important sour-
ces of vegetable oil in the country 
and, hence, it is of paramount 
importance to make all-out efforts 
for its balanced dellelopment. 
The Board resolved to request 
the Government of India to clas-
sify Coconut as an oilseed crop in 
view of the above position." 
(Interruptions) 

Government of India has allotted about 
Rs.. 170 crores for the development of oil-
seeds in the country. If coconut is also 
declared as an oilseed, I am quite sure that 
the poor coconut growers in the country, 
not only of Kerala but the entire country 
will get more benefit. T~ere is no doubt 
about it. 

Government of K~rala and the poor agri-
culturists in the country have repeatedly 
requested the Government of India for 
completely banning the import of copra 
and coconut oil. Even though the Govern-
ment of India has taken a policy decision 
not to import copra and coconut oil for 
edible purpose, the import is going on 
even today in the name of indwstrial pur-
pose. My submission is that even now 
coconut and coconut oil are imported into 
our country for industrial purposes. 

SHRI MULLAPALL Y RAMACHAN-
DRAN (Cannanore): That is very 
unfortunate. 

SHRI VAKKOM PURUSHOTHAMAN: 
So, Sir, my submission is that if you really 
want to save these poor coconut CUltiva-
tors in the country, you must completely 
ban the import of copra and coconut oil 
for any purpose. In this connection, I 
would like to point out that even sufficient 
funds are not allocated for the running of 
the Coconut Development Board. During 
the Sixth Five Year Plan, for the latter 
period, that is, for three years, the total 
allocation was Rs. 7.26crores. This means 
an allocation of Rs. 2.42 crores per year. 
But for the whole of Seventh Five Year 
Plan, it is only As. 9.5crores, that means an 
yearly allotment of only As. 1.9croies. Sir, 
when the expenditure is increasing due to 
implementation of more and more projects 
and more and more schemes in the country 
I cannot understand why the budget provi-
sion for this item has been decreased. The 
Board has also sent lts representations to 
the hone Minister regarding the powers 
given to the Coconut Development Board. 
Sir, it is unfortunate that even those pow-
ers given to other Boards like Rubber 
Board, Tea Board and Coffee Board have 
not been given to the Coconut Develop-
ment Board. I cannot understand why 
those powers are ·not given to the Coconut 
Development Board. Is it not a discrimina-
tion? Is it because the cultivation of coco-
nut is done by poor man in the country? I 
think that all these things show that there is 
step-motherly attitude towards these coco-
nut cultivators. I don't want to name the 
persons. So, Sir, my request is kindly to 
help these poor cultivators. It is a small 
amendment and I do not want to state 
other things and other difficulties faced by 
the coconut cultivators. Of course, in our 
State, most of the trees were affected by 
disease. I do not want to take the time of 
the House by going into details. So, my 
submiSSion is that the hon. Minister may 
kindly look into these problems and take 
immediate steps to redress the grievances 
of the coconut CUltivators. Once again I 
support this Amendment. 
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SHRI MULLAPPALL Y RAMACHAND-
RAN: Sir, since it is a small Amendment Bill, 
'lie can straightaway pass it. 

DR. G.S. DHILLON: It is a small amend-
ment Bill for substituting the words ,he 
Horticulture Commissioner' in place of the 
words 'the Agriculture Commissioner'. It is 
not an overall discussion for the whole of 
the Bill which is already there. But I will not 
mind if you have discussions on it. My ol'}ly 
submiSSion is that this Bill is pending 
since long. At 5.30 P.M. the Prime 
Minister is to make a statement. Therefore, 
I do not think that this can be further 
delayed. But till that time, if you want to 
speak on the Bill, you may do so. 

MR. DEPUTY-SPEAKER: Mr. N. Dennis, 
you may be brief in your submissions. 

SHRI N. DENNIS (Nagercoir) : Mr. 
Deputy-Speaker, Sir, while supporting the 
Bill, I wish to make a few POlOtS. As the 
hone Minister has stated, the Bill is a very 
simple one with a small amendment. It 
needs no explanation nor is there any 
ambiguity in the Bill. As the hon. Minister 
has stated, it is to incorporate the words 
'the Horticulture Commissioner' in place of 
the words 'he Agriculture Commissioner'. 
The inclusion of these words in the Act is 
necessitated because the Horticulture Div-
ision has been created and Coconut is 
dealt with by the Horticulture Commis-
sioner. It is a simple amendment. 
17.00 hrs. 

The point I wish to bring to the kind 
notice of the hon. Minister; IS this. As the 
eartier speaker has stated, I wish to reite-
rate the point regarding the functioning of 
the Coconut Board. The functioning of the 
Coconut Board is not at all satisfactory. 
The Coconut Board has to be reconsti-
tuted with suitable amendments to make it 
more purposeful and effective. Now the 
demands of the growers are not satisfac-
torily met. India is perhaps the third largest 
coconut producing country in the world. 
Moreover, coconut is a very useful tree. 
Each and every part of it is useful. Man~ 
people depend on it for their livelihood. As 

you know, coconut oil is made in two 
ways-one is through the mill and the 
other is by the traditional way as a rural 
industry providing employment opportuni-
ties to several people. Coir is made from 
coconut husk. It is an important traditional 
industry in Kerala and some other parts of 
the country. Toddy is also prepared from 
coconut. The leaves of the coconut are 
made use of for thatching houses and for 
other purposes. The tender coconut is also 
a very useful drink. It is a very delicious 
drink and it has medicinal value. So, coco-
nut cultivation has to be improved. But as 
the earlier speaker has stated, the allot-
ment of the amount to the Coconut Board 
is not adequate It is very low. It seems that 
in the Seventh Five Year Plan the allotment 
is only about Rs. 9 crores. It is not able to 
help the growers and producers. The 
Coconut Board has to help the growers to 
improve production by pjanting seedlings, 
by providing manures and also to find 
ways to secure proper markets. Moreover, 
since the constitution of the Coconut 
Board in 1979 we find that the extent of 
cultivation has not increased, and also the 
quantum of production too has not been 
improved. The area of cultivation in certain 
places has been reduced. I would point out 
that in some places the trees have been 
affected by the root-wilt disease, in some 
places they suffer from leaf disease, in 
some other places they suffer from stem 
disease and in many places they perish 
due to drought conditions. In some places 
coconut growers shift the coconut cultiva-
tion to other crops because coconut is 
comparatively less profitable to them. 

Another problem is regarding market-
ing. I wish to point out that the production 
of coconut is not continuously uniform 
throughout the year. For six months the 
production is good. In the rest of the six 
months the production is low. When the 
production is good, the price is low. but 
when the production is good, the price is 
naturally high. At this time the coconut oil 
is imported from other countries and it 
affects the growers. So, the Govemment 
has to import coconut oil very carefully by 
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taking into consideration the welfare ofthe 
coconut growers. The production has n01 
increased due to drought conditions and 
the Board has not effectively helped grow-
ers for the promotion of production. 
It aoes not help the smail farmers and it 
fails to supply adequate improved varieties 
of seedlings and manures to the farmers. 

It has also not adequately supplied pesti-
cides to the small farmers and others. I 
wish to make one or two suggestions in 
this context. Extensive research work has 
to be done for eradication of the various 
diseases attacking the coconut cultivation, 
namely root wilt disease, leaf-diseaAe, 
stem-disease and all that. Effective pesti-
cides should be supplied to the agricultu-
rists. Many types of pests are attacking 
coconut and therefore suitable pestiCides 
and medicines are to be found out. For root 
wilt disease it is said that there is no alter-
native than to remove the tree. But some 
medicine has to be found out for the eradi-
cation of root wilt disease. For increasing 
the production, research has to be con-
ducted in this regard. There are sever:al 
varieties of coconut yellow variety, green 
variety etc. Some trees are tall and some 
are short. Some produce more and some 
have fow yield. So, the production, aspect 
has to be taken into consideration and 
research work has to be done in that line 
for the supply of hybrid coconut seedlings. 

Now, they are trying to develop dwarf 
variety and some hybrid varieties which are 
there. All these varieties have to be taken in 
combination and research work has to be 
done in that way so that the production is 
made higher. This hybrid variety is to be 
distributed not through the nurseries not 
owned by private persons but through the 
Government nurseries. 

The fruits of this research work must 
reach all the nook and corner of the coun-

try and small farmers and other should 
benefit from this research. 

With these words, I support the Bill. 

SHRI G.S. BASAVARAJU (TumklJr) 
Sir, I support the Bill and also the vie'M. 
expressed by my colleague, Mr. Vakkom 
Purushothaman who is in the Coconut 
Development Board. I am also in the C0co-
nut Development Board. He has stated 
everything. Unfortunately this time, the 
Government has not brought proper 
amendment. Instead of the Agriculture 
Commission, it would be the Horticulture 
CommiSSion. It is the only amendment. We 
whOleheartedly support it. My request to 
the hon. Minister is to bring a relevant 
amendment next time incorporating 
necessary ingredients in the amendment. 
Otherwise it is not useful for running the 
Coconut Development Board in the coun-
try,. as stated by my friend, Mr. Vakkom 
Purushothaman. 

I support this Bill. 

PROF. K.V. THOMAS (Ernakulam): Sir, 
it is a very simple amendment and there is 
not much to be discussed on the amend-
ment. But I take this opportunity to bring to 
the attention of the hon. Minister the ques-
tion whether the Coconut Board should 
exist or not. If the Government is serious 
about the functioning of the Board, then, 
ample financial assistance has to be given. 

I still remember the day when this Board 
was inaugurated at Cochin. It was just like 
Onam festival in Kerata. Everybody in 
Cochin thought, a new, era is coming10 the 
coconut cultivators. Unfortunately, if we 
go through the fuctioning of the Board, it 
can be clearly seen that the financial assist-
ance given by the Central Government is 
just enough to give T AIDA to the members 
of the Board and to give salary to its 
emptoyees. 
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So, my humble request is that if the 
Government is serious about the function-
ing of the Board whose existence is a must 
for the financial improvement of the 
fanners in our State. Govemment should 
seriously think about how rnuch finance 
can be given. 

In this connection, I would like to draw 
your attention to another important matter. 
There is another Board, the Coir Board. 
Coir Board is under the Ministry of Indus-
try and Commerce. Both are mutually con-
nected and mutually benefited 

My friend Shri Vakkom Purushothaman 
has very clearly stated about the problems 
of the farmers. So, I am not gOing Into 
them. If farmers are to be helped, then the 
industry connected with coconut products 
is to be developed. 

One is the coir industry. Coir industry 
was the backbone of the traditional indus-
trY in Kerala. It was throughout the coastal 
belt of Kerala. Now it is a very sad sight-
the hon. Minister of Industry, when he him-
self visited Kerala. himself has seen·-how 
the poor women are toiling day and night 
in the wetting process of getting the fibre. 
Nowhere in this country such a dirty work 
is being done by women. 

The han. Minister must see that the first 
step taken should be to mechanise this 
wetting process and getting the fibre. I 
think some positive action will be taken in 
that regard. 

Coming again back to the Coir Board. 
some method has to be brought out. Either 
both the Coir Board and the Coconut 
Board should merge, or some kind of lin-
kage has to be brought about so that both 
will work. 

Secondly. the basic problem which the 
farmers in Kerala faced last year-hon 
Members from Kerala have brought it to 
the attention of the House--is the poor 
price for the coconut oil and coconut. 
What is the reason? The reason is that 
farmers are not benefited from coconut. It 

goes to the big business houses like Tatas. 
They get the maximum benefit. Today in 
Keram I find that per kg of coconut oil, the 
price is between As. 20 and 30. But in 
Delhi. if you go to market and purchase oil 
which is branded as Tata oil. the price is 
between Rs. 50/- and As. fIJ/-. What the 
Board is going to do? 

In Kerala, we are producing the maxi-
mum coconuts and they are being con-
verted into copra in Kerals. But from copra, 
the coconut oil is being exti8cted not in 
Kerala but in Bombay. It shows that the 
farmers are not benefited. The people 
benefited are the big business houses 
when the coconut goes abroad. 

One aim of the Board was that we will 
start the maximum number of mills in Ker-
ala to produce the coconut oil. But ~hat 
happgns now? What is the question now? 
In Kerala. after the copra is produced, only 
3% or 4n,o cf it is being converted into coco-
nut oil. The rest of the coconut ;s being 
tral"sported from Kerale to Bombay and in 
Bombay, big business houses are convert-
ing copra into oil. So, the benefit goes to 
the big business houses and not to the 
farmp.rs. 

At least. at this stage, when Government 
is spending a lot of foreign exchange for 
importing edible 011, you have to think 
about how the farmers can be helped as 
this coconut oii is itself an edible oil. 

So, the first step which the Government 
has to take is to declare coconut as an 
oilseed. If that can be declared as an oil-
seed, at least a percentage of what you are 
spending for import of edible oil can be 
made use of for the functioning of the 
Coconut Board which can start some 
development activities in Kerala. not only 
in helping the farmers, not only in finding 
out solution for the root wilt disease but 
also for helping the industries connected 
with Coconut. So. my humble request is 
that both the Coconut Board and the Coir 
Board have to be linked in some way so 
that the industries connected with coconut 
would be helped. 
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[Translation] 

*SHRI V. KRISHNA RAO (Chikbal-
;apur): Mr. Deputy Speaker, Sir, I whole-
heartedly support the Amendment Bill 
further to amend the Coconut Develop-
ment Board Act, 1979 moved by our hone 
Minister for Agriculture. 

This is a simple Bill to replace the Com-
missioner of Horticulture as a member of 
the Board in place of Commissioner of 
Agriculture. In fact some of our colleagues 
have already touched upon several impor-
tant points. Therefore, I do not want to go 
into the details. I want to touch upon only 
two or three relevant points. When I was 
the Taluk Board President I visited many 
villages in my constituency and convinced 
each family to plant coconut trees. Coco-
nut tree is a very useful tree for farmers. It is 
like their son. The grower of coconut tree 
can earn at lest As. 500/- to Rs. 1000 in a 
year from each tree. Hence it has become 
inevitable to increase the area of coconut 
plantation in our country. Kamataka, Ker-
ala, Andhra Pradesh, OriSsa and some 
other States have coconut plantation. The 
area of coconut cultivation in these States 
has not been increased for several years. I 
request the hone Minister to look into the 
matter and to encourage the expansion 
of coconut cultivation. 

The Board is not helping the grower to 
the expected level. The amount provided 
to the Board is not at all sufficient for the 
improvement of coconut cultivation. The 
amount is just sufficient for the payment of 
D.A.T.A. and other allowances of the 
Board members. Hence more funds 
should be provided to encourage coconut 
plantation. 

There are some diseases prevailing even 
today which have affected the coconut 
plantations in the country. Hence it ;s 
essential to appoint experts in each district 
to root out the diseases like root-wilt dis-
ease etc. 

Coconut cuttivation is like an industry. 
Coconut oil should be declared as edible 
oil as suggested by my colleagues. Export 
of coconut products should be increased 
and the import of coconut oil must be 
stopped once for all. This step alone can 
save the cultivators of coconut trees. 

I welcome the Amendment Bill and with 
these words I conclude my speech. 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): Sir, I thank the hone 
Members for having made valuable sug-
gestions. I am quite happy about one thing 
i.e. nobody has opposed the inclusion of 
the Horticulture Commissioner. The real 
amendment about the Horticulture Com-
missioner is very much approved by 
almost all of them. Shri Vakkom Puru-
shothaman has said about the two years 
delay in this regard. Of course, that is 
known to members. But as far as the ques-
tion of the Chairman is concerned, please 
rest assured that the Chairman will be 
coming up. In fact, there will not be any 
further delay. 

17.21 hI'S. 

[MR. SPEAKER in the Chair) 

One thing I assure you. Both Kerala and 
Kamataka start with the letter 'K', and I will 
not deviate from the letter 'K'. 

SHRI VAKKOM PURUSHOTHAMAN: 
You must appreciate our pOlitical difficul-
ties also. I have not mentioned that in my 
speech. 

DR. G.S. DHILLON:. You will not appre-
ciate the coconufs difficulties when I face 
them. 

The problem is this. You will not like that 
one 'K' has the tenn every time. One 'K' 

The speech was originally delivered in Kannada. 
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has already accepted the Chairmanship 
for two terms ... 

SHRI VAKKOM PURUSHOTHAMAN: 
No, Sir. There has been only one Chair-
man so far. He was sick also. I have not 
gone into the details. He was a cancer 
patient and he was not attending the office, 
he was not attending the meetings. 

DR. G.S. DHILLON: I assure you, this 
time there will be an equitable distribution. 

(Interruptions) 

MR. DEPUTY-SPEAKER. No dialogue. 
Order, please. 

SHRI VAKKOM PURUSHOTHAMAN: 
You must appreciate our political prob-
lems also. We will not be able to face the 
people in Kerala. (Interruptions) 

MR. DEPUTY-SPEAKER: Order, please. 

DR. G.S. DHILLON: Mr. Purushotha-
man is a very mature politician. I hope he 
will not raise such questions in the House 
itself. He may meet me separately. I realise 
his difficulties. (Interruptions) 

So far as allocation of funds is con-
cerned, in the Sixth Plan we allocated them 
Rs. 440 lakhs. In the Seventh Plan we pro-
pose to give them Rs. 900 lakhs, including 
non-plan funds, which is more than dou-
ble. A question was raised about more allo-
cation also. I would just like to mention that 
all oilseed farmers together growing 35 
lakh tonnes of oil in 200 lakh hectares get 
only As. 100 crores of assistance from the 
Centre-please note it-whereas the c0co-
nut output is omy six per cent of the oil and 
is getting Rs. 9 crores, that is, 50 per cent 
more than what the other oilseed growers 
are getting. 

A question was raised about import. I 
quite realise that. Last time also it was 
raised here and I gave them some sort of 
an assurance. But a little bit import we have 
permitted only as replenishment licence. 

Only a marginal, small quantity is imported 
by the exporters of fatty acids and not for 
any other purpose. 

So far as merger of Coir Board and 
Coconut Board is concerned, I cannot 
commit myself. I only wish I could reply to 
all your points. About the other matters 
raised about Coit Board, etc., I cannot 
make any commitment now. If the Coir 
Board so wish, they can move the Govem-
ment and we shall consider it then. 

MR. SPEAKER: The question is: 

·'That the Bill further to amend 
the Coconut Development Board 
Act, 1979, as passed by Rajya 
Sabha be taken into considera-
tion." 

The motion was adopted~ 

MR. SPEAKER: Now we take up Clause 
by Clause consideration. There are no 
amendments to Clause 2. 

The question is: 

"That Clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

DR. G.S. DHILLON: I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question is: 

'''That the Bill be passed." 

The motio" was adopted. 
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17.27 hIS. 
STATEMENT RE. ASSAULT ON THE 
PRIME MINISTER IN COLOMBO-

Contd. 
[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBL,C 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. CHI-
DAMBARAM): Mr. Speaker Sir, I rise to 
make a statement on the incident which 
happened in Colombo at about 10.20 
this morning. 

As part of the official programme, the 
Prime Minister was scheduled to review 
the Guard of Honour at the farewell 
ceremony. Special precautions, as ag-
reed to between the two Governments, 
had been implemented. The review 
guard was in two rows. In accordance 
with the schedule, the P.M. reviewed 
only the front row. Towards the end of 
the review, after P.M. had passed one of 
the Naval guards, the said guard lifted 
his rifle and in one swing motion hit the 
P.M. with the butt of the rifle. The rifle 
butt hit the P.M. on the left shoulder and 
grazed his head. Instantaneously, the 
Personal Security Officer, who was only 
fwo paces behind, pounced on the naval 
guard and threw him to the ground and 
pinned him down. The naval guard's rifle 
also fell to the ground. The Commander 
of the guard of honour, who was imme-
diately behind the P.M., also threw him-
self on the naval guard. 

Sensing the unusual movement, P.M. 
had moved forward very quickly and 
turned around. SPG's close protection 
team, which was just to the right side of 
the Personal Security Officer, imme-
diately surrounded the P."'t and gave 
him full body cover. All other security 
personnel of the SPG carried out their 
respective duties. P.M. was escorted 
quickly to the special enclosure where 
President Jayawardene, Mrs. Jayawar-
dene and Mrs. Sonia Gandhi were stand-
ing. He bid goodbye to President 

(Amdt.) Bill 
Jayawardene and Mrs. Jayawardene 
and walked a few steps to his car. The 
ceremonial drive to the heliped was 
completed. 

The Sri Lankan security personnel 
immediately took charge of the naval 
guard and removed him to custody. No 
other member. of the Guard of Honour 
made any unusual movement, nor w~re 
the arrangements for the ceremony dis-
turbed in any other way. 

Since the sole assailant had been 
immobilized instantaneously, there was 
no need to resort to any other actior:'l. 

I am sure that the whole House will join 
me in expressing our relief and happi-
ness that the Prime Minister is safe and is 
back amidst us. 

17.30 hrs. 

PAYMENT OF GRATUITY (AMEND· 
MENT) BILL 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : Sir, I beg to move: 

IIThat the Bill further to amend 
the Payment of Gratuity Act, 
1972, as passed by Rajya 
Sabha, be taken into considera-
tion." 

As the Hon. Members will be aware, 
the Payment of Gratuity Act, 1972 pro-
vides for a scheme for payment of gra· 
tuity to the employees employed in 
factories, mines, plantations, oil fields l 

ports, railway companies, shops and 
certain other establishments and for 
matters connected therewith. The pay-
ment of gratuity under the Act is, how-
ever, at present restricted to the emplo-
yees drawing wages not exceeding Rs. 
1600/- per month. 
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Under the Act, the gratuity is payable 
in the event of superannuation, retire-
ment or resignation from service subject 
to completion of five years service. The 
condition of five years service does not, 
however, apply in cases of termination of 
employment due to death or disable-
ment. The employees in the non-
seasonal establishments are entitled to 
gratuity at the rate of 15 days' wages for 
every completed year of service or part 
thereof in excess of six months, whi Ie the 
employees in seasonal establishments 
are entitled to 7 days' wages for each 
season. The payment of gratuity is 
further subject to a ceiling of 20 months' 
wages. 

The Labour Minister's Conference 
held in 1980 and 1982 had recommended 
inter-alia that the time limit for payment 
of gratuity might be prescribed in the Act 
itself and that there should be a suitable 
provision for recovery of interest in 
cases where the payment of gratuity is 
delayed. The trade unions have been 
representing for suitable enhancement 
in the wage limit for coverage and the 
ceil ing for payment of gratuity. The trade 
unions have also been demahding the 
setting up of a fund for payment of gra-
tuity. The question of funding of gratuity 
was considered by a Group of Labour 
Ministers and the Indian Labour Con-
ference held in November, 1985 and they 
had recommended introduction of a 
suitable provision for compulsory insu-
rance of employers liability with the LIC 
or setting up of a Gratuity Trust Fund 
under the Income Tax Act. for ensuring 
the payment of gratuity. 

The various suggestions/recommen-
dations have been considered and it is 
now proposed to carry out certain 
amendments in the Act. Some of the 
more important proposals for amend-
ments are:-

(i) The wage limit for coverage 
under the Act is being raised 
from As. 1600/- to As. 25001-

per month. An enabling provi-
sion is also being made for rais-
ing the wage limit for coverage 
by a notification, from time to 
time. 

eii) The existing ceiling of 20 
month's wages for payment of 
gratuity is being replaced by a 
monetary ceiling of Rs. 50,000/-

(iii) Provision is being made for 
payment of gratuity within 30 
days from the date it falls due. If 
the gratuity is not paid within 
the prescribed time limit, the 
employer shall be liable to pay 
simple interest at a specified 
rate. 

(iv) Provision is also being made for 
compulsory insurance of em-
ployers' liability to pay gratuity 
under the Act or in the alterna-
tive for the setting up of a Gra-
tuity Trust Fund under the 
Income Tax Act in relation to 
establishments employing 500 
or more persons. 

These are in short, some of the more 
important amendments proposed through 
this Bill. I hope the Members will welcome 
the proposed amendments, which are of 
non-controversial nature. With these 
words, I commend the Bill forthe consider-
ation of the House. 

MR. SPEAKER: Motion moved: 

"That the Bill further to amend 
the Payment of Gratuity Act, 
1972, as passed by Rajya Sabha, 
be taken into consideration". 

17.35 hI'S. 

STATEMENT RE.' INDO-SRI LANKA 
AGREEMENT 

[English] 
THE PRIME MINISTER (SHRI RAJIV 

GANDHI): Mr. Speaker, Sir, I have just 
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[Shri Rajiv Gandhi] 

returned from a brief but monentous visit 
to Colombo and I would like to take the 
House into confidence immediately about 
the outcome. I consider the visit moment-
ous because His Excellency President 
Jayewardene of Sri Lanka and I signed an 
Agreement yesterday, the 29th of July, 
which aims at bringing to an end the diffi-
cult -conflict which has afflicted our 
friendly neighbour Sri Lanka for years. The 
House is aware of the background of the 
ethnic conflict between the citizens of Sri 
Lanka which has its roots in complex his-
torical and socio-economic factors. The 
conflict assumed acute dimensions over 
the last four years endangering the very 
stability, unity and integrity of Sri Lanka. 

Things reached a low with the outbreak 
of unprecedented violence against Tamils 
ir. Sn Lanka in 1983. I do not wish to go into 
the details of the large scale killings and 
the extensive sufferings which affected the 
Sri Lankan people. The period between 
July 1983 and May 1987 was a particularly 
tragic chapter in Sri Lankan history. Thou-
sands of civilians were killed-Tamils, Sin-
halese, women, children, even monks and 
priests. Thousands were rendered home-
less and became refugees, as it were within 
Sri Lanka itself. India received nearly 150 
thousand Sri Lankan Tamil refugees. 

We have structured a framework for a 
durable solution to Sri Lanka's ethnic prob-
lem. The Agreement meets the basic aspi-
rations which animated the Tamils' stru-
ggle, namely, the desire to be recognised 
as a distinct ethnic entity; political auto-
nomy for managing their political future; 
an appropriate devolution of governmental 
power to meet this objective, the recogni-
tion of the Northern and Eastern Provinces 
of Sri Lanka as areas of historical habita-
tion of the Tamils and the acknowledge-
ment and designation of Tamil as an 
official language of the Democratic Social-
ist Republic of Sri Lanka. 

The Agreement constitutes the Eastern 
and Northern Provinces of Sri Lanka into 
one administrative unit with an elected 
Provincial Council and a Chief Minister. 

Powers would be devolved to the Provin-
cial Council within the framework of the 
proposals finalised between May to 
December 1986 to ensure a full measure of 
autonomy to the Provinces of Sri Lanka. 

The Emergency in Sri Lanka is to be 
lifted in the near future. The cessation of 
hostilities and the surrender of arms is to 
take place within a defined time frame. A 
general amnesty is to be granted to all mil-
itant cadres. Elections to the Provincial 
Councils are to be held within three 
months. 

The Agreement suggests the holding of 
a referendum on the basic issue of the link 
between the Northern and Eastern PrOVin-
ces by the end of 1988, which the President 
has the discretion to postpone. 

The President of Sri Lanka and I have 
also exchanged letters in which Sri Lanka 
~as agreed to be responsive to India's polit-
Ical and security concerns. The Agree-
ment and the letters detail the obligations 
which India has undertaken on its part to 
ensure the unity, territorial integrity and 
stability of Sri Lanka. We shall meet these 
obligations faithfully and in full. 

The President of Sri Lanka informed me 
that he felt that the outbreak of violence in 
Colombo and other parts of Sri Lanka over 
the last few days was the work of the Sin-
hala terrorist organisation-the JVP. He 
felt that some members of the religious 
organisations and opposition parties had 
allowed themselves to be used as tools by 
~e JVP. But none of the parties represent-
Ing trade unions and workers had stjp-
ported the violence. 

Hon. Members would recall that the 
same ~rganisation had engineered a large-
scale Insurrection in Sri Lanka in 1971. The 
then Prime Minister, Mrs. Bandaranaike, 
had asked for our assistance to put down 
the insurgency, and we had given prompt 
and full assistance. 

President Jayewardene explained that 
because of the deteriorating situation as a 
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result of these disturbances and the 
increasing demands that this puts on the 
Sri Lankan security forces, his Govern-
ment would need assistance to implement 
the Indo-Sri Lanka Agreement for end-
ing the ethnic crisis. For this purpose the 
Government of Sri Lanka made a formal 
request for appropriate Indian military 
assistance to ensure the cessation of hos-
tilities and surrender of arms in the Jaffna 
Peninsula and, if required, the Eastern Pro-
vince. He also requested for air transport to 
move some of the Sri Lankan troops from 
Jaffna to points in the South. 

In response to this formal request from 
the Government of Sri Lanka, and in terms 
of our obligations under the just signed 
Indo-Sri Lanka Agreem~nt, units of the 
Armed Forces of India have today landed 
In the Jaffna Peninsula. Let me repeat that 
our troops have landed in Sri Lanka in 
response to a specific and formal request 
of the Government of Sri Lanka who have 
Invoked our obligations and commitments 
under the Indo-Sri Lanka· Agreement. 
Our troops have gone there to help imple-
ment the Agreement to end the ethnic 
strife in Sri Lanka and their despatch 
underlines our firm commitment to the 
unity and integrity of Sri Lanka. We are in 
continuous touch with the Government of 
Sri Lanka at various levels. 

The conclusion of this Agreement has 
not been an easy exercise for the Sri Lan-
kan Government and the Sri lankan lead-
ership. I wish once again to pay tribute to 
President Jayewardene's wisdom, cour-
age and statesmanship. 

I am confident that the Agreement which 
we signed with Sri Lanka yesterday brings 
to an end a tragic chapter of Sri Lanka's 
recent history and marks the beginning of 
a new chapter in Indo-Sri Lanka relations. I 
am equally confident that the Agreement 
will remove past tensions and mistrust and 
consolidate and strengthen the friendship 
between the peoples of Sri Lanka and India 
dating back to more than two thousand 

• Not recorded. 

five hundred years of shared history and 
heritage. 

The text of the Agreement signed 
between His Excellency President Jaye-
wardene and myself and of the letters 
eXChanged between us at Colombo yester-
day will be placed on the Table of the 
House at the earliest. 

SHAI P. KOLANDAIVELU (Gobichetti-
palayam): You have * Sri Lanka. We are 
very grateful to you, Sir. 

MR. SPEAKER: That word shall not 
form part of the record. 

AN HON. MEMBER: I request you now 
to adjourn the House. 

[Translation] 

MR. SPEAKER: We will do business. 

SHAI RAM NAGINA MISHAA (Salem-
pur): Mr. Speaker, Sir, all of us in this 
House should pray to God for long life of 
the Prime Minister who risking his own life, 
has done a big job for the betterment of 
India and Sri Lanka. 

[English] 

THE MINISTER OF ENERGY (SHAI 
VASANT SATHE): We feel relieved that 
Prime Minister after achieving such a great 
achievement has come back safe. Sir, I 
plead on behalf of the House that the 
House be adjourned today. 

PROF. K.K. TEWARY (Buxar): For once, 
I support it. 

MA. SPEAKER : Now we find that there 
is always a meeting point. 

[Translation] 

SHAI SAL KA VI BAIRAGI (Mandsaur): 
Mr. Speaker Sir, , congratulate the Prime 
Minister and offer six lines to Rajivji and to 
all of you on behalf of the country. 
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"Raid san; dharti par chh;rka maan ganga 
ka paani, 
Mahabudh ke beton ko de aye nai kahani, 
Tamil aur Singhal donon hain sage 
sahodar bhai, 
Jaan hatheli per lekar bhi tumne shanti 
sudha barsai, 
Masn Sharat ka sanchsl tum per sadiyon 
tak lahraye, 
Arnar rahe Rajiv hamara bachcha bachcha 
gaye." 

iEnglish] 

MR. SPEAKER: I will accept the sugges-
tion and with this prayer that Rajiv 
Gandhi.. .. 

[Translation] 

SHRI YOGESHWAR PRASAD (Chatra) . 
Mr. Speaker Sir, i also want to recite a 

couplet in this regard. 

"Aspka daurs hakumat yaadgar-e-adal 
hal, 
Kashti+Gandhi ko sahil pe utara aapne". 

MR. SPEAKER: This prayer and your 
good wishes will create a sense of brother ... 
hood between India and Sri Lanka, 
between citizens of the two countries and 
they will work together for a golden future 
and forget all the past bitterness. 

17.45 hIS. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, July 31, 
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